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The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English]

Deportatiog of Sri Lankan Tamil
Refugees

*245. SHRI J. CHOKKA RAO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Government have
taken a decision to deport the Sri
‘Lankan Tamils who have not register-
ed their arrival on the Indian soil;

(b) the number of Sri Lankan
Tamilians residing in India at present
and the number out of them not re-
gistered; and

(c) the action proposed to be taken
to deport the unregistered Tamilians
from Indian soil?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI
M. M.. JACOB): (a) and () No
decision has been taken in the matter.

(b) According to the available in-
formation, the number of Sri Lankan
Tamilian refugees residing in India at
present is 2,10,951. Of these, about
75.000 have not registered with the
State authorities.

[T ranslation]

SHRI J. CHOKKA RAO: Mr
Speaker, Sir, the hon. Minister has
mentioned the number of registered
as well as non-registered Sri Lankan
Tamilian refugees residing in India.
1 would like to know how many of
them are involved in terrorist and
smuggling activities and the process
being adopted by the Government to
identify them?

[English]

SHRI M. M. JACOB: Sir, accord-
ing to the information received from
the State of Tamil Nadu, the suspect-
ed militants who are there in the
camps, their number is 1928. But
there are many others who are outside
the camps and efforts are on for the
registration of all the Sri Lankans in
Tamil Nadu. In this process if the
State Government is able to locate or
identify anyone, we may be able to
know.

[Translation]

SHRI J. CHOKKA RAO: Mr.
Speaker, Sir, in his reply to parts (a)
and (b) of the question the hon. Mini-
ster has stated that no decision has
so far been taken in the matter. I wo-
uld like to know as to why the Gov-
ernment is not taking quick decision
in regard to the Tamilians, who have
been identified as terrorists and
smugglers? Secondly, have they any
links with Naxalites and ULFA ter-
rorists? It so, the steps being iaken
by the Government in this regard?
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(English}

THE MINISTER OF HOME AF-
FAIRS (SHRI S, B. CHAVAN): - If
we get some evidence about what we
call as the suspected refugees who are
having some kind of direct or indirect
connections with militants—whether
they are naxalites or LTTE—then the
Government will have to apply its
mind to deport them from India.

SHRI DIGVIJAYA SINGH: It
is unfortunate that this country has
paid for the laxity of the Government
of India in coming to a decision re-
garding the Sri- Lankan Tamils by
Hon. Rajiv ji's brutal assassination.
Sir, how long will the Government
take to come to the decision that all
unregistered Sri Lankan Tamils would
be deported? Secondly, I would like
to know how did they come to the
figure of 75,000 when the registration
has not been done.

SHRI M. M. JACOB: This is
the figure supplied by the State Go-
vernment of Tamil Nadu. Registra-
tion was going on for the last few
weeks and the dead line is actually
closed now. They have found that
the figures with regard to the persons
who first came and identified them-
selves at the transit camps and other
places vary. That 75,000 is yet to be
registered. The Tamil Nadu Govern-
ment is now conducting a house to
house search to identify and find out
where these people are and who are

these people.

Then comes the question regarding
their deportation. If they are really
refrgees who are covered under some
other international norms and stan-
dards that we are yet to find out.

SHRI S. B. CHAVAN: 1 would
like to supplement on this. Even if
they are refugees and ifsthey have any
connection with the militants, then of
course, they will be liable for being
sent out of India.

SHRI M. RAMANNA RAI: The
figures . and the answers given by the
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Home Minister are in respect of only
Tamil Nadu. These particulars are
supplied by the Tamil Nadu Govern-
ment. Tamilians are there through-
out India. Sri Lankan Tamilians are
alJso found throughout India. How
will you differentiate between the
LTTE, Sinhala Tamils and othe:
Tamils? May I know whether there
is any machinery for finding out whe-
ther the LTTE are found outside
Tamil Nadu also and if so what is
that machinery?

SHRI S. B. CHAVAN: It would
not be in the public interest to divulge
as to how we are differentiating bet-
ween onc and the other.

SHRI MUKUL BALKRISHNA
WASNIK: Sir. the House is aware
that the LTTE is responsible for the
brutal assassination of our beloved
Leader, Shri Rajiv Gandhi. Every-
body knows that LTTE in its opera-
tion was assisted by several hundreds
of militants staying unauthorisedly in
Tamil Nadu and elsewhere in the
country.

I would like to know from the hon.
Minister the reasons for the delay in
deporting the unregistered Sri Lankan .
Tamils, specially the militants whose
number as the hon, Minister of State
himself has said is 1928. who have
entered into India.

Secondly, during Shri Chandra
Shekhar’s regime, the DMK Govern-
ment in Tamil Nadu was sacked, the
reason being that the DMK Govern-
ment or the DMK - Leaders were
assisting the LTTE in its operations-
in Tamil Nadu. So, I would like to
know from the hon. Minister what
action the Government has taken
against those DMK Leaders who had
been assisting the LTTE in its opera-
tions in Tamil Nadu.

SHRI SOBHANA DRESWARA
RAO VADDE: It is the Congress
Government which has helped the
LTTE. At that time, the Congress
Government was at the Centre. . .~
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SHR1I M. M. JACOB: The first
part of the question is whether the
militants are there and whether they
are roaming about.

Sir, the militants are located 1n
four camps. The number which 1
have now given, that is 1928, is of
four camps. The Government is
awarc of their existence and their
movements. They are not allowed to
move out as such. So, we know
where they are.

Regarding the other question whe-
ther there is a link between the DMK
and the militants. 1 would say, it is
a wider question. Many things are
under investigation and 1 may not be
able to reveal everything at this stage
in the interest of the security of the
country.

SHRI V. DHANANJAYA KU-
MAR: Mr. Speaker. Sir, through
you, I would like to know whether
the Government has thought of any
project for settling these Tamilians of

Indian origin who have come from
Sri Lanka.
MR. SPEAKER: 1t is a good

question, do not dilute it.

SHRI V. DHANANJAYA KU-
MAR: For example, now in my
constituency Mangalore, in Sulya, they
have already taken up a project of
rubber plantation. The problem is
like this. Only two in a family are
provided jobs. The rest are jobless.
That is why, according to me, this
militancy is spreading. So, I would
like to know whether the Government
has thought of a project so that all
such refugees who would be here are
given some sort of jobs.

SHRI M. M. JACOB: At present,
those Sri Lankans who have come
with valid documents at one stage
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whom we have considered as repatria-
tes, have been given facilities to get
themselves enrolled for getting em-
ployment and so on and so forth.

SHRI V. DHANANJAYA KU-
MAR: They are not for all.

SHRI M. M. JACOB: The other
people in the camps especially are
given other aid. The expenditure on
facilities is met by the State Govern-
ment with the financial support of
the Government of India.

[Translation)

Modernisation of State Police Forces

*246. SHRI RAM NARAIN
BERWA:  Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) the financial assistance provided
to various States for modernisation of
the State Police Forces during the
last three years. year-wisc and State-
wise;

(b) whether there is any proposal
to give special grants for this purpose
to the States where communal distur-
bances occur frequently; and

(¢) if so, the details thereof?

[English]

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI
M. M. JACOB): (a) A statement is
enclosed.

(b) No such proposal is under con-
sideration at present.

(c) Question does not arise.
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STATEMENT
(Rupees in lakhs)
Name of State , Amount Released

1988-89  1989-90 1990-91
1. Andhra Pradesh . . . . .  63.76  40.00  63.76
2. Assam. . . . . . . 50.91 35.00 120.00
3. Bihar .. . . . . 6365 3000  63.65
4. Gujarat . . . . . . ¥ 48.34 40.50
5. Himachal Pradesh . . . . 9.30 17.43 12.80
6. Haryana . . . . . . 50.00 25.83 21.70
7. Jammu & Kashmir . . . . oE¥ 21.00 21.80
8. Karnataka . . . . . . 54.34 26.70 33.60
9. Kerala ... . . . 47108 44.36 37.60
10. Madhya Pradesh . . . . . 79.56 50.00 63.60
11. Maharashtra . . . . . 86.95 54.93 75.28
12, Manipur . . . . . . 10.08 10.08 08.00
13. Meghalaya . . . . . . 11.31 10.74 9.30
14. Nagaland . . . . . . 10.78 9.00 08.00
15. Orissa . . . . . . 46.96 44.60 37.00
16. Punjab . . . . . . 37.38 41.51 28.40
17. Rajasthan . . . . . . 124.19 66.86 70.38
18. Sikkim . . . . . . 4.20 4.00 03.40
19. Tamil Nadu . . . . . 86.95 63.47 72.97
20. Tripura . . . . . . 12.56 10.28 10.00
21. Uttar Pradesh . i . . . 90.60 170.00 104.06
22. West Bengal . . . . . 71.13 67.57 57.00

23. Goa . . . . . . . 10.40 18.48 *k
24. Arunachal Pradesh . . . . . 7.00 ** 12.00
25. Mizoram . . . . . . 7.00  25.00  19.20

*The Government of Gujarat was allowed to Spend Rs. 25.30 lakhs during
1988-89 from out of earlier years unspent amount lying with them.

“#*No proposal was received from the concerned State vaem“thenfsl
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[Transiation)

SHRI RAM NARAIN BERWA:
Sir, the hon. Minister has stated thal
no proposal is under consideration
for granting additional grants to
States which are communally sensi-
tive. 1 would like to know from the
hon. Minister the criteria adopted to
sanction grant to a state like Rajas-
than, where the terrorists and smuggl-
ing activities are increasing and which
has a vast desert area along the bor-
der and which is communally sensi-
tive?

[English]

SHRI M. M. JACOB: The assist-
ance given to some of the States
which were communally sensitive are
also included in the statement already
furnished. But we have a proposal
before the Government to organise a
Rapid Action Force especially consti-
tuted for the purpose of combating
comminal trouble in selected areas,
identified areas; and a scheme is being
worked out with the various details
attached to it. And thé Government
will be able to come very shortly with
a proposal for constitution of a Rapid
Action Force.

[Translation)

SHRI RAM NARAIN BERWA:
Sir, two years ago when I was in the
Directorate, State Police Communica-

tions, the then Minister of Home
Affairs, Shri Buta Singh visited
Rajasthan. He had given assurance

to sanction special grant to Rajasthar.
in view of the situation prevailing
there. Two years have passed since
then but no special grant has been
sanctioned so far. What are the rea-
sons for it?

[English]

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN): W:
will have to verify whether my pre-
decessor, Shri Buta Singh, had said
anything about it. Secondly, we will
have to look into it. But, so far as
the policy is concerned, we do not give
any grant to the States which are
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sensitive. ~ There are
some areas in a State; not the entire
State is communally sensitive. - But
a few districts which are communally
sensitive, we are helping them to mo-
dernise the police force. That does
not mean that they are going to get
additional grant. Now, we are also
thinking in terms of raising about ten
battalions in the CRPF which will be
available for this kind of a job, if
the State Government asks for it. But,
there is no proposal to give additiona!
grant for this purpose.

SHRI ATAL BIHARI VAIJ-
PAYEE: There is a communication
gap. The hon. Member wanted to
know whether Centre will give special
consideration to Rajasthan in.view of
the fact that it is a border State.

SHRI S. B. CHAVAN: Ifitis a
border State, it is a different matter.
For a border State, how much has tc
be given from what source will have
to be considered by the concerned
Ministry. But we are niow consider-
ing special grants which are under the
purview of the Central Government for
communally sensitive areas. That is a
different question.

SHRI ATAL BIHARI VAJ-
PAYEE: That is only a part of the
question.

SHRI S. B. CHAVAN: No,
that is totally a different question.

no;

SHRI ATAL BIHARI VAI-
PAYEE: His question relates to the
modernisation of the police force in
the case of a border State. Will a
border State get some special consi-
deration?

SHRI S. B. CHAVAN: The bor-
der State will definitely be looked
after not by modernisation programme

- for police, but it will have to be look-

ed after by para military forces, by
the armed forces. There are other
forces. But 1 would require a notice
for it.
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[Translation]

SHRI SATYA PAL SINGH YA-
DAV: Mr. Speaker, Sir, the hon’ble
Minister has laid a statement showing
the amount released under the scheme
of modernisation of the State policc
forces to various states. As per the
statement, Uttar Pradesh has been
given a sum of Rs. 90 lakh in 1988-89,
Rs. 170 lakh in 1989-90 and only
Rs. 104 in 1990-91. 1 would like to
know from the hon. Minister why the
amount has been reduced from Rs.
170 lakh to Rs. 104 lakh whereas
there is a significant increase in ter-
rorism and incidents of communal

riots in the state during the last three
years?

[English]

SHRI M. M. JACOB: The Go-
vernment of India do not deliberately
reduce the grant to any State. There
is always a component of the State
Government in it. The State Govern-
ment will have to come up with a
proposal and indicate how much ex-
penditure it can meet. It is all done
on a fifty-fifty basis. Fifty per cent
is raised by the State Government and
the Government of India gives it 50
per cent. Actually if the States come
and say that they have earmarksd
more money, we will be able to give
more to them,

SHRI VENKATESWARLU UM-
MAREDDY: We are very glad that
additional funds are being provided
to States. But now as the black-
money is overpowering the currency
in circulation in the country, causing
inflation, sophisticated weapons like
the AK-47 are surfacing and over-
powering police force in this country.
Has this Government got any assess-
ment as to what exactly is the
strength of the unauthorised weapons
which are handled by the anti-social
forces? Unless we have that assess-
ment we cannot equip ourselves tc
fight them out. What is the assess-
ment? Have we got any assessment
as to how much strength is there with
- the militant forces and unauthorised

forces in the country?,) : :
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9’(\/ SHRI M. M. JACOB:- We have

to depend on the State Governments
for this information, as to how much
strength the militant forces are hav-
ing. We will try to collect it from
them, if they have.

[Translation]
SHRI RAIJNATH SONKAR
SHASTRI:  Mr. Speaker, Sir, 1

would like to ask a small question.
Does the Government propose to
amend the Indian Penal Code in or-
der to modernise the police forces
and also to make it agile, active and
effective?

MR. SPEAKER: Though small,
yet the question is good.

[English)

Are you thinking of changing the
Indian Penal Code also?

SHRI M. M. JACOB:  There is

no proposal at the present moment.

[Translation]

SHRI KRISHAN DUTIT SUL-
TANPURI: I would like to sub-
mit to the Minister of Home Affairs
that there is a scheme under which
financial aid is provided to the border
states. Two years ago Shri Buta
Singh, the then Minister of Home
Affairs had visited the border areas
of Himachal Pradesh and had given
an assurance to provide two battalions
to the State, the expenses of which
were to be borne by the Government
of India. I would like to know
from the hon. Minister whether any
provision is being made to provide
financial aid to Himachal Pradesh
which is a border State and surround-
¢d by the militants of Punjab and
Jammu and Kashmir, whether therc
is any proposal to increase the Police
Force?

[English)

SHRI M. M. JACOB: All these
border States are also having protec-
tion from the para-military forces, the
Border Security Force and alt-that.
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This question concerns the moderni-
sation of the Police force in a particu-
lar direction. The other things are
already there. Just now, as my
senior colleague replied to Shri Ram
Narain Barwa, about the other states,
the same thing applies and there is
nothing new in the case of Himachal
Pradesh also.

[T ranslation]

SHRI RABI RAY: Mr. Speaker,
Sir, I would like to know from the
hon. Minister of Home Affairs whe-
ther he has paid attention to the state-
ment in which the Defence Minister
has advised not to call army to con-
trol communal ricts. He has also
stated that in case of need army
will be sent on the responsibility of
State Government and it will have to
bear the whole expenditure. 1 would
like to sumbit to the Minister of
Home Affairs that State Governments
are usually in a state of indigence
(phakkzr). (Interruptions) 1 would
like to know what steps are being
taken to curb communal riots...... (In-
terruptions)

[English]

AN HON. MEMBER: Is it a
rarliamentary word? (Interruptions)
[Translation]

SHRI RABI RAY: Yes, it is
a parliamentary word.  This word
means indigent.  You know Hindi
very well. (Imterruptions) Both

you and myself want the police force
to be called. But would the Minis-
ter of Home Affairs assure the House
that the constitution of the proposed
National Police Force would be suffi-
cient to control the situation. I would
also like to know his views in regard
to the statement of the Defence Minis-
ter that the State Government will
have to bear the expenses in case
army is called by them.

[English]

SHRI S. B. CHAVAN: Sir, 1
am in full agreement with what the
hon.‘ Defence  Minister has stated.
Calling the army too frequently is not
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correct. But it does not rule out.the
possibility of army being deployed
in certain areas and this is the regular
thing which has been going on. When
the army is called, they have to taks
up the work.

[Translation]

SHRI ARVIND NETAM: Mr.
Speaker, Sir, the N-xalite prcb'em is
becoming more and more intricate
despite our utmost efforts to control
it, particularly in three states—An-
dhra Pradesh, Madhya Predesh and
Maharashtra to which the Minister of
Home Affairs belongs. I would l1ke
to know from the hon. Minister whz-
ther the Government have chalked
out a scheme to solve the Naxalite
problem effectively? = What measures
are being taken in this regard?

SHRI S. B. CHAVAN: Mr. Sp:a-
ker, Sir, I have convensd a meeting
of the concerned Chief Ministers on
3rd August for this purpose. We
would be able to take a decision after
discussing the issue in that mesting.

SHRI SOBHANA DRESWARA
RAO VADDE: Sir. I would like
to know whether the hon. Minister
is aware that in several districts of
Telengana area in Andhra Pradesh,
the writ of naxalites is running rather
than that of the State Government.
And in view of the fact that these
naxalites are getting sophisticated
arms from the LTTE people, as well
as Punjab militants, will the Govern-
ment help the State Government to
modernise their police force wih
latest weapons to boost ths morale
of the police force to effectively com-
bat the naxalites in Andhra Pradesh?

SHRI S. B. CHAVAN: This will
not come under the modernisaticn
programme. But where we find that
the militants have sophisticated arms
with them and because the police is
having out-dated arms with th°m,
we will definitely provide them with
more sophisticated weapons. Wh-r-
ever we find that militancy is thee
and they have to combat with that
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kind of situation, we will provide them
with more sophisticated weapons.

{Translation)]

SHRI RAM VILAS PASWAN:
Mr. Speaker, Sir, whenever there are
riots in a State. army is called be-
cause paople have more confidence
in the army than the State police,
becaus: they feel that army would
bring the situztion under control in
an unbiased manner.  There are
many forces in the State which com-
prise personnel drawn from a parti-
cular community or religion. And
it is pointed out again and again par-
ticularly about Uttar Pradesh. There
has becen a long standing demand
for an anti-communal riot Force and
this demand has been made repeatedly
within the House and cutside. When
the Central Government provides aid
to the State Government does it direct
the latter to set up such a Force
which may have men drawn from
every religion and every caste so that
during the communal riots one sided
action could be prevented.

SHRI S. B. CHAVAN: At the
outset I would like to clarify that if
battallions are raised in the name of
particular castes, that is not good.
There are no two opinions that peo-
ple from all castes and creed should
be drawn to this Force. Here 1
would like to point out that if a par-
ticular Force has lost the confidence
of the people it should be transferred
to some other part of the country and
the Force Serving there shculd be
transferred in its place. If there is
exchange of para military Forces
between the States, there is a possi-
bility that we may not need assis-
tance of Army anymore. But if the
situation is beyond the control of the
other Force also, then the Collector
has every right under the Act to seek
assistance of the Army.

SHRI RAM VILAS PASWAN:
I had asked whether Government
propose to set up an anti-communal
riot Force?
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SHRI S. B. CHAVAN: 1 have
clearly stated that we are trying to
raise ten battallions of the CRPF for
this purpose.

PROF. PREM DHUMAL:  Sir,
1 would like to draw the atteniion of
the hon. Home Minister to the fact
that when we talk about State boun-
daries, there are some states whose
boundaries touch with neighbouring
countries alsc, like Himachal Pra-
desh. While replying to a question
of Shri Sultanpuri the hon. Home
Minister had stated that BSF and
Army would take care of these States
but the question is about the boun-
daries touching Punjab and J&K.
Hon. Shri Buta Singh had given
an assurance during his tenure that
two battallions of Police would be
specially raised for Himachal Pra-
desh and necessary funds would be
mads available by the Central Gov-
ernment. That was because.. ...

MR. SPEAKER: This question
has already been replied.

PROF. PREM DHUMAL: Where
has the reply been given. 1 have a
simple question.  Will the Gcvern-
ment provide necessary funds to raise .
two battallions of Police in Hima-
chal Pradesh keeping in view the
assurance given by the former Minis-
ter?

SHRI S. B. CHAVAN: 1 would
see the record. If the Governmen!
had given any assurance I would look
into it. In case changes are being
contemplated in the policy matter, or
policy decision, it will also have to
be looked into afresh.

[English]

SHRI CHANDRAIJIT YADAV:
I think, the hon. Home Minister
will agree with me that modernisation
of the police force does not mean only
the latest modern weapons and equip-
ment but they should also have a
modern  approach. Particularly
when the communal riots are increas-
ing we often find this kind of a com-
plaint that police itself in many cases
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and not everywhere, becomes a
party to that. Keeping that in mind,
will the Central Government while
formulating a new policy have a com-
mon approach of recruitment and
educational policy to the police from
time to time so that they can be made
an effective secular force?

SHRI S. B. CHAVAN: 1Itis a
very wide question covering different
Ministries.  But at the same time,
when these forces are being deployed
in communally sensitive areas, mere-
ly modernisation of the weapons is
not enough. The greater mobility
will have to be there. They will
have to be provided with communica-
tion facilities. At the same time,
they must also get in-service training
wherein a new kind of approach wilil
be one of the factors which the Gov-
ernment will have to bear in mind.

SHRIMATI MALINI BHATTA-
CHARYA: In continuation of the
question asked by hon. Shri Chandra-
jit Yadav I would also like to say
that where there are specific allega-
tions against the State Policc during
communal riots and other violent in-
cidents one feels that the protectcrs
of law and order are themselves
taking law in their own hands. So
modernisation, 1 think, should in-
clude an ideological re-orientation
of the police as well. We have cases
of such allegations against the police
in Bhagalpur, Maliana, the more
recent incident in Pilibhit and in
Tripura where the police force are
being used to beat up their political
opponents. In all these cases there
is a need for change of approach in
the police force. 1 would like to
know whether the Government is con-
templating any programme whereby
such. allegations can be immediately
investigated by the Government and
action taken thereon.

SHRI S. B. CHAVAN: Sir, I
have replied to Shri Chandra Jeet
Yadav’s question, and the same reply
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will also be applicable in the case of
the question asked by the hon. lady
Member. Definitely there is no doubt
about it, but when you give in-ser-
vice training to the officers. approach
to the entire problem is one of the
subjects which in fact will have to be
taught to them.

[Translaiion)
Irrigation projects of Bihar
*247. SHRI VIJAY KUMAR
YADAV:  Will the Minister of

WATER RESOURES be pleased to
State :

(a) the names of the major and
medium irrigation projects of Bihar
pending with the Union Government:

(b) since when those are pending;

{c) whether any scheme for con-
struction of embankments on both
sides of the river Phalgu in Nalanda
district of Bihar has also been recei-
ved by the Union Governinent; and

(d) if so, the details thercof?

THE MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA): (a) and (0 A
statement is laid on the Table of the
House. '

(c) and (d) No, Sir. The State
Government has informed that this
scheme for repair of embankments is
a scheme of the State’s Relief De-
partment costing about Rs. 23 lakhs.
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STATEMENT
- Sl Name of the Project Date of
No. receipt
in Central
Water
Commis-
. sion
1 2 3
A. MAJOR SCHEMES
1. Techno-economic appraisal completed—considered and accepted by Advisory
Committee subject to compliance of its observations by the State Government:
1. Punasi Reservoir Scheme . . . . . . 10/89
2. Subarnarekha Multipurpose Project . . . . 7/89
3. Siktia Barrage Project . . . . . . . 1/88
4. Repair of Kosi Barrage . . . . . . . 2/86
5. Sone Canal Modernisation . . . . . . 8/83
6. North Koel Reservoir Project . . . . . 3/86
I[.  Techno-economic appraisal completed. Advisory Committee deferred consi.
deration due to non-resolution of inter-State issues :
1. Kongar Irrigation . . . . . . . . 7/71
8/88
(Updated
estimate)
2. Tilaiya Dhadhar . . . . . . . . 10/74
III. Techno-economic appraisal not completed. State Government has to comply
with the observations of Central Water Commission :
1. Sukhsenaghat Pump Canal . . . . . . 11/89
2. Kosi Project Phase -II . . . . . . . 2/88
3. Gandak Project Phase 11 . .. . . . . 1/89
4. Zamania Pump Canal . . . . . . . 11/90
5. Burhai Reservoir . . . . . . . . 10/90
B. MEDIUM SCHEMES "
1. Techno-economic appraisal completed— Considered and accepted by Advisory

Committee subject to compliance of its observations by the State Government:

1. Salaiya Reservoir Scheme . . . . . . 8/83
2. Ramrekha Reservoir Scheme . . . . . 8/88
~ 3. Dhansinghtoli Reservoir Scheme . . . . . 8/88

. 4. Satpotka Reservoir Scheme . . . . e  8/88 )
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1 2 3
5. Katri Reservoir Scheme 8/88.
6. Kundghat Reservoir Scheme 11/82
7. Keso Reservoir Scheme . 8/88
8. Bhairwa Reservoir Scheme 8/88
9. Panchkhero Reservoir Scheme 5/87

II.  Techno-economic appraisal not completed. State Governmient has to comply
with the observations of Central Water Commission:

1. Suali Reservoir Scheme .

2. Amanat Reservoir Scheme

3. Sarjamhatu Reservoir Scheme .
4. Gorkho Reservoir Scheme

5. Barari Pump Canal

2/89
3/90
9/88
9/88

12/90

SHRI VIJAY KUMAR YADAYV:
Mr. Speaker, Sir, so far as irrigation
facilities are concerned, Bihar lags be-
hind in this regard and as far as the
all India average of irrigation is con-
cerned, it is also at the lowest rung.
In his reply the hon. Minister has
stated that about 27 irrigation sche-
mes are pending and out of these 27
schemes, one of the schemes viz.,
Punasi Reservoir scheme has been
pending since 1971 and the Tilaiya
Dhadhar scheme has been pending
since 1974, It has been stated that the
schemes are pending because some
inter-states issues could not be resolv-
ed and that the State Government has
not complied with the observations
made by the Advisory Committee.
I would like to know from the hon.
Minister as to what steps the Central
Government have taken to resolve the
inter state issues regarding the Punasi
Reservoir Scheme and what sugges-
tions and observations' have been
made by the State Government in this
connection?

SHRI VIDYACHARAN SHUK-
LA: Mr. Speaker, Sir, about the
inter-state issues which the hon. Mem-
ber has mentioned, I would like to

point out that the concerned oﬁ‘mial.s'

and engineers from both the states
had a number of meetings in this con-
nection but unfortunately they have
not arrived at a concensus. Unless the
concerned State Governments adopt a
positive approach, these complex pro-
blems cannot be resolved. One of the
reasons, Mr. Speaker, Sir, is that some
times these agreements have political
repurcussions and because of these
political repurcussions the problems
are never resolved. That is the reason
why these schemes have been pending
for so long. We try our level best to
complete these schemes.

Mr. Speaker, Sir, the hon. Member
has also asked about the points to
which the State Governments have not
replied. Most of the points relate to
financial matters or technical matters
about which clarification has been
sought. Since the clarification has not
been received so far, the schemes are
pending.

SHRI VIJAY KUMAR YADAV:
Mr. Speaker, Sir, with regard to tech-
nical points I would like to mention
here that the techno-economic apprai-.
sal has been completed. '
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Sir, my second sapplementary ques-
tion is that it has been stated regard-
ing Phaigu river of Nalanda district
that the scheme is under the State
Government and the estimated cost of
repair of embankments is Rs. 23 lakh.
Since this river passes through my
Constituency, I think it would cost
over Rs. One crore and not merely
Rs. 23 lakh to repair embankments on
both sides. I would like to know from
the hon. Minister whether a Central
team would be sent to survey the
area, as this river affects many districts
and get a final estimate. The State
Government is not in a position to
complete it. Will the Central Govern-
ment take over this scheme to com-
plete it?

SHRI VIDYACHARAN SHU-
KLA: About Phalgu river the Bihar
Government have informed that the
scheme of repair of embankments
would cost Rs. 23 lakhs. According
to the existing policy, if the cost is
over Rs. 60 lakh then it is the res-
ponsibility of the Central Government
and if the cost is less than Rs. 60
lakh then it is the responsibility of
the State Government. Since the hon.
Member so desires, T shall arrange
to send a Central team to look into
the matter so that the work is ex-

pedited.

SHRI CHHEDI PASWAN: Sir,
the century-old Sone Canal System
irrigates 23 lakh acres of land in
nearly six districts of Central Bihar
and more than one crore people are
dependent on it for their livelihood.
Now the canal is in a state of dis-
repair. Apart from this, a reservoir
project in Garhoh on the main
stream of Sone river in Palamau dis-
trict for supply of water to this canal
is pending since 1983. I request the
hon. Minister to include this project
in the Eighth Five Year Plan and
sanction more funds for the same. 1
would like to know from the hon.
Minister the time by which the
modernisation work of the Sone river
will be complete?
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SHR1 VIDYACHARAN SHU-
KLA: As the hon. Member said this
is a very important project. The cost
of the project estimated at that time
is no longer valid. We have sent the
proposal to the State Government for
a current cost appraisal so that the
work can be completed. The Bihar
Government has not ‘communicated
anything to us and when we get a
report from them we shall proceed

further.

SHRI KARIYA MUNDA: The
Subarnarekha Project in Bihar has
been pending for a long time. This
project was started in 1978. Today
the work is not even half way through.
It is said that there were many irre-
gularities in the implementation of
this project because of which the
World Bank has stopped giving the
financial assistance which it was pro-
viding earlier. Is the hon. Minister
aware of this? If the aid has been
stopped then what steps are being con-
templated and if aid is still being
given then uptil when will this work
be completed?

SHRI VIDYACHARAN SHUK-
LA: The proposal for the Subarna-
rekha multi-purpose project was sent
to the centre by the Bihar Government.
The Central Water Commission, which
is the Consultative Committee for this
project, put forward a few suggestions
on which the opinion of the Bihar
Government was sought. The Bikar
Government communicated its view
to the Centre and the Planning Com-
mission in July, 1989. Subsequently
the Central Water Commission start-
ed work towards completion of the
project. Some more information, cru-
cial to the completion of the project.
was sought from the Bihar Govern-
ment in December 1989. We have not
received it so far. On receipt of the
information we will have to seek
permission from the Ministry of En-
vironment and Forests. After that the
work can be started.
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Multi-Purpose river valley projects
01 Kosi, Kamla and Bagmati river

*248. SHRI BHOGENDRA JHA:
Will the Minister of WATER RE-
SOURCES be pieased to state the
details of the estimated cost, flood
contrel, irrigation and power-ganera-
tion potentialities of the proposed
multi-purpose river valley projects at
Barakhashetra, Shishapani and Noon-
ther on Kosi:  Kamla and Bagmati
rivers respactively?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): Details of these projects
located in Nepal have not yet en
settled.

SHRI BHOGENDRA JHA: Si:.
1 never expected such an answer fiom
a Union Minister particularly from
sameone like Shri Shukla. May [
know if the Central Government sent
a proposal for a multi-purpose pro-
ject to the Nepalese Government in
19817 Were Sccretarv level discussions
held between the two countries in
1988, seven years after the proposal
was sent? Earlier a proposal for the
Sheeshapani project on river Kamla
was prepared on similar lines. The
Central Government had plans for a
project on river Bagmati in Ramna-
gar but thc Nepalese Government in-
cluded that land as part of the na-
tional highway. Due to this the plan
cannot be implemented and Nepal
will also be deprived of benefits. In
a situation like this, such a reply
creates bitterness between the two
countries, loss of precious money ..

(Interuptions)....

MR. SPEAKER: Please come 1o
your question.

SHRI BHOGENDRA JHA: You
know what the reply is. 1 want to
refresh his memory.

MR. SPEAKER: Not like this.

SHRI BHOGENDRA JHA: You
are- aware of the current position of
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Are you going to ini-

the projects.
political

tiate any discussion at the
level?

SHRI VIDYACHARAN SHUKLA:
Sir, the information given by ms is
true. Ytor a long time we have been
making efforts to reach an agreement
on all rivers which flow into Bihar
and Uttar Pradesh from Nepal. Two
agreements signed before 1952 are
«iill valid. After that a lot of diffi-
culiies arose. At times it was a tech-
nical hitch and at other times there
were political hindrances. In 1977-
78 our hon. Prime Minisier visited
That led to some progress.
And later on whenever any political
leader went therc or any of their po-
litical leaders came to our couitry,
some progress was made. But some
or the other obstacle came in the way.
]I think these obstacles are being
created deliberately to put both In-
dia and Nepal at a disadvantage.
This point has been rcpeated many
times.  Many Commissions and
s.b-commissions were set up as
Shri Bhogendra Jha knows. These
commissions have been meeting
annually tween 1980 and 1988.
One particular point to be noted by
hon. Members is that all these dams
are to be built on Nepalese tetritory.
The source of all these rivers is in
Nepal and we cannot take any ac-
tion without Nepal’s support. Since
this matter involves the territory of
hoth countries, their support is ne-
cessary. J need not go into the
details of the problems involved.
The hon. Member knows that a lot
of effort was made from India’s side.
Perhaps the over-eagerness on India’s
part made the Nepalese people sus-
pect that it was India which had
more to gain than Nepal. If we can
make the Nepalese people rid them-
selves of their wrong notions, we
can move forward with these pro-
jects.

SHRI BHOGENDRA JHA: Sir,
this is mine as well as other Mem-
ers’ problem but you should not say
this. The question was that the pro-
jects.. (Interruptions)...
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MR. SPEAKER: Please ask your
question. No commentary, please.

SHRI BHOGENDRA JHA: Sir,
the question is regarding the estimat-
ed cost and the benefit sxpected to
accrue from the flood control cum
irrigation cum power generation pro-
ject? You are ignoring tha:. My first
question was whether there is any
substance in the complaint made by
Nepal. There are rumours in Nepal
that secret orders were given to block
the embankment constructed for the
Kamla till Murchaiya. In this situa-
tion both India and Nepal are at a
disadvantage. Sir, Nepal’s complaint
is not baseless. 1 think this deserves
a discussion at the political level but
there is no time to do that now. I
can give an example to substantiate
the complaint made by Nepal.

MR. SPEAKER: Now this is turn-
ing into a speech.

SHRI BHOGENDRA JHA: Wil
there be a discussion at the political
level or not? Secondly, what will be
the benefits of the multipurpose pro-
ject? Kindly reply tothe main ques-
tion.

SHRI VIDYACHARAN SHUK-
I.A: Sir,only when there is agreement
on certain basic issues like the
amount of water to be used, the sha-
ring of the power and the area
of land required can we estimate the
cost...(Imteruptions)...the two coun-
tries are not able to arrive at a con-
sensus because there is difference of
opinion regarding the basis tor esti-
mating the cost and profit. Nothing
can be done unless there is agreement
on basic issues.

Regarding the secret order men-
tioned by the hon. Member, no such
orders were issued from our side.
Everything was done after taking both
countries into confidence.

In reply to the third question I
would like to say that efforts are on

AUGUST 1, 1991

Oral Answers 28
to find a - political solution to this
problem.

SHRI SURYA NARAYAN YA-
DAV: Sir, Saharsa and Nirmali lie
on the Indo-Nepal border. May I
know from the hon. Minister whe-
ther Nepal clearly asked India dur-
ing the Indo-Nepal talks to give it
the cost of power generation with

which it is ready to construct the
dam.
SHRI VIDYACHARAN SHUK-

LA: A number of points were raised
by Nepal. Later on they changed
their stand. I shall look into what
the hon. Membzr has said regarding

this matter. If both the countries
can reach an agreement we shall
make efforts to implement it imme-
diately.
[English]
Flectronic Telephone Exchange at

Jalpaiguri
*249. SHRI JITENDRA NATH

DAS: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the Government pro-
pose to replace the manually opera-
ted telephone exchange at Jalpaiguri
town in West Bengal by a modern
electronic exchange with indigenous
equipments of ILT 2048 by the end
of 1991;

(b) if so, the progress made so far
in this regard; and

(c) the time by which it is likely
to be operative?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAYYA
NAIDU): (a) Manually operated ex-
change at Jalpaiguri is planned to be
replaced by a modern electronic ex-
change with indigenous equipment of
ILT-2048 during 1991-92.

(b) The exchange building has been
constructed. Qut-door plant is being
upgraded. Instructions have been issu-
ed for supply of the equipment on

top priority.
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(c) As in (a) above.

SHRI JITENDRA NATH DAS:
I am satisfied with the answer to the
question given by the hon. Minister.
Hoping the hon. Minister will keep
his word I like to put another ques-
tion.

Are there any more schemes of this
kind in the various districts of West
Bengal and. if so, please give me
details.

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PILOT):
Sir, there is a continuous scheme to
modernise the  Telecommunication
System in the country. We have the
plan chalked out for the Eighth Five
Year Plan and we will find out whe-
ther we can do it with the Electronic
Exchange or whatever modern equip-
ment is necessary at that place.

SHRI JITENDRA NATH DAS:
Now I put my next question. It s
found that ghost calls—ISD and STD
are recorded in many telephone num-
bers. I have got my record in my poc-
ket. Is there any scheme chalked out
by the Government to curb this pro-
blem? Here, I would like to state that
20,000—30,000 such calls have been
recorded in telephone number
3/82514, Delhi during two-three/
months. It has already been reported
to the office. It is a funny thing be-
cause during this period of two/three
months the receiver was kept under
lock and key. I would, therefore,
request the Minister to explain.

SHRI RAJESH PILOT: Some such
problems have been projected in var-
ious forums. Becauseof this problem,
I am told that some excess billing is
also done. We are reviewing all these
things to find out whether we can find
a solution to this problem whereby it
could be traced immediately. We have
given this task to our technicians and
technical people. We are looking into
this matter.
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Mining Lease for Soap Stones and
Bauxite

*250. SHRI KARIYA MUNDA:
Will the Minister of MINES be plea-
sed to state:

(a) the companies which are hold-
ing mining lease for soap stones and
bauxite in different parts of the coun-
try; and

(b) whether the Government pro-
pose to review the policy of granting
mining lease in the near future?

[Translation]

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAYV): (a)
Mining leases are granted to indivi-
duals, partnership firms as well as
Companies. As on 1-1-90 the total
number of mining lease holders in the
country for soap stone was 648 and
for bauxite was 381.

(b) No, Sir.

SHRI KARIYA MUNDA: Mr.
Speaker, Sir, in reply to part (b) of
the question, the hon. Minister has
stated—“No”. May be he is not aware
that mines and mineral deposits exist
in forests. The contractors cut down
the forests for mining purposes. With
the result heavy damage is done to
environment and forests in that area.
It also effects the winds and the mon-
soon. He has said that no change will
be brought about in the policy. May
be he is not aware of the fact that the
soap stone deposits

MR. SPEAKER: Please ask your
question.

SHRI KARIYA MUNDA: Mr. Spea-
ker, Sir, he has said “No” straight-
way. It should have been in his know-
ledge that the contractors leave the
dug up earth with the result water is
filled in the fields when it rains. It is
very bad from many angles. There-
fore, with a view to protecting the en-
vironment and forests, whether any
change will be brought about in the
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policy and any new scheme will be
xmplemented to do away with this type
of mining by contractors, no matter if
Government agencies are involved in
it?

SHRI BALRAM SINGH YADAV:
Mr. Speaker, Sir, mining leases are
granted in accordance with the provi-
sions of the Mining Act. There is no
such shortcoming in it nor is there
any need to. bring about changes in
it. So far as the suggestions and the
complaint of the hon. Member is con-
cerned, if he can give some specific
information about the irregularities
that are taking place in mining in
some particular area, I can get it in-
vestigated and action can be taken.

SHRI KARIYA MUNDA: Mr.
Speaker, Sir, = Bauxite deposits are
found in smal] area in Andhra Pra-
desh, Orissa and Bihar. He may get
it verified by the mining.departments
of these three states. My second ques-
tion is whether the hon. Minister is
aware that there is illegal mining of
Bauxite and soap stone and these
minerals are being clandestinely sold.
Has the hon. Minister some ‘informa-
tion in this regard and if so, whether
he would like to have an inquiry con-
ducted in this regard?

3‘3 SHRI BAILLRAM SINGH YADAV:
Slr we have no such complaint. But
as I have said, if the hon. Member
has any information and if he gives
some specific information, it can be
certainly investigated and action. can
also be taken.

[English]

SHRI A. CHARLES: Illegal mining
is a problem not only in thé forest
areas but also almost everywhere. In
Trivandrum, at Arevikara which is
ten kilometres away from Trivandrum,
there is often complaint of illegal
mining and precious stones have been
taken away from there. May I know
from the hon. Minister whether a pro-
per study will be conducted at least
in Trivandrum to know about these
depos1ts as also steps taken for stop-
ping ‘this illegal mining.
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SHRI BALRAM SINGH YADAYV:
Sir, these stones come under minor
mining and this is a State subject. But
so far as the suggestion by the hon.
Member that every state has a differ-
ent set of rules and there is no uni-
formity in them is concerned, I would
like to assure him that the Govern-
ment is considering the - issue and
efforts are being made to bring about
some changes in this Act and to take
necessary action in this regard.

SHRI DAV DAYAL JOSHI: Sir,
I would like to know the maximum
and minimum area for which mining
leases are granted. Is it not a fact that
some leases are granted for an area
covering miles while some are granted
to the poor in square fect area. 1
would like to know whether a fixed
limit for the mining leases will be pre-
scribed by changing the rules, so that
uniform mining leases can be granted.

SHRI BALRAM SINGH YADAV:
Sir, so far as mining is concerned, the
leases for major mines are granted by
the Government of India and the lea-
ses for minor mines are granted by
the State Government. The State Gov-
ernment grants these leases in accor-
dance with its own rules....(Interrup-
tions)

‘SHRI RAJENDRA AGNIHOTRI:
Mr. Speaker, Sir, the Forest Act of
the Central Government covers such
forests of the Forest Department
where plantation is not possible
because of existence of stone quarries
there.  Clandestine mining of stone and
its sale are going on there. This ques-
tion does not relate to the State Gov-
ment but it relates to the Central Gov-
ernment. I would like to know from
the hon. Minister whether the Act
will be amended to provide that min-
ing lease " will be granted for such
forest areas of the Forest Department
where  plantation is not possible?...
(Interruptions)



33 Oral Answers

MR. SPEAKER: Reply to this
question has already been given.

SHR1 CHHEDI PASWAN: Mr.
Speaker, Sir, I would like to submit
for the sake of information that in
1988 the Central Government had
sent a Committee to Adhora in Roh-
tas district of Bihar which is surroun-
ded by the Camoor hill range to find
out whether there were any indications
of existence of adequate coal and bau-
xite deposits there. I would like to
know from the hon. Minister the find-
ings of the fact finding committee?

SHR]1 BALRAM SINGH YADAV:
Mr. Speaker, Sir, I have no informa-
tion in this regard, but on the basis
of the information given by the hon.

Member, I will get it investigated and - - -

necessary action wil be taken.

[English]

SHRI RAMA KRISHNA KONA-
THALA: Sir, I would like to know
from the hon. Minister. Way back in
1970, the Geological Survey of India
and the AP Mining Corporation have
identified - the - existence of bauxite de-
posits in Andhra Pradesh which
amounts to 800 million tonnes.

MR. SPEAKER: You have to be
brief, if you want a reply.

SHRI RAMA KRISHNA KONA-
THALA.: The Indo-Soviet Joint Com-
mission has also identified it. They
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wanted to commission a project there.
But due to unknown reasons it is
being delayed. I would like to know
from the hon. Minister the reason for
the delay and also whether they are
any decision to open this
project to the private sector.

[Translation] :

SHRI BALRAM SINGH YADAV:
Mr. Speaker, Sir, I have no informa-
tion about it but I will inform the
hon. Memb:r after collecting the in-
formation.

WRITTEN ANSWERS TO
QUESTIONS

[Translation)
Dams and Irrigaiion Projects

*251. SHRI RAJENDRA AGNI-
HOTRI: Will the Minister of WAT-
ER RESOURCES be pleased to state:

(a) the number of proposals for
construction of dams and irrigation
projects in various states pending with
the Union Government;

" (b) whether some of those proposals

pertain to Jhansi, Lalitpur, Banda and
Hamirpur districts of Uttar Pradesh;
and

(c) if so, the details thereof?

THE MINISTER OCF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKILA): (a) to (c) A state-
ment is attached.

STATEMENT
Status of Projects with the Centre

Stage of investment clearance

No. of New Projects

Total

Major Medium
and multi-
. puipose
_ 1 2 3 4
1. Techno-economic appraisal completed 44 39 85

and found acceptable by the Advisory
Committee subject to compliance of the

observations by the State Governments.
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1 2 3 4
2. Techno-economic appraisal completed 11 3 14
for consideration of the Advisory Commi-
mitte.
3. State Governments to comply with the 50 30 80
observations of Central Appraising
Agencies.
Total 105 72 177

Out of the above, 2 major and 1
Jhansi, Lalitpur, Banda and Hamirpur Districts.
are given in the Annexure to this Statement.

ANNEXURE

medium irrigation projects pertain to
The details of these projects

Status for irrigation proposals in respect of Jhansi, Lalitpur, Banda and Hamir-
P.r Districts of Uttar Pradesh which are under appraisal at the centre as on 30-6-1991

SI. Name of District  Estimated Bewefits Date of  Status of appraisal
No. the bene- Cost Rs. in Receipt
project  fitted in Crores Thousand in CWC
(Year)  Hectares
1 2 3 4 5 6 7
(A) Major Schemes
1. Rajghat Jhansi, 78.28 109.05 9.88 State Government is
Canal  Lalitpur, (87) (net) to comply with the
Jalaun, comments on Irri-
Hamirpur. gation planning, cost,
: construction  machi-
nery, Canal Design,
conjunctive  use.
2. Maudaha Hamirpur 66.82 27.70 3/90 Considered by Ad-

Dam

89

visory Committee in
its meeting held on 21-
11-1979 for Rs. 2675.40
lakhs and found
acceptable subjeet to
certain  observations.
The  project was
returned to the State
Government in 3/89
as the compliance to
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6 ' 7

(B) Medium Schemes

1. Pathrai Jhansi 12.54 2.80

the TAC observations
and the updated esti-
mate was not submitted
by the State Govern-
ment to_Central Water
Commission for appr-
aisal. Updated esti-
mate was received
in 3/90. State Govern-
ment is to comply with
the comments on
irrigation aspects.
The project is also
to be cleared from
environment and for-
est angle. '

12/90 Techno-economic con-
sideration completed
and the project is
‘ready for considera-
tion of the Advisory

Committee.

[English]

Foundation-Laying  Ceremonies \ of
Projects in Delhi

*252. SHRI ATAL BIHARI VAJ-
PAYEE:

DR. LAXMINARAYAN
PANDEYA:

Will the Minister of -HOME
AFFAIRS be pleased to state:

(a) the names of projects for which
foundation-laying ceremonies were
held in the Union Territory of Delhi
during November, 1990 to May, 1991;

.(b) the dates on which such ceremo-
uies were held, by whom and the es-

timated cost of the project in each
case;

(c) whether financial approval and
clearance from the concerned authori-
ties were obtained in each case; if not,
the reasons thereof; and

(d) the present position of each such
project?

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN):
(a) to (d) The Delhi Administration
and the Delhi Development Authority
have reported that 10 foundation lay-
ing ceremonies of projects were held
in the Union Territory of Dethi during
November, 1990 to May, 1991. A
statement indicating the details is
attached. ; ’
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Demand and production of steel

*253. SHRI LOKANATH CHOU-
DHURY : Will the Minister of
STEEL be pleased to state:

(a) the estimated requirement and
production of steel in the country at
present.

(b) whether the production of steel

insufficient to meet the requirement;
and
{(c) if not, the steps proposed to be

taken to meet the requirement?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEB): (a)
Production of finished steel in 1990-91
was about 13.4 million tonnes againsi
the assessed demand of about 15.5
million tonnes.

{b) No, Sir.

(c) Steps taken to increase domes-
tic production of steel include—

Modemisation of steel plants and
improved maintenance of plant
and equipment for achieving
increased productivity;

Monitoring of supply of inputs,
particularly coal and power, to
the steel plants for ensuring
uninterrupted production;

Increase in captive power genera-
tion;

Adoption of better technological
and manpower discipline in
SAIL plants;

Delicensing of the steel sector, with
certain conditions where subs-
tantial foreign exchange is
involved so as to allow esta-
blishment of new plants in the
private sector.

The domestic availability is supple-
mented with imports, to the extent
possible within the overall constraints
of the availability of foreign ex-
change.

AUGUST 1, 1991
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Bifurcation of Cuttack Postal Divi-
sion in Orissa

*254. SHRI ANADI CHARAN
DAS: - Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is any proposal
for bifurcation of the existing Cuttack
North Postal Division into two sepa-
rate Postal Divisions;

(b) if so, the details thereof; and

" (c) the time by which these two
separate Postal Divisions are likely to
start functioning independently?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNI-
CATICNS (SHRI RAJESH PILOT):
(a) and (b) Yes, Sir. A proposal
for bifurcating Cuttack North Postal
Division into two separate Postal
Divisions namely, Jajpur and Kendra-
para has been -received.

(c) Tt has been decided not to bifur-
cate Cuttack North Division on con-
siderations of economy and in ad-
ministrative interest.

[Translation)
Retum of Indians to Gulf Countries

*355. SHRI MOHAN SINGH:

SHRI VIJAY NAVAL
PATIL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of Indians who
have returned to Kuwait, Iraq and
other Gulf countries after the end of
the Guif war, country-wise;

(b) whether the Government have
assessed the assets left behind by
Indians in Gulf countries during the
war; and

(c) if so, the details thereof?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAYV-
SINH ‘SOLANKI): (a) According
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to information available it is estima-
ted that approximately 25,000 Indian
nationals have returned to Kuwait.
Our nationals who left Iraq have not
as yet returned. These are the only
two Gulf states from which our natio-
nals had to be evacuated.

(b) and (c) In pursuance of the
United Nations Security Council Re-
solution 687 information in respect of
loss, damage or injury suffered by
Indians in Kuwait and Iraq is in thz
process of being collected through a
form circulated to the affected Indian
nationals.

[English]
Expausion of Telephone Exchanges
in Kerala
*256. SHRI P. C. THOMAS:

SHRI KODIKKUNIL
SURESH:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the Government pro-
pose to expand the capacity of the
existing telephone exchanges in the
country;

(b} if so,
regard; and

the steps taken in this

(c) the progress made so far with
regard to expansion and conversion

SRAVANA 10, 1913 (S4KA4)
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of various telephone exchanges into
electronic ones in various districis of
Kerala, District-wise?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PILOT):

(a) Yes, Sir.

(b) In the year 1990-91, 8.77 lakh
lines (Gross) and 5.52 lakh lin2<
(Net) have been commissionsd in the
network. In the year 1991-92. pl-ns
are to commission 14.4 lakh lines
(Gross) and 9.5 lakh lines (Net) swit-
ching capacity and 7 lakh lines/Net)
connections in the country. In the en-
tire Eighth Five Year Plan (1990-91 fu
1994-95) it is proposed to commis-
sion 73 lakh lines (Gross) and 59
lakh lines (Net) of switching capacity
in the country.

(c) In Kerala 77 numbers of te'e-

phone exchanges were expanded
during 1990-91 and 4 numbers of tele-
phone  exchanges were ex~and-'d

during the period 1-4-91 to 30-6-91.
104 numbers of telephone exchanges
were converted into electronic during
1990-91 and 9 numbers of t-leph-nc
exchanges were converted during the
period 1-4-91 to 30-6-91.  District-
wise numbers are given in the enclo-
sed Statement.

STATEMENT

District wise Nos. of Telephone Exchanges, expanded and Converted into Electronic
in Kerala State

SL Name of Districts No. of Exchanges No. of Exchanges
No. Converted into Esxpanded
Electronic
1990-91 1-4-91 to 1990-91 1-4-91 to
30-6-91 30-6-91
1 2 4 6

1.
2. Calicut
3. Cannanore

5
4
5
4

DA w
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1 2 3 4 5 6
4. Ernakulam 14 2 12 1
5. Idukki 15 2 2 ..
6. Kasaragod 5 2 1
7. Kottayam . 6 1 9
8. Mallapuram 3 2 ..
9. Palghat . 14 1 6 1
10. Pathanamthitta . 2 1 7 ..
11. Quilon 10 8 1
12. Trichur 9 .. 10
13. Trivandrum 8 2 5
14. Wynad 3 1
104 o 17 4
[Translation] [English]
Foodgrains Production Pakistan’s Abetment to Terrorism in
India
*257. SHRI HARI KEWAL PRA-
SAD: Will the Minister of AGRI-  *258. DR. LAXMINARAYAN
CULTURE be pleased to state: PANDEYA:
(a) the total production of food- SHRI ~ ATAL  BIHARI
VAJPAYEE:

grains during the rabi season of 1990-
91;

(b) the total production of wheat
in the country; and

(c) whether the present production
is sufficient to meet the demand in
the country?

THE MINISTER OF AGRICUL-
TURE (DR. BALRAM JAKHAR):

(a) The final estimate of production
of foodgrains during rabi 1990-91 are
yet to be received from some of the
States. = However, according to the
present assessment, the production
of rabi foodgrains during 1990-91 is
likely to be in the range of 75.6 to
76.1 million tonnes in the country.

(b) The total production of wheat
in the country during 1990-91 is ex-
pected to be in the range of 54.0 to
54.5 million tonnes.

(c) Yes. Sir.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government pro-
pose to discuss with Pakistan the mat-
ters relating to continuation of train-
ing camps in Pakistan Occupied
Kashmir which are reported to have
been taken over by the Pakistan Gov-
ernment, supply of arms and am-
munition to terrcrists and their in-
trusion into Indian side of the border
with Punjab and Jammu and Kash-
mir;

(b) if so, the action proposed to
be taken by the Gavernment in this
regard;

(c) whether any other effective
measures are being contemplated by
the Government for the security of
these States;

(d) if so, the details thereof; and

(e) the action proposed to be taken
by the Government at diplomatic and
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international levels to expose Pakis-
tan’s open abetment of terrorism in
India?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAV-
SINH SOLANKI): (a) to (d) The
Confidence Building Package propo-

sed by India to Pakistan on 28 May, -

1990, inter-alia, calls for the clo-
sure of all training camps for terro-
rists, stoppage of supply of arms,
ammunition and explosives, arrest
of potential intruders and seizure of
arms, denial of transit facilities to
terrorists, handing over of fugitives
from law etc. Pursuant to this,
four rounds of Foreign Secretary
level talks have been held between
India and Pakistan. It has been also
conveyed to Pakistan in clear and
categorical terms that its support to
terrorism is unacceptable, and is in
violation of the Simla Agreement and
the universally accepted norms of in-
ter State conduct.  Further discus-
sions on these aspects will be held at
the fifth round of talks between the
Foreign  Secretaries scheduled for
September 1991.

(e) Government have apprised the
international community of the fact
that the present situation has been
created by Pakistan’s arming, fund-
ing, training and indoctrination of
terrorists, secessionists and subver-
sives.  There is increasing interna-
tional appreciation of the dangers
implicit in Pakistan’s approach.

[Translation)

Opening of a Foreign Post Office in
Bareilly, Uttar Pradesh

*259. SHRI RAJVEER SINGH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

SRAVANA 10, 1913 (S4KA)
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{a) whether there is any proposal
for opening of a Foreign Post Office
in Bareilly district of Uttar Pradesh;
and

(b) if so. the details thereof and
the time by which such an office is
likely to start functioning?

THE MINISTER CF STATE OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PILOT:
(a) No, Sir.

(b) Doszs not arise in
above.

view of (a)

Law and order situation in Capital

*260. SHRI TEJ NARAYAN
SINGH : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether the incidents of loot-
ing, robberies and terrorist attacks
etc. have been on the increase in the

Capital during the last six months;

(b) if so, the number of such inci-
dents which tock place during that
period;

(c) the number of persons/terre-
rists arrested during that period: and

(d) the steps taken to check such
incidents and the activities of the

- terrorists in the Capital?

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN):
(@) and (b) The cases registered
under dacoity, robbery and terrorist
attacks in Delhi during the last six
months (i.e. 1-1-91 to 30-6-91) and
during the corresponding period of
1990 are as under:—

~ Period

Robbery Bomb
blast/
Other

terrorist

activities

Dacoity

1990 (1-1-90 to 30-6-91)
1991 (1-1-91 to 30-6-91)

12 116 12
18 135 14
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(c) 277 persons including 14 terro-
rists were arrested in these casss
during the period from 1-1-91 to
30-6-91.

) The steps taken by the Govern-
ment to che-k crime of dacoity, rob-
bery etc. and the activities of the ter-
-onsts in the Capital include increas-
ed _airoiling; posting of pickets at
strategic pcints; stringthening of in-
telligence; close watch on and fre-
queat raids at the hide-out of crimi-
nals increased surveillance; coordina-
tion meetings with the officials of the
reightouring states; modernised com-
munication net-work, and formation
of an anti-terrorist cell in each police
district.

[English]

ST.D. facility at Contai in West
Ben;al

*251. SHRI SUDHIR GIRI: Will
the Ministscr of COMMUNICA-
TIONS be please to state:

(a) the steps taken so far to pro-
vide S.T.D. facility at Contai in
Midazpur district of West Bengal;

(b) the reasons for delay in pro-
v:ihng this facility; and

(c) the time by which it is likely to

¢ provided?

THE MINISTER OF STATE OF

1HE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PILOT).
(#) The existing 360 lines Manual
exchange will be automatised by elec-
tronic exchange. This exchange will
be linked to Calcutta by a reliable
media to facilitate STD from Contai.

(b; This could not be done carlier
due to shortage of equipment.

{c) By 1992-93.

Smugpling on Indo-Burma Border

*262. DR. A. K. PATEL:

SHRI SHANKERSINH
VAGHELA :

AUGUST 1, 1991
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Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the news
item captioned “Haven of smuggling
on Burma border” appearing in . the
Times of India dated March 3, 1991;

(b) if so, the reaction of the Gov-
ernment thereto;

(c) the number of persons arrested
for involvement in smuggling and in-
surgent activities and estimated value
of contraband recovered from them;
and

(d) the action taken or proposed
to be taken to check such activities
on thg Indo-Burma border?

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN):
{a) to (d) The Government have seen
the news item. Government have
taken following steps to check smug-
gling in the area:

(1) The Border Security Fcrce have
been authorised under the
Customs Act to check smug-
gling.

(2) The Government of Manipur
have set up a special Unit un- -
der a Superintendent of Police
for dealing with smuggling.

(3y Special Courts have been set
up by the Government of
Manipur to try smuggling
cases.

(4) Close coordination is being
maintained between various
agencies conmected with the
checking of smuggling.

(5) The Forensic Science Labora-
tory at Imphal has been sup-
plied with latest equipment for
testing samples of seized drugs.

(6) A Regional Office of the Nar-
cotics Control Bureau has been
set up at Imphal.

1690 persons have been arrested since
1988 for involvement in smuggling
activities. ~ The estimated value of
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contraband recovered from them since
1989 upto the end of June, 1991 is
Rs. 10.61 crores.

Census Operations in Jammu and
. Kashmir
*263. SHRI LAL K. ADVANI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the 1991 Census has
been completed by March, 1991 in
all parts of the country except in
Jammu and Kashmir;

(b) whether Census operations in
Jammu and Kashmir have since com-
menced; if so, the details thereof;

(c) if not, when are these likely to
be taken up and completed;

(d) whether lakhs of persons who
migrated from the Kashmir Valley
since early 1989 and are now living
either in refugee camps or with friends
or relatives in Jammu region will be
enumerated as residing in Jammu
region; and

(e) whether such persons who have
had their houses, land, properties and
business in the Kashmir Valley but
are now living either in Jammu or in
other parts of the country after their
recent migration from the Valley will
be shown as residents of the Kashmir
Valley?

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN):

{a) Yes, Sir.

(b) and (c) The field situation does
not permit holding of the 1991 Cep-
sus. However, in the case of J&K.
in 1986-87 itself a house to house
enumeration was done on the lines of
decennial census. Data was collect-
ed from each individual household
concerning name, relationship to head
of household, sex, age, religion, tradi-
tional and present occupation etc. It
is proposed to use this-data for pre-
paring the projected population of
J&K State in 1991.

(d) and (¢) Do not arise.
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[Translation]
Instaliation of public call offices at
) Pali, Rajasthan
*264. SHRI GUMAN MAL

LODHA: Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether sanction has been ac-
corded for installation of Public Call
Offices at Pali in Rajasthan;

(by if so, whether necessary funds
have been allocated therefor; and

(c) if so, the details of the Public
Call Office already installed and to
be installed there, area-wise and
place-wise?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PILOT):

(a) Yes, Sir.
{b) Yes, Sir.
(c) (i) Installed

LDPTs—64 (Statement I)

Local Public
Telephones —108 (Statement II)

(ii) To be Installed
LDPTs — 167 (Statement III)

" Local Public

Telephones— These are provid-
ed generally on
suitability of
location and tech-
nical feasibility.

STATEMENT I

Long Distance Public Telephone work-
ing in Pali District as on 30th June 1991

S. Tehsil Name of LDPTs
No.
1. Bali 1. Dudani

2. Dhaai
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S.No. Tehsil Name of LDPTs S.No. Tehsil  Name of LDPTs
3. Palri 44. Manihari
4. Pawa 45. Artiya
5. Mukampura 46. Giradara
6. Chamundari 47. Dayalpura
7. Bhandar 48. Dcengai
8. Kothar 49. Mandia
9. Bijowa 6. Raipur 50. Giri
10. Sindroo 51. Kalab Kalan
11. Basant 52. Kelwad
2. Desuri 12. Daylan Kalan 53. Nimphera Kalan
13. Dadai 54. Bansiya
14.- Ranakpur 55. Jhuntha
15. Kisanpura 56. Sumel
16. Narlai 7. Sojat  ~ * 57. Bhaisana
17. Sindarli 58. Khakhara
L ~ 18. Magartalab 59. Rayra Kalan &
3. Jataran 19. Baloonda Khurd
20. Banja Khuri 60. Shivpura
21. Lambia 61. Dheegnawas
22. Nimbol 62. Dhakri
23. Ras 63. Gudhakalan
24. Digarnia 64. Hariya Mali
25. Asarlai
26. Phalka STATEMENT II

27. Sangawas’
4. Marwar Jn. 28. Saward
29. Gudha Pamsingh

The details of the local Public Tele-
phones already installed '

30. Dudur S.No. Name of Distt/Location
31. Isali
1. kal
32, Kantaliya Anandpurkaloo 1
33, Mand 2. Auwa 1
- vanda 3. Babra 1
34. Sooriyali
... 4, Bagol 1
35. Bhimaliya .
: 5. Bansi 1
36. Kanwaliya 6. Baeri Nagar )
37. Khardi - Dagri Nag
) 7. Basant 1
38. Sinla 8. Bali 3
39. Sehbaj 9. Bankli =
5. Pali 40. Bhakriwala 10. Bar . 3
41. Boonai 11. Beelawas . 3
42, Jeetra. 12. Beesalpur 1
13. Bera 2

43. Hamawas
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S.No. Name of Distt/Location S.No. Name of Distt|Location
14. Bhatoond 1  56. Sithla 1
15. Chanmumdri 1 57. Sinduri 1
16. Chanod I 58. Sojat City 2
17. Deoli 1 59. Sojat Road 1
18. Deoli Auwa - 1  60. Someesar . . 1
19. Deoli Kalan 1 61. Sumerpur 3
20. Desuri 1 62. Takhatgarh 1
21. Dhamli 1
22. Dhanla | Total 108
23. Ghanerao 1
24. Gundoj b STATEMENT III
iz :],::::;?m i Name of proposed LDPTs _in Pali district
planned for 8th Five Year Plan
27. Jojawar 1
28. Kerala ] S.No. Tehsil Name of proposed
29. Khirwa | LDPTs
30. Khiwara . 1
31. Khod 1 1. Bali 1. Kumtiya
32. Koselao 1 2. Bheemana
33. Kushalpura 1 3. Guriya
34. Latada 1 4. Kakardi
35. Lunawa | 5. Padarla
36. Mandar | 6. Ambliya
37. Marwar Junction ] . 7. Malnoo
38. Mundri 1 8. Sena
39. Nodol 1 9. Koyalbao
40. Nana 1 10. Boya
41. Nemberotala l 11. Sesli
42. Nimaj ] 12. Khudala
43. Peepaliya Kalan 1 13. Kheemel
44. Pali City . 30 14. Lunawa
4S. Phalna 2 15. Barwa
46. Raipur 2 16. Mirgesar
47. Ranawas . 2 17. Porwa
48. Rani 3 18. Panchalwao
49. Roht l 19. Bheetwara
50. Sadri 1 20. Shiv Talab
51. Sanderao 1 21. Koliwara
52. Sangwas 1 22. Balana
53. Sendra 1 23. Gogra
54. Sewari | 24. Balupura
55. Sendawal - 1 *25. Dhana
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S.No. Tehsil  Name of proposed S.No. Tehsil  Name of proposed
LDPTs LDPTs
26. Dootara 66. Kurki
27. Kheemara 67. Kokindara
28. Salodariya 68. Bhoombaliya
29. Bamnera 69. Balara
30. Anoppura 70. Rabariwas
31. Netra 71. Toonkra
32. Pomawa 72. Phoolmal
33. Khiwandi 73. Deoriya
2. Desuri 34. Kotra 74 Cfxrnlya
35. Ana 75. Birol
' 76. Ghorawar
16. Mada 77. Lotati
37. Morkha T
38. Sindarli 4. Marwar Jn. 78. Bhagora
39. Barod 79. Chaukariya
40. Dhalop 80. Fhulad
41. Dudapura 81. Malsa Baori
42. Mandigar 82. Chirpaliya
43. Kesooli 83. Nimlimanda
44. Sumer 84. Saran
45. Panota 85. Borimaia
46. Kot Solankiyan 86. Bopari - -
47. Beejowa 87. Shokhawas
48. Barkana 88. chaf’
49. Ranikalan 89. Musaliya
50. Kerli 90. Gadhana
51. Indarwara 91. Chawadiya
52. Itadara Chanan 92. Barsa
. 93. Hingolakhurd
53. Itdaramertiyan .
94. Bithorakalan
54. Bhadarlau :
95. Pancholiya
55. Wandar :
L 96. Gurha Kesharsingh
56. Dhariya C
97. Basni Jojawar
57. Jeewandkalan
58. N ) 98. Radawas
- ~eopa 99. Dhundhala
59. Ghenri (Already 100. Dhanl
Provided) ol H a“la_
. . Hamaliyawas
60. Pf:elowam Khurd
61. Siwas
62. Bajnipura 5. Pali 102. Mandal
103. Nadana Bhatan
3. Jaitaran 63. Patwa 104. Neembara
64. Agowa 105. Sanwalta
106. Gadwara .

65. Swewariya
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S.No. Tehsil Name of proposed ~ S-No. Tehsil Name of proposed
LDPTs LDPTs
107. Sodariya 148. Hingawas
108. Boethoo 149. Sojat Road
109. Diwandi 150. Gurha Bcecja
110. Golawas 151. Khoriya
111. Chonda 152. Rupawas
112. Khanri 153. Reprawas
113. Mandawas 154. Charwas
114. Kulthana 155. Chopra
115. Kalali 156. Rajolakalan
116. Choteela 157. Sardar Samand
117. Neembliuran 158. Rondari
118. Sonai Manji 159. Khariyascda
119. Sarawas 160. Sanriya
120. Tewalikhurd 161. Basna
121. Danda 162. Mandla
122. Dari 163. Karmawas
123. Kurna 164. Chandawal Rly.
124. Bhagesar Station
125. Baniyawas 165. Khariyaneco
126. Bhaori 166. Meo
127. Boomadra 167. Dheenawas
. 168. Surayta
6. Raipur 128. Rampurakalan
:;(9) glighlrakalan [English]
31 Lodabe Telex Facility in Thane District of
: - eelamba ‘Maharashtra
132. Jhoontha
133. Hajiwas *265. SHRI RAM KAPSE : Will
4 Se the Minister of COMMUNICATIONS
]35' Bume be pleased to state:
. t:
136 Noo ewas (a) the places in Thane District of
- I\anana Maharashtra which are having Telex
137. Relra. facility; and
138. Birantiya Khurd (b) the towns in that District which
139. Kotkirana are proposed to be covered by Telex
140. Kalaliya facility and likely dates by which these
141. Deepawas are to be commissionzd?
142. Pachanpura THE MINISTER OF STATE OF
143. Chang THE MINISTRY OF COMMUNI-
144. Amarpura CATIONS (SHRI RAJESH PILOT):
145. Chitar (a) Following places 'in Thane Dis-
. Soi . trict of Maharashtra are having Telex
- Sojat 146. Siyat exchanges.
147. Gurha Pamsingh

1. Kalyan
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\ Tarapur

Area _covered by Thane
Corporation is served by Telex
change at"\Bombay.

(b) Telex dxchanges are proposed to
be opened in\‘the following towns of
Thane District #p 1991-92.

1. Palghar
2. Dahanu
3. Verar

4. Bhiwandi

Maunicipal
Ex-

Review of Indo-Bangladesh Agree-
ment on Ganga Waters

1210. SHRI RAJENDRA;KUMA'R
SHARMA: Will the Miaister of
WATER RESOURCES be pleased to
state:

(a) whether the Government pro-
pose to review the agreement between

India and Bangladesh on the sharing.

of Ganga waters at Farakka: and
(b) if so, the details thereof?/

THE MINISTER OF WATER
RESCURCES (SHRI VIDYACHA-
RAN SHUKLA): (2) and (b) At pre-
sent there is no agreement betweén
India and Bangladesh for sharing of
Ganga Waters at Farakka and talks
with Bangladesh on this issue have not
been completed.

[T ranslation)

Shifting of Sadar Bazar Slaughter
House Delhi

1211. SHR1 KALKA DASS: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether slaugﬁter house in
Sadar Bazar area of Delhi is located in
the midst of denselv populated area;

(b) whether several complaints have
been received regarding unhygienic
conditions prevailing in this slaughter
house; g

s

(c) if so, the action taken thereon;
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(d) whether the Governmént pro-
pose to shift this slaughter house to
some other place in Delhi; and

(e) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI K. C. LENKA) : (a)
Yes Sir.

(b) Yes Sir.

(cy The Municipal Corporation of
Delhi have taken several steps to im-
prove environmental and sanitory con-
ditions in the Slaughter House. Some
of these are augmenting water supply,
improvement of flooring, arrangements
for proper disposal of waste, provi-
sion of lairage with high compound
wall to segregate slaughter house
from neighbouring congested area
and improvement of approach road to
slaughter house.

_ (d) There is no such proposal at
present.

(e) A scheme for improvement of
existing slaughter house with Hunga-
rian Collaboration has been framed
by Municipal Corporation of Delhi.
The Scheme will be taken up for exe-
cution after obtaining necessary clea-
rance. :

[English]

Protection of Government Buildings
from Fire Hazards

1212. SHRI V. SREENIVASA
PRASAD: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of the steps taken by
the Government to protect the Gov-
ernment buildings in Delhi from fire
hazards;

(b) whether use of fire protection
doors and windows has been made
compulsory in Government buildings
and other public places; and

(c) if so, the steps taken to ensure
compliance of such provisions?
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINIS-
TER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M. M. JACOB): (a) CPWD has taken
up works of augmentation and provi-
sion of fire safety arrangements, to
conform to the requirements of the
Delhi Fire Safetv Act, 1986 and the
rules framed thereunder, in high-rise
buildings maintained by them which
have deficiencies. In addition, depart-
ments/offices occupying buildings have
been advised to ensure fire safety
through periodic inspections, paying
particudar attention to areas which are
potential fire hazards and through
proper house keeping.

(b) and (c) Yes, Sir. The Delhi fire
scrvice is ensuring this aspect before
issue of No Objection Certificate for
occupation of Government buildings
and other public places.

Floor Price for Pepper

1213. SHRI PALA K. M. MA-
THEW: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government are
aware of the longstanding demand
from the farmers to fix the floor price
for Pepper;

(b) whether the Government pro-
pose to fix the floor price for Pepper;

(¢) if so, the details thereof; and

(d) if not, the reasons therefor?
~ THE MINISTER OF STATE IN
I'HE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY RA-
MACHANDRAN): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.
_{d) Since major part of the produc-

tion of pepper is exported, its price
stabilisation programme will have to
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be considered taking into considera-
tion both domestic and international
prices as well as production and in-
ternal demand. Already, prevailing
domestic prices of pepper are not very
competitive in the international mar-
ket. Any kind of price support opera-
tion would further increase the FOB
cost of our pepper, making it further
uncompetitive and may result in fall
in exports.

Production of Alumina Plant at
Damanjodi, Orissa

1214. SHRI K. PRADHANI: Will
the Minister of MINES be pleased to
state:

(a) whether the production of Alu-
mina Plant at Damanjodi in Orissa
is not upto the target this year;

(b) if so, the reasons for the short-
fall; and

(c) the measures proposed to be
taken to increase the production?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAV) : (a)
During April-June quarter of 1991,
the production of Alumina from the
Alumina Plant of Nationa! Alumini-
um Company Limited (NALCO) at
Damanjodi has been 95.889; of the
target of 1,80,000 tonnes.

(b) and (c) The marginal shortfall
of 7,400 tonnes is due to one of the
calciners being down for routine
maintenance during this period. The
shortfall is expected to be made good
in the July-September quarter of 1991.

Telephone Facilities to Gram Pan-
chayats in Marathwada District of
: Maharashtra

1215. SHRI ASHOK ANAND-
RAO DESHMUKH: Will the Minis-
ter of COMMUNICATIONS be pleas-
ed to state:

(a) whether the Government have
any scheme to provide one telephone
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in each Gram Panchayats by the end
of Eighth Five Year Plan; and

(b) the number of Gram Panchayats
in Marathwada District of Maharash-
tra which have been provided with
telephone facility during the Seventh
Plan period?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) Yes Sir.

(b) 600.

[Translation]

Issue of Prospecting Licences
1216. SHRI SUSHIL. CHANDRA
VERMA: Will the Minister of
MINES be pleased to state:

(a) whether for the issue of pro-
specting licences, prospecting is con-
ducted only in a limited area instead
of the areas applied for and the report
is also prepared on that basis;

(b) if so, the reasons therefor;

(c) whether the approval of the
landlord of the area other than the
area required for the prospecting is
essential;

(d) if so, the reasons therefor; and

(e) whether the Union Government
propose to make provisions that ap-
proval of only that landlord is cssen-
tial whose land is required for this

purpose?
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THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAYV): (a) For
grant of prospecting licence, no prior
prospecting is required.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

(e) As per the existing provision of
Mineral Concession Rules, 1960, the
applicant has to furnish the written
consent of the owner of only the pri-
vate land covered by the prospecting
licence.

[English]
Water Resources Projects of Orissa

1217. SHRI BHAGEY GOBARD-
HAN: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the details of Water Resources
Projects of Orissa pending with the
Union Government;

(b) the reasons for delay in accord-
ing clearance to them; and

(c) the time by which those are
likely to be cleared?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKILA): (@) and (b) A statement
is attached.

(c) The time for clearance of these
schemes depends mainly on the
prompt submission of satisfactory re-
plies to the observations of the Central
Water Commission, resolution of inter-
State issues and obtaining clearance
of the Ministry of Environment and
Forests, wherever necessary.
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STATEMENT As on 24-7-1991

iStri Present Stetus
Sl. Name of District Latest Benefits
ject  benefitted Estimated (Thousand
No. the Projec enefi Estin s
(Rs. Lakhs)

1. Techno Economic appraisal completed and found acceptable by the advisory
Committee subject to compliance of observations by the State.

(A) Mujor Schemes

. Subarnarekha Baleshwar 71460.06 155.07 The State is to
l Irrigation Mayurbhan;j obtain forest clear-
Proj:ct

ance and comply with
observations on up-
dated estimate recei-
ved in 9/90 regarding
irrigation, project
planning and finan-
cial aspects.

ih 26802.00 47.71 Upda(ed estimate after
2 11(:;:1 1:‘;;;:;‘ Keonyhan compliance has been
Progect received recently in

) July, 1990.

(B) Medium Projects

1. Baghalati Ganjam 1852.16 5.68 The State Govern-

ment 1s required to
finalise updated cost
estimate and cost-
benefit ratio.

2. Deo Keonjhar 5222.73 15.64 The State Govern-
: Mayurbhanj ment is required to
; obtain clearance from
Department of Sccial
Welfare on Rehabili-

tation Aspects.

11. Pioiccts on which State Government is required to cornply with the observations
of Central Appraising Agencies.

(A) Major Project

1. Ong Dam  Bolangir 8033.56 34.50  State

Government is
Project

required to finalised
cropping pattern, crop
water requirement,
Ground water and
water management
aspects. Clearance
from Environment and
forest angle is alsc
to be obtained by
the State.
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Sl. Name of District Latest Benefits Present Status

No. the Project Benefitted Estimated (Thousand

Cost Hectares)
(Rs. lakhs)
2. Naraj Cuttack 9030.00 Replace- Hydrological, Irri-
Barrage Puri ment of gation, flood control
old plants planning, cost
structures estimates and design
aspects are to be fina-
lised by the State in
consultation with
Central Water Commi-
ssion.

3. Lower Bolangir 10248.64 33.65 The State Govern:
Suktel ment i< required to
Irrigation settle hydrological
Project and other aspects.

(B) Medium Scliemes

1. Upper Bolangir 1949.69 6.11 In addition to
Lanth compliance to obser-

vations of Central
Water  Commission,
State is also to obtain
forest clearance.

2. Telengir Koraput 3625.47 23.83 —do—

3. Katra Mayurbhan;j 2922.95 11.44 —dc—

4. Kutulisingha Dhankanal 953.74 3.81 —do—

5. Dhauragcth Dhankanal 938.43 3.01 —do—

6. Bagh Phu'bani 2877.08 12.42 The project has been
Barrage received  recently in
P1oject 3/91.

Public Call Offices in Alapuzha
District in Kerala

1218. SHRI T. J. ANJALOSE :
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Government pro-
pose to provide more public call offi-
ces in Alapuzha District in Kerala;

(b) if so, the details thereof; and

(c) the time by which the facility is
likely to be provided?. '

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) Yes Sir.

(b) and (c) 14 STD Public Tele-
phones and 6 local Public telephones
have already been provided uptil now
during the current year.

20 Public telephones with STD and
10 local public telephones are propos-
ed to be provided during the remain-
ing part of the current financial year.
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Telephone Advisory Committee for
Orissa

1219. DR. KARTIKESWAR PA-
TRA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Government pro-
pose to re-constitute the Telephone
Advisory Committee for Orissa;

(b) if so, the time by which such
committee is likely to be re-constitut-
ed; and

(c) when the last Telecom/Tele-
phone Advisory Committee for Orissa
was constituted?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) to (¢) The Telecom
Advisory Committee for Orissa was
constituted on 29-3-1991 and is under
review.

[Translation]

New Cross Bar Telephone Exchange
at Dombivali in Maharashtra

1220. SHRI GOVINDRAC NIK-
AM: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether a new Cross Bar Tele-
phone Exchange of ten thousand lines
capacity is being set up at Dombivali
m Maharashtra; and

_(b) if so, the time by which it is
likely to be set up?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
IYA NAIDU): (a) A seven thousand
Ines new Crossbar telephone exchange
gs‘lﬁi‘gg set up at Dombivali in Maha-

(b) This exchange i :
commissioned n 109195
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[English]

Visit of Haj Delegation to Saudi
Arabia

1221. SHRI SYED SHAEHABUD-
DIN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the composition and the criteria
of selection of the official delegation
to Saudi Arabia on the occasion of
Haj, 1991:

(b) the estimated or actual expendi-
ture incurred on the visit of the dele-
gation, in rupees and in foreign ex-
change separately;

(c) the purpose, activities and achi-
evements of the delegation;

(d) the details of the recommenda-
tions made by the delegation; and

(e) the details of the recommenda-
tions made by the Haj delegations of
1989 and 1990 and the present status
of their implementation?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI MADHAVSINH
SCI.ANK1): (a) The composition of
Haj Goodwill Delegation, 1991 is
given in Statement-1.  There are no
specific criteria laid down for selec-
tion of members. However, Govern-
ment selects eminent Muslims as mem-
bers taking into account the principle
of regional representation and the in-
terest taken by the individual in the
welfare of our Haj pilgrims.

(b) The details of expenditure are
given in Statement-II.

(c) The purpose is to promote good-
will between the two countries, to
convey our gratitude to the Saudi
authorities for the arrangements for
Haj and to look into the arrangements
for our pilgrims with a view to fur-
ther improvement. The delegation
called on a number of Saudi dignita-
ries and the leader carrijed a letter
from Prime Minister to King Fahd.

(d) Details of recommendations
made by the delegation, 1991 are
given in Statement-III.

(e) Necessary details are given in
Statement-IV and V.
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STATEMENT I

HAJ Goodwill Delegation for 1991

. Shri Farooq Abdullah, Leader
Former Chief Minister.

s

Jammu & Kashmir.

2. Shri M. A. Larj, Member
" Minister of Tourism,
Gcvernment of U.P.

3. Shri Salim Zakaria,

Chairman. Central Haj Committee,
"Bombay.

4. Prof. Isthiaque Abidi,
Ex-M.P. & Ex-Chairman.
Modern Food Industries.

5. Shri Mohammed Ajmal,
- Social Worker, Industrialist.
34, Chatnarm Line, Allahabad.

6. Shri Abdul Khayoom Ansari.
Secial Worker from Bihar.

2

7. Shri Sarwar Hussain,

Ex-Minister of State for Food & Civil Supphes
Government cf India.

8. Dr. M. Wali,
Physician to the President.

9. Shri Mohammed Afzal,
Member of Parliament (Rajya Sabha),
95, South Avenue, New Delhi-110001.

10. - Shri Salamutullah,
" . Vice Chairman, Haj Committee, Bombay.

1. - Shri K. M. Sultan, ) Member Secretary
Director, Ministry of Finance.

5e

STATEMENT 11

_"Details of actual expenditure incurred on Haj Goodwill Delegation, 1991

. ‘ Rs.
Air Passage . . . . . . .. 1,86,000.00
Accommodation. . . . . .SRLs 4,56,923.00 20,65,658.00
Transportation charges in Saudi Arabia .SRLs 1,14,675.00 5,18,422.00
Daily Allowance - SRLs  65,000.00 2,93,851.00

Total . ~, ~ . . . .SRLs 636598.00 30,63931.00
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STATEMENT Il

Recommendations made by Haj

S. No.

1.

. Since most

Goodwill Delegation, 1991

Recommendations

As many more units as possible
should be ‘selected from -cate-
gory I of accommodation.

pilgrims are old,
care should be taken to see
that, as far as possible, the
building selected have elevators.

. The ratio of pilgrims to toilet

should be reduced from 15 at
present to no more than 10 pil-
g-ims per toilet. Buildings
should be selected taking this
into account. Even if this
means slightly higher rent. the
delegation feels that the pil-
grims will prefer this for the
sake of better sanitary condi-
tions.

Agreements in respect of hiring
of buildings. should be under-
taken at the earliest possible
preferably in November to avoid
competition from other coun-
tries.

. Buildings, in respect of which

repeated complaints have been
received. should not be hired
in future.

. Indian Pilgrims should be pro-

- vided with identification brace-

lets containing details similar
to- those mentioned in the stic-
kers. The identity card pro-
‘vided - to pilgrims should be

leminated to ensure durability.

Our pilgrims are quite poorly
. -informed about

i the religious
.tituals., Each.. Moallim has
~about. 5000 pilgrims with him
“and, therefore, .it - is impossible
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Recommendations

for him to help the pilgrims
in this respect. Most pilgrims
are also not aware of the wea-
ther conditions nor of the living
conditions at Makkah, Madina,
Mina, Arafat and Muzdalifah
nor about the formalities regar-
ding travel documents, inocula-
tion requirements etc. It is,
therefore, imperative that Ori-
entation programmes should be
held for the pilgrims a few days
before they leave the country.
These programmes can be con-
ducted by the Haj Committees
at the point of departure- -viz,
Delhi, Bombay, Madras and
Calcutta. Video films should
be screened for them and ex-
perienced persons should ex-
plain to the pilgrims the reli-
gious rituals, about living con-
ditions as well as about precau-
tions to be taken to prevent
heat stroke and about steps to
be taken if he falls ill or is
lost. Air India should also be
requested to screen such films
during Haj flights.

. In order to make Indian pil-

grims more informed about the
formalities regarding the appli-
cation for Haj, Doordarshan
and All India Radio should
carry half an hour programme

for a few days during the period

when the applications are in-
vited for Haj. In these pro-
grammes the various para-
meters and requirements for
Haj should be explained so that
a prospective pilgrim is aware
about the formalities before he
submits his application to the
Haj Committee.

. The Delegation noted that the

Khudamul Hujjaj have not per-
formed the duty as efficiently
as they should. It is, therefore,

- suggested that Khadim-ul-Hujjaj

should be selected - only from
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Recomm:ndations -

amongst persons who have
been members of thc Building
Selection Team. This will en-
sure that tke Khaddim-ul-
Hujjaj are well aware of the
location of the building and the
problems which a pilgrim is
likely to face. The Khadim-
ul-Hujjaj shculd work directly
under the Corsulate Officer in
Makkah whica should super-
vise their work. The Khadim-
ul-Hujjaj should note down
specific  comolaints regarding
pilgrims, misbzhaviour of the
Moallims or tus drivers etc.
They should also go round in-
form the medical mission about
any pilgrim who is ill. The
name of the person selected as
Khadim-ul-Hujjaj should be
informed to the Central Haj
Committee wel; in time.

The delegatior felt that the
number of persons employed as
building supervisors is not suffi-
cient for inspecting buildings
and looking irto the redressal
of complaints. The delegation
recommends that the number
of building suoervisors should
be increased from 14 to 20.

After the house allotment and )

flight allotment is made by the
Consulate, - f cppies containing
all the informztion about the
pilgrims including the phone
numbers of the buildings where
the Hajis are :0 be accommo-
dated should be sent to the
State Government and State
Haj Committee. This will en-

- sure that the relatives of the

pilgrims are informed about the
where abouts o7 their near ones
who have come to perform the
Haj.

. Considering the gumber of pil-
grims coming ffom India and
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Recommendations

the fact that most of them are
in a fairly advanced age, the
number of doctors in the me-
dical mission should be in-
creased from 22 to 30. In order
to ensure efficient functioning
of the medical team, messing
facilities should be arranged
for them on payment. The
roster duty of the doctor should
ensure that each doctor should
get two days off.

The staff deputed from India
including the medical team
should be treated as on tour.

The Government should un-
dertake to computerise certain
functions of the Central Haj
Committee and selected State
Haj Committees so that they
can have detailed information
about the pilgrims. ’

. The delegation noted that it

takes over 10 days-to complete
the sea journey. Because of
this and the fact that only one
ship is utilised for sailing to
and fro, pilgrims coming by
sea spend about 30 days more
in the Kingdom than pilgrims
travelling by air. If the travel-
ling time is also included a sea
pilerim spends over a month
more than an air pilgrim. As
a result, Indian pilgrims are
the first. to reach and the last
to leave the Kingdom after
Haj. The delegation recom-
mends that the Government of
India should explore the pos-
sibility of chartering two or
three ships during the Haj sea-
son so that the pilgrims can
return to India much earlier.
These ships can better be di-
verted from the Andamans

“sector .or- private liners can be

engaged for this purpose.
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STATEMENT 1V

Statement showing recommendations made by the Haj Goodwill Delega:ion,
1989 and Actioa taken thereon

Sl.  Recommendation made by the Action talen by the Government
No. Delegation
1 2 3

1.

> 2

Renting of accommodation for our
pilgrims for Haj 1990 should be done
in January/February, 1990.

Embassy should allot accommodation
first after which flight/ sailings should
be allotted to pilgrims Maktabwise/
building wise to ensure that pilgrims
from a particular area arriving by the
same flight are accommodated in the
same or nearby Buildings.

Space entitlement ¢f 2 Sq. metre per
pilgrim is inadequate. Govt. should
examine whether after renting building
the number of pilgrims accommcdated
in a building could be less than the
capacity cf the building prescribed
under the Saudi Regulation.

Attempt should be made to select
better accommodation closer to the
Haram as Indian Pilgrim  attaches
greatest importance to proximity to
Haram Sharief.

Embassy should closely monitor the
work of all Moallims handling Indian
pilgrims and to urge the Saudi Haj
Ministry to expel them from the
Moassassa in case of serious complaint.

To handle the cases of cancellations
and substitutions of waitlisted pilgrims
smoothly, Haj Committee Bombay
should prescribe and enforce certzin
deadlines for those seeking exemption
from the accommodation scheme.

Renting Delegation should include
1-2 members of Central Haj Commi-
ttee and 1-2 members of State Haj
Committee besides Executive Officer
or State Officer.

Renting delsgation was sent to
Saudi Arabia in February, 1590 to
select buildings.

This is beinz done.

The space entitlement of 2 Sguare
mctre which was the case in 1989
has been revised to 2.5 Syuare
metee per pilerim from Haj 1991
onwards.

There are three categories of
accommodaticn  depending upon
distance from Haram Sharief. The
first category is the closest and the
most expensive.  All those who
wanted the first category have
been given. .

Our Mission in Jeddah does the
necdful.

Haj Committee, Bombay handled
cases of caacellation and substi-
tutions by and large satisfactorily
by adopting the method suggested.

For reasons of economy we have
to restrict the size of such dele-

gation. Renting delegation team
sent in Haj 1990 included 2

members of Central Haj Committee
and a rcpresentative each of 7
Major State Haj Committees. In
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8. Delegation recommended strengthening

10.

1.

12.

- -of Haj Section of -the Consulate in
‘Jeddah by providing following addi-
 tional posts:—

(i) Posting of two vice consuls, one
of these to lookafter Haj work and the
other, the accommodation scheme.

(ii) Posting of an additional India
based or local Assistant to handle the
computers utilised for the Reserved
accommodation scheme.

(iii) Suitable increase the strength of
seasonal staff.

Payment of compulsory dues (amount
“payable by each pilgiim to Saudi Auth-

orities for prowdmg transportatxon etc.)
to Saudi Authorities in a wnsolldated
fornr should ccntinue.

Saudi Govt. has proposed to do away
with the practice of deputation of
foreign Medical Mission in Saudi
Arabia from Haj 1990. Delegation re-
commended this matter be pursued by

-Govt: of Indfa with Saudi Govt. to

ensure that our dispensaries continue
to function normally at Makkah,
Medina, Mina and Arafat.

Foreign exchange entilement of the
pilgrims may be raised to Saudi
Riyals 5000 from Haj 1990 keeping in
view the cost of living in the Kingdom.

Haj Charter air fare for Haj 1990
should be‘kept at the same levkl as in
1989. .

1991, Building selection team
consntmg of a representative each
of 4 major State Haj Cormmittees
had visited Saudi Arabia. The
strength _ of the delegation was
adequate.

Govt. has agreed in principle to
provide #n additional post of
Vice Consul. However, it has not
been possible to locate a post in
Jeddah as there is shortage.

Strength of seasoné.l staff - was
increased from 247 in 1989 to
260 manmonths in 1990.

It continues.

Medical Mission was sent as
usual during Haj 1990.

Foreign exchange entitlement at
present is Saudi Riyals 4600 per
pilgrim. Recommendation for
increase was not agreed to due to
foreign exchange constraints.

With the increase in airfare, it is
not feasible to freeze the Haj fare
at the 1989 level when it .was Rs.
7700/- ex-Bombay. The commer-
cial air fare for 1990 was Rs.
10146/~ while the Government kept
Haj airfare at Rs. 8085/- ex-Bombay
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13.
14,

15.-

Umbzellas with characteristic tricolour

should be supplied to Indian pilgrims.

Ship MV Akbar should be replaced
by a new ship.

Haj pilgrims should be guided through

film on how to conduct themselves in
the Kingdom and about the religious
rituals required to be performed during
Haj. Govt. could also itself produce
such film through films division/Door-

. darshan.

Since most of the buildings hired for

our pilgrims have poor kitchen faci-
lities, question of providing catering
centrally should be examined.

Haj Goowill Delegation should visit
~ Saudi Arabia on visit visa. '

Delegation should come 7-10 days
in advance of the arrival cf the last

Haj Charter flight i.e. 12-15 days in i

advance of Haj day so as to complete
the Ziarat to Madina before Haj.

Umbrellas are now provided to
our pilgrims.

M.V. Akbar is doing the last Haj
sailing this year.

Necessary guidance. is bemg gwen
to pilgrims by means of books and
also personally by Haj guides.

Has been examined and not found
feastble.

Delegation visits on visit visa, -

Often, the composition of the
delegation is decided too late for
it to reach as early as proposed.

STATEMENT V

Annexure £ referred to in reply to part (e) of the Lok Sabha Unstarred Question

btatement showing recommendations made by Haj Goodwill DeIegatzon
nd action taken thereon

No.

1221 due for Answer on 1-8-1991

1990

Action taken by the

S. Recommendation made by the
No. Delegation Government
1 2 3

The  delegation developed a model

- Action. Plan indicating deadlines by

which wvarious actions' by the Haj
Comriittee and the Embassy have to
be completed. - This model action plan
should be implemented efficiently by
the Haj Committee and the Embassy

The action plan has’ been- imple
mented smoothly notwithstanding
the uncextamty caused by the
Gulf crisis.
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2. Greater publicity should be given to Done.

the facility available to pilgrims to in-
form the Haj Committee/Embassy the
details of their friends/relatives who
they would like to be accommodated
in the same building as themselves.

There should not be a limit on the
number of pilgrims who can perform
Haj in any given year.

Haj sailings should be terminated in
view of the inconvenience suffered by
the pilgrims on sea journey as alsc the
additional expenditure borne by them
on account of a longer stay in the
Kingdom. In order to moderate the
impact of increase in Haj charter fares.
the subsidy provided by the Govern-
ment to sea pilgrims should be made
available to air pilgrims.

Uncertainty regarding the final number
of pilgrims to be included in the Re-
served accommodation scheme cause
final losses to the Haj Committee.
Deadlines should be prescribed and
enforced by which Rubat allctments
and pilgrims included in the without
foreign exchange category are finalised
well in time, in order to reduce uncer-
tainty. With regard to the pilgrims
included in the Central Govt. Quota
the pilgrims should be placed in one
category. :

Buildings where certain major short-
comings have been noted should be
identified and not rentec next year.

':Building supervision work for the

redressal of the pilgrims grievences
should be made more efective by

' . appointing more supervisors.

Khuddamul Hujjaj shoula be care-
fully selected for their dedication and
sincerity; the Embassy should utilise
‘their services effectively for building
supervision work ~and redressal of
grievances of pilgrims.

This could ot be implementea as
the number of “pilgrims is fixed
keeping in view the availability
of foreign exchange.

There has been demand from
various quarters for the con-
tinuance of Haj sailings. Therefore
this recommendation could not
be implemented. ‘

Haj Committee, Bombay has
prescribed and enforced the dead-
lines in question to a large extent.
With regard to pilgrims included
in the Central Govt. quota it is
not possible to place them in one
category for the reason that there
are three categories of accommo-
dation at hree different rates
and a pilgrim "has the right to
choose.

This recommendation was kept in
mind while making arrangements
for Haj 1991. : ~

Our Mission in Jeddah deployed
adequate staff to do building
supervision work effectively.

Selection of Khuddamut -Hujjaj is
made by the respective State Haj
Committees. Central  Govt.
impresses upon the State Haj
Committees to select them keeping
in view certain guidelines " pres-
ciibed by the Central Govt. and,
also taking ‘nto  account the
individual's dedication and sin-
cerity.
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10.

L1

The Embassy should utilise the newly
appointed Rubat Officer -in the Con-
sulate to vigorously pursue retrieval/
revival of Rubats. '

The flight and accommodation arrange-
ments of sponscted pilgrims should
be more closely supervised by the Govt.
These pilgrims should be given the
option to include them in the reserved
accommodation on a voluntary basis.

Govt. should provide a mobile medical
van to the Consulate so that medical
services could be provided tc pilgrims
at their buildings in Makkah and in
the Indian camps at Mina/Arafat,

It should be ensured that medicines

intented by the Consulate are sent

scrictly as per rzquirements of the

Medical Mission.

13.) The Indian™ Dispensary in Madina

14.

should function -hroughout the year
inorder to take care of thousands of
Indian pilgrims who visit Madina for
Ziarat.

Staff requirements of the Consulate:

This is being done.

This is not feasible, ““Sponsored
pilgrims” means those who are
going on their own. They should
be left to make their own arrage-
ments znd giving them the option
will complicate matters.

No mobile medical van has been
provided. But our Mission in
Jeddah maintains three branch
dispensaries at Makkah besides a
permanent dispensary and also
puts up medical camps at Mina/
Arafat and these arrangements are
adequare. :

Needful is being done.

Adequate arrangemants for medical
care cxist. Thete is no need fcr a
permanent dispensary at Madina.

(i) Additional stzff should be provided Seasonal staff was approved for

for building supervision work.

(i) A Vice Consul (Haj) should be
deplayed at the Consulate as soon as
possible.

(iii) In view of difficulties faced in
recruiting qualifed computer opera-
tors locally for szasonal work, four
India based computer operators should
be deputed tc the Consulate during the
Haj Season.

{(iv) ‘A Doctor should be posted at
the Indian dispensary at Madina.

Haj 1991 at the level of Haj 1990.
Request for additional staff was
not agreed to keeping in view the
financial situation.

Govt. has approved the proposal
in principle but it is yet to be
implemented for want ¢f a post to
spare.

Computer system of the Consulate
is working properly and there is
no need to send personnel from
India.

Two doctors are in position during
the season. ' -
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15. It should be ensured that our pilgrims
travel in air-conditioned buses between
Jeddah and the Holy cities by charging
an additional amount in the compul-

sory dues.

6. A bformal invitation
. Affairs Minister to the Saudi
Minister, Dr. Abdul

Wasie. .

to visit India
should be extended by the External
Haj
Wahab Abaqul

“AC 'system of the bmses seldom
works during the peak .ef the Haj
season because ‘of the heavy
congestion. .  Hence it is not
considered worth while to arrange
these buses by paying additional
SRLs 90/- per pilgrim.

The delegation has proposed that
the External Affairs Minister
should extend an invitation to
the Saudi Haj Minister. Doctor
Abdul Wasie at the time of inau-
guration of Haj House at Bombay
Date of the inauguration is yet to
be fixed.

B‘mlauan]

Co‘vmo(Telephone Exchanges
iz Kompur and Fatehpur Districts of
- Uttar Pradesh

1222. SHRT KESRI LAL:
the Minister of COMMUNICA-
Tif)NS be pleased ta state:

. (a) the number - of telephone ex-
changes in the rural area of Kanpur
and ' Fatehpur . districts of U.P. pro-
pesed to be converted into electronic
exchanges; and

(b) the time by which the said
work is likely to be completed?

" THE DEPUTY MINISTER IN
FTHE MINISTRY OF COMMUNI-
CATIONS (SHRI' P.V. RANGAY-
YA NAIDU): (a) and (b) Four te-
lephone  exchanges in Kanpur dis-
trict and two in Fatehpur district are
planned to be converted into ‘Elec-
tronic Exchanges during 1991-92.

[English] '
- Thegal stay of Bamgladeshis
. 1223. DR. KRUPASINDHU

BHOI: Will the Minister of HOME
AFFAIRS be plmed to state:

@ the numbgf gf Bangladeslu ‘Na-

¥ Sme-msc;

will |

parts of the

(b) whether some of them have
been provided with ration cards and
have also been registered in voters
list; '

(c) if so, the details thereof;

(d) whether the issue has been ta-
ken up with the Government of
Bangladesh; and

(e) the steps taken by the Govern-
ment to prevent the infilteration and
repatriation of those Bangladeshi Na-
tionals who are living in India un-
authorisedly?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M.M. JACOB): (a) Since
most of the Bangladeshi . Nationals
enter surreptitiously and go under-
ground, it is not possible to deter-

mine how many such persons ‘are
© living in India: -~ .- , ~
(b) No.: deﬁmtc informiation  is

avallablc
«©) D@%s not arise.
(d) The matter has- been" takén up.

with the Bangladesh Govmmm on.
varigus occasions.
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{e) Various measures have been
taken to tackle the problem including
intensificatipn of patrolling by B.S.F.
and.other agencies.
filtrators are intercepted, they  are
pushed back to Bangladesh. Border
roads are being constructed for bet-
ter communications. Mobile Task
Force have been constituted for de-
tection of infiltrators. Moreover, the
State Governments have standing ins-
tructions to éxpel/push back Bang-
ladeshi- infiltrators as soon as they
are detected. The State Governments
have also powers to prosecute them
under the Foreigners Act 1946.

Research for Evolving New Cropping
Pattern

1224. DR. JAYANTA RONGPI:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether research is being un-
dertaken to evolve a new cropping
pattern to withstand vagaries of
floods in Assam;

(b) if so, the details thereof: and

{c) the Universities
that research?

involved -in

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI K.C. LENKA): (a)
Yes. Sir.

(b) Under the All India Coordinat-
ed Research Project on Diaraland, a
centre is located at North Lakhim-
pur (Assam). The Centre has deve-
loped cropping patterns and varie-
ties of rice, toria, potato and green
gram suitable for diara areas affect-
ed by ﬂood vagaries.

() The Project is being imple-
mented by ..the Assam Agricultural
University, Jorhat (Assam).

(Translation}
Conversion of Telephone Exchanges
into . Electronics in Bihar

1225..SHRT SIMON MARANDI:
Will the Minister of COMMUNICA-
TIONS Yte leased to state:.

SRAVANA 10, 1913 (SAKA)
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(a) whether the Government pro-
pose to convert Hirnpur and Pankur
I'elephone Exchanges of Santhal.Par-
guna into electronic exchanges; -

{bj if so. the time by which the
work in this connection is likely to
be started and if not, the reascns
therefor;

(c) the numbér and names of tele-
phone exchanges which have so far
been converted into electronic  ex-
changes in Bihar, district-wise and
the number of those where this work
is in progress; and

(d) the names of Telephone Ex-
changes which are likely to be con-
verted into electronic exchanges in
Bihar, district-wise during current
financial year and the amount of ex-.
penditure likely to- be mcurred on
each of-them? '

THE DEPUTY MINISTER 1IN
THE MINISTRY. OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) Yes Sir.

(b) (i) Hirnpur will be converted
into “electronic exchange during 8th
Five Year Plan.

(i) Pankur is likely to be-converted
into electronic exchange during 1991-
92.

(c) 101 telephone exchangcs -have
been converted into electronic = ex-
changes in Bihar upto 31st March
1991 -as per sdetails. glven in.- State~
ment I. '

The work of conversion ef 16 tele-
phone exchanges into electronic ex-
changes is in progress.

(d) The detalls of 39 telephone ex-
changes which are planned to - be
converted into electronic exchanges int
Bihar during current financial ~ year
are given in Statement IL Total ¢x-
penditure of Rs. 25 crores approxima-
tely will bc,mcurmdnnjhuaccmqgg,-_.
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STATEMENT I
: District Electronic
District-wise list of Electronic Ex- Exchange
charges in Bihar Circle upto 31-3-91 8. Gaya I. Bodhgaya
: ) 2. Chakand
District Electronic i G
Exchange - aya -
19. Jahanabad 1. Jahanabad
I. Bhojpur  NIL 20. Nawadah 1. Nawadah
2. Rohtas I Bikramganj 21, Giridih 1. IsriBazar
' 2. Ramgarh 2. Koderna
3. Mohaniy 3. Rajdhanwar
3. Bhagalpur 1. Pirapainti 4. Tundi
_ - 2. Puraini 22. Hasaribagh 1. Barhi
4. Sahebganj 1. Sahebganj 2. Bhurkunda
5. Chapra 1. Garkha 3. Chatra
' 2. Marhowrah 4. Chauparan
3. Sonepur 5. Ghotatand
. . 6. Gomia
6. Goplaganj 1. Gopalganj 7. Jhumaritilaiya
. Siwan I. Maharajganj 8. Kuju
Begusarai 1. Barauni 9. Patratu
- 2. Bihat 23. Singhbhum 1. Jadugoda
9. Darbhanga 1. Kantaul 2. Barajanda
10. Xhagaria 1. Khagaria 3. Chhundil
2. Mansi 4. Saraikala
11. Madhubani 1. Nonipatti 3. Jhinkpani
5. Madhubani 24. Araria 1. Jogbani
3. Rajnagar 25. Kathihar 1. Guru Bazar
. kri
L : 4. Sakri 26. Purnea 1. Banmankhi
12. Samastipur 1. Pusa 7. Kasba
2. Rosera 3. Purnea
3 Ta""; ]t" 27. Monghyr 1. - Bariapur
3. Deoghar 1. Jasidih 28. E.Champaran . Barachakia
14. Dumka 1. Dumka : 2. Dhaka’
l 2. Jamtara 29. W.Champaranl. Chanpatia
15. Dhanbad 1. Govindpur 30. Muzaffarpur 1. Dholi -
o 2. Nirsa 2. Kanti
16. Palamu 1. Latehar 31. Sitamarhi 1. Janakpur Road
17. Aurangabad 1. Aurangabad 2. Runisaidpur
2. 3. Sitamarhi

. Jamhore
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District

Electronic Exchange

32.

33.

34.

]
o

36.

39.

40.
41,

Vaishali

Nalanda

Patna

Gumla
Lehardaga

Ranchi}

Madhopura

Seharsa

Kishanganj

Barh

Jamui

Godda

N o e

SN AW =

NO U AL - -

!\)-——

—

4.

Bhagwanpur
Hajipur
Xdahua

Sarai
Nalanda
Rajgir
Bihata
Bikram
Fatwa
Manory
Patna Central -
Patna City
Patliputra

Gumla ¥

Kuru®
iehardaga

Bundu
Kanke
Khunti
Muri
Ranchi
Dhurwa
Tatisilwai

Unit 11

Madhopura
Singheshwar
Asthan

Nirmali
Saharsa

Simri Bakhat-
inrpur
Sonbarsaraj

NIL :

1.
2.
3.

Barh
Hathidah
Mokamah

NIL

1
101

. Godda
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STATEMENT II
District-wise List of Exchanges likely to

be converted into Electronic Exchanges
in Bihar during the financial year 90-91

Bhojpur 1. Dumraon

2. Arrah

3. Buxer
Bhagalpur 1. Banka

2. Kabhalgaon

3. Naugachia

4. Sultanganj
Sahebgan] 1. Barharwa

2. Pakur
Gopalganj 1. Hathwa
Madhubani I. Jainagar

2. Jhanjjharpur
Samastipur I. Dalsinghsarai

2. Samastipur
Deoghar 1. Madhupur
Palamu 1. Garhwa
Giridih 1. Bormo

2. Suriva
Hazaribagh I. Ramgarh
Singhbhum 1. Ghatsila

2. Chakradharpur

3. Manoharpur
Araria 1. Araria Court
Nalanda [. Hilsa

2. Pawapuri
Monghyr 1. Jumui

2. Jhajha

3. Lakhisarai

4. Sheikhpura
Champaran 1. Areraj

: 2. Baghsa -

3. Raxaul
Madhopura 1. Behariganj
Saharsa I. Birpur

2. Supaul
Rohtas I. Dalmianagar

2. Sasaram

3. Bhabua
Patna f. Kankarbagh

39



9 Written Answers

[English]
Ex-employees of Akbar Hotel

' 1226. SHRI ROSHAN LAL: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) The total number of ex-em-
ployees of Akbar Hotel, category-
wise, absorbed in the Ministry, af-
ter the Hotel was closed down in
1986;

(b) whether pay-scales and other
pecuniary benefits like annual incre-
ment, LTC, pension and confirma-
tion; and regularisation of service
etc. being given to the employees of
the Ministry are applicable to all
such employees absorbed from the
Akbar Hotel;

{c) if not, the reasons therefor; and

:(d) ihe sieps being taken by the
Government to bring them at par
with the employees of the Ministry?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAYV-
SINH SOLANKI): (a) Two tele-
phone Operators in the erstwhile Ak-
bar Hotel were absorbed in the Mi-
nistry in December 1988 after quali-
fying the Staff Selection Commis-
sion examination.

(b) Their pay-scales have not yet
been fixed. However, in pursuance
of the assurance given to the Sup-
reme Court, they are being paid last
pay drawn before the closing of the
Hotel in addition . to the interim re-
lief @ Rs. 120 or Rs. 100 as the case

.- AUGUST 1, 1991
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may be as also ad-hoc DA @ Rs.
30, Rs. 40, Rs. 50, per instalment re-
leased from time to time as admissi-
ble and usual ad-hoc bonus at par
with other Government employees.

(c) and (d) The question of pay-
scales and other pecuniary benefits
can be taken up only after the crea-
tion of new posts. A proposal was

mooted to the Cabinet for creation
of new posts but as per latest deve-

lopments the Ministry cf Tourism is
interested in taking over the building
of Akbar Hotel back for conversion
into a hotel again. In that case, all
the ex-ITDC employees will revert to
their parent Department.

Electronic Telephone Exchsmges in
the Country

1227. SHR1 RAM NARESH SIN-
GH: Will the Minister of COMMU-
NICATIONS be pleased to state:-

(a) the number of electronic tele-
phone exchanges in the country as on
June 30, 1991 State and Union Ter-
ritories-wise; and

(b) the number of electron:ic ex-
changes likely to be installed in the
country, during 1991 State and Union
Territories-wise?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU: (a) and (b) The informa-
tion is given in the attached statement.
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STATEMENT

Electronic Telephone Exchanges in the Country

Sl. Name of the State/Union Territory ‘ No. of No. of
No. : electronic  electronic
exchanges exchange
as on units
30-6-91  (Main--
extensions
inclusive)
planned
to be
installed
during
1991-92
| 2 3 4
STATES
. Andhra Pradesh . . . . . . . 236 375
2. Assam . . . . . . . . 84 9]
3. Bihar L 1 238
4. Gujarat. . ] . . . . . . 182 243
S. Harvana . . . . . . . . 172 134
6. Himachal Pradesh . . . . . . 92- 97
7. Jammu & Kashmir . . . . . . 17 37
§. Karnataka . . . . . . . 384 383
9. Kerala . . . . . . . . 154 249
10. Maharashtra . . . . . . . 346 391
1. Goa . . . . . . . . . 27 19
12, Madhya Pradesh. . . . . . . 475 634
13. Orissa . . . . . . . . 189 97
14, Punjab . . . . . ... 166 181
I5. Rajasthan . . . . . . . . 220 204
16.  Tamil Nadu . . . . . . . 252 374
7. Uttar Pradesh . . . . . . . 393 223
18.  West Bengal . . . . . . . 67 169
19. Sikkim . . . . . . . . 4 7
20. Arunachal Pradesh . . . . . . » 24 19
21, Manipur . . . . . . . . 7 24

22. .Tripura . ) . ) : . . . 21 1
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1 2 3 4
23. Meghalaya 19 10
24. Mizoram 9
25. Nagaland . 17

UNION TERRITORIES
1. Dadra & Nagar Haveli 3 Nil
2. Daman & Diu 2 Nil
3. Lakshadwecep .8 Nil
4. Mahe Nil Nil
5. Chandigarh 2 2
6. Pondicherry 3 2
7. Andaman & Nicobar . 7 8
8. Delthi. 49 21
{Translation] [English]
Smuggling of Beef Shortfall in Production of Steel
228. SHR MRUTYUNJAYA 1229. SHRI RAJNATH SONKAR
NAYZE\KS;H \I)vm the Minister of SHASTRIL: Will the Minister of

HOME AFFAIRS be pleased to
state :

(a) whether smuggling of beaf is
going on in the country;

(b) the number of persons appre-
hended in this respect and the quan-

tity of beaf seized during the last

one vear: and
(c) the action taken against the
taken

guilty persons and the steps
to prevent it in future?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M.M. JACOB): (a) and (b)
No case of smuggling of beaf has
come to the notice of the Border Se-
curity Force during the last one year.

(¢} Does not arise. -

STEEL be pleased to state:

(a) the production of steel durmg
1989-90 and 1990-91 till date:

(b) whether there has been short-
fall in the production of steel due to
short supply of coking ‘coal during
the last twelve months;

(¢) il so, the details thereof: and

(d) the steps taken by the Govern-
ment to increase the steel production
and ensure adequate supply of coking
coal to the steel plants?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (fHRI
SONTGSH MOHAN DEV): {a) Pro-
duction of finished steel has been:

1989-90---13.0 million tonnes
1990-91—13.4 million tonnes
(b) Yes, Sir.

{¢) There has been a loss of pro-
duction of crude steel by about 3.9
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Jakh tonnes in- 1990-91 in SAIL olants
due to coking coal shortage. poor
quality and blend fluctuations.

{d) Steps taken to improve coking
coal supply include constant interac-
tion with Coal India Limited, import
of coking coal and its better manage-
ment and constant monitoring of rail-
way movement of coal.

The steps taken for increasing steel
production include:

Modernisation of steel plants and
improved maintenance of plant
and equipment for achieving in-
creased productivity.

Monitoring of supply of inputs.
particularly coal and power, to
the steel plants for ensuring un-
interrupted production.

Increase in captive power gencra-

tion.

Adoption of better technological and
manpower discipline in SAIL,
plants.

Delicensing of the steel sector. with
certain conditions where s'b-
stantial foreign exchange is in-
volved, so as to allow establi-
shment of new plants in the
private sector.

Security of Passengers on Trains in

Punjab
1230. SHRI ° UDAYSING RAO
GAIKWAD: -Will the Minister.of

HOME AFFAIRS be pleased to state:

(a) whether the Government are
aware of the mass killings of the rail-
way passengers in Punjab during
June. 1991, and -

(b) if no, the steps being taken
by the Union Government for the
safety of passengers?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF * STATE IN' THE
MINISTRY OF HOME AFFAIRS
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(SHR1 M. M. JACOB): (a) and (b)
Yes. Sir. Security has been provided
to the running trains and at Railway
stations and patrolling of railway-
tracks has been intensified.

Expansion of Indian Telephone Indus-
tries Unit at Palakkad

1231. SHRI V. S. VIJAYARA-
GHAVAN: VWill the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the Union Government
have plans to expand or modernise
the Indian Telephone Industries Unit
at Palakkad in Kerala: and

(b) if so, the details thereof?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) Yes. Sir.

(b) The work for expansion of ca-
pacity from 1.5 lakh lines to 2.6 lakh
lines is in progress. Also it is pro-
posed to modernise the plant to pro-
duce EIOB Electronic Switching
Equipment to latest technology dur-
ing the Eighth Five Year Plan.

Parity in the rates of Sales Fax

1232. SHRT MADAN LAL KHU-
RANA" Will the Minister of HOME

"AFFAIRS 'be pleased to refer to the

staternent fmplementing the assurance
given.to Unstarred Question No. 2389
on August 23. 1990 and state:

(a) the details of the progress made
in the matter of  bringing about pa-
rity in the rates of "salex tax on ve-
hicles such as cars, buses and trucks:

(b) whether the Delhi Administra-
tion propose to take up the matter
of bringing about parity in the rates
of sales tax in the North Zone as a
whole in respect of all the items to
check the evasion of sales tax; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS
(SHRI M.M. JACOB): (a) to (c)
The Delhi Administration has report-
ed that the matter has been taken up
for inclusion in the agenda of the
next meeting of the Regional Coun-
cil for North Zone. Consistent with
the need to maintain the distributive
character of Delhi’s trade, the Delhi
Administration is inclined to have
uniformity in sales tax rates in the
North Zone to the extent possible.

Increase in Prices of Edible oils
1233. SHRI HARIN PATHAK:
SHRI ARVIND TRIVEDI:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the National Dairy
Development Board have increased the
prices of edible oils:

(_'b) if s0, the number of time the
prices were increased during the last
one year. brand-wise:
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{c) the financial assistance/subsidy
given to NDDB by the Union Govern-
ment during the last year:

(d) whether the Union Government
exercise any control over NDDbE with
regard to fixation of prices of edible
oils: and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes. Sir.

{b) Details of the number of times
the prices were increased during the
last one year are enclosed in the state-
ment.

(¢) No financial assistance/subsidy
was given to NDDB by the Union
Government during the last year for
NDDB’s activities in the oilseeds/ edi-
ble oil sector.

(d) and (e) NDDB has been given
full functional avtonomy under the
terms and conditions of market inter-
vention operations approved by Gov-
ernment of India in April, 1989.

STATEMENT

1 Litre Dhara Refined Mustard Oil

Date of Revision

29-1090 . . .
010191 . . .
130691 . . .

200 ml Dhara Refined Mustard Oil

Previous Revised
Price Price
(Rs.) (Rs.)
24-50 26.00
2600 28-00
128-00 31-00

The 200 ml pack was launched in September, 1990. The first price revision
was on 13-6-91, when the launch price of Rs. 5-50 was revised to Rs. 6:00 per

pack. -
5 Kg. Refined Mustard Oil

Date of Revision

191090 . . . .
25381 . e . s

Previous  Revised
Price Price
(Rs.) (Rs.)
. . . 133:00 150-00
. . . 150-00 16500
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I Litre Dhara Double Filtered Groundnut Oil

Date of Revision.

'29-1090 - - -
010191 -
18291 - - .
13691 - .

5 Kg. Dhara Double Filtered Groundnut Oil

Date of Revision

29-1090 - - & .
010191 - . . .
25391 -

Previous Revised
Price Price
(Rs.) (Rs.)
. . . 27.00 29.00
. . . 29.00 32.00
. . 32.00 35.00
. . 35.00 39.00
Previous ~ Revised
Price Price
(Rs.) (Rs.)
155.00 170.00*
. . . 170.00  190.00*
. .« e 190.00 220.00*

*Maximum retail price in Maharashtra was Rs. 5.00 more per pack than
the indicated Gujarat maximum retail price. ' ' '

d Litre Dhara Refined Groundnut Oil

" Date of Revision

29-10-90 - . .
01-01-91 -
15-5-91 .

Previous ~ Revised

- Price Price
- (Rs.) (Rs.)
31.50 34.00
. . . 31.50 34.00
. e . 38.00 47.00

500 ml. Dhara Double Filtered Mustard Oil

500 ml. Dhara Double Filtered Mustard Oil was launched in Calcutta i.n
December, 1990 with the maximum retail price of Rs. 14.00 per pack. This

price has not been revised.

Agricultural Production in Eastern

States
1234. SHRI ARJUN CHARAN
SETHI :
SHRI BHAGEY GOBAR-
DHAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

. (@) the per acre yield of paddy dur-
Ing 1990-91 State-wise;

(b) whether the foodgrains yield in
the Eastern States has been stagnant
as compared to the Western States
during the last decade; and

(c) if so. the steps taken by t}\e
Government to reduce the disparity
between the States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) A state--
ment giving per hectare vield of rice
(in kgs.) during 1990-91 State-wise i3
enclosed.

{b) No. Sir.
(c) For increasing production . and

productivity of rice in the Eastern
States which is a major foodgrairs crop
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of the area, a unified scheme of Spe-
cial Rice Production Programme and
Special Foodgrain Production  Pro-
oramme—Rlce is being implemented
as integrated programme for rice deve-
lopment in Eastern States.

STATEMENT

Per Hectare Yield of Rice (in kgs)
During 1990-91 (Prov.) State-wise

Andhra Pradesh . 2502
Assam 1293
Bihar 1254
Gujarat . 1490
Haryana. . 2778
Himachal Pradesh 1247
Jammu & Kashmir . 2431
Karnataka 1836
Kerala 1837
Madhya Pradesh 1176
Maharashtra . 1413
Orissa . 1207
Punjab . . . 3229
Rajasthan 1183
Tamil Nadu 3075
Uttar Pradesh 1826
West Bengal 1768

1751

All India

Financial Assistance to Apple Growers
of Himachal Pradesh

"1235. SHRI KRISHAN DUTT

SULTANPURI: Will the Minister of

AGRICULTURE be pleased to

to state:

“(a) whether any memorandum has
been received by the Union Govern-
ment from the apple growers of Hi-
machal Pradesh for providing finan-
cial assistance to them;

(b) if so, the details thereof; and

(c) the action taken by the Union
Gpvernment thereon?,

AUGUST 1, 1991
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"THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY RA-~

MACHANDRAN): (a) Yes, Sir.

(b). and (c) The main demands enu-
memorandum relate

to support price for = fruits, arrange-

'ment of cartons for packaging apples
.and cold storage facilities and mar-

kets. The Government have intro-
duced the market intervention scheme
for vrocurement of aoole in Hima-
chal Pradesh during 1990. The price
for Grade ‘A’ apple was kept at Rs.
4 per kg. and for culled grade apple
at Rs. 1.30 per kg. A quantity of
tonnes of culled apple
1.30 per
kg. For 1991 season. the procurement

‘price for ‘A’ Grade apple is kept at

Rs. 5 ver kg and for processable cull-
ed froits at Rs. 2.75 per ke. About
20°. of the total procurement of
40,000 metric tonnes would be pro-
cessable culled fruits. Regarding -
supply of corrugated cartons. the
Central Government has provided
financial assistance for setting un a
Corrugated Fibre Board (CFB) Car-

ton .factorv in. Himachal Pradesh
which was commissioned during
1990-91. The Government have alsc
wajved excise duty on kraft paper
used for manufacture of these car-
tons. '
This Department also provides

technical guidance for the scientific
use of cold storage facilities of which
there are 14 with a capacity of 9.412
tonnes.

Flood Assistance to Bihar

1236. SHRI RAM VILAS PAS-
WAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the estimated annual loss of
crop, life and property caused to Bihar
on account of floods: and

(b) the programme/strategy contem-

" plated by the Government to solve the

problem including the nature and the
quantum of the Central assistance
proposed to be given therefor?
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THE MINISTER OF STA1E IN
THE MINISTRY OF AGRICUL-
TURE (SHR1I MULLAPPALLY
RAMACHANDRAN): (a) The esti-
mated annual average damagc to life
and property due to flood in Binar is
as under:—

Sl Item Exten!
No. of
damag-

1. Area affected (million hec.) 1.445
2. Population affected (million) 6.468

3, Cropped area affected

(million hec.) 0.657
4. Houses damaged (No.) 1,49,790
5. Cattle lost (No.) . . 981
6. Human lives lost (No.) . 84
7. Damage to Public Utilities

(Rs. in crores) . .

8. Estimated total damage
to crop, houses and Public
Utilities (Rs. in crores) . 97.44

(b) Execution of the relief cpera-
tions in the wake of natural calamities
1s primarily the responsibilty ot the
State Government. On the recominen-
dations of the 9th Finance Commis-
sion, a Calamity Relief Fund (CRF)
has been created for each State with
an allocated amount, 757, of which
is contributed by the Central Govern-
ment as a non-plan grant in four
equal quarterly instalments. The
balance amount is arranged by the
State Government from its own re-
sources. Annual allocation to Bihar
under State Calamity Reiief TFund
is Rs. 35.00 crores of which Rs. 26.2°5
crores is contributed by the Central
Government as a non-plan grdant in
four equal quarterly instalmenis. The
balance amount is arranged by the
State Government from its own re-
sources. Annual allocation to Bihar
under State Calamity Relief Fund is
Rs. 35.00 crores of which Rs. 26.25
crores is contributed by the Central
Government for meeting. the expendi-
ture on management of natural cala-
mities including floods.
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[Translation]
Telephone Connections in Gujarat

1257. SHRI KASHIRAM RANA:
Will the Minister of COMMUNICA-
TIONS be pleased to state: :

(a) the number of persons on - the
waiting lists for new telephone con-
nections in Surat, Rajkot, Ahmedabad
and Baroda as on June 30, 1991; -

{b) the time by which the said lists
are likely to be cleared; and

(c) the number of telepkone con-
nections likely to be released to the
above four cities upto December,
19917 "

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY:
YA NAIDU): (a) The no. of persons
on the waiting list for new telephone
connections as on 30-6-91 are as fol-
lows : —

Surat . . . 43434
Rajkot . . T 6712
Ahmedabad . 32109
Baroda . 27227

{b) The 8th Plan has been formu-
lated with an objective to provide (by
the end of eighth five year plan) tele-
phones practically on demand in tele-
phone exchanges of capacities below
5000 lines and to contain the waiting
period, on an average, to one year in
exchanges of capacities of 5000 lines
and above subject to availability of
equipment. With this objzctive =xpan-
sion plans are drawn for clearing the
waiting list progressively during the
8th Plan period.

(¢} The no, of telephone connections
likely to be released upto December.
1991 are as follows: o

Surat 3000
Rajkot 500°
Ahmedabad 3000
Baroda Nit
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Linking Manali by S.T.D. Service

1238. PROF. PREM DHUMAL.:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Manali has been link-
ed with other parts of the country
by S.T.D. service;

() if not, the reasons
and

(c) the time by which it is likely
to be linked?

therefor;

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V. RANGAY-
YA NAIDU): (a) No, Sir.

* (b) Reliable transmission media for
STD from Manali to the trunk auto-
matic exchange at New Delhi is not
available.

7)1t is planned to provide STD

to Manali in 93-94.

[English}

Production of Steei by Vsaklmpamam
Steel Plant

1239. SHRI SOBHANADREES-
WARA RAO VADDE: Will the Mi-
nister of STEEL be pleased to state:

(a) whehter the Visakhapatnam
Steel Plant has commenced production;

(b) if so, the installed capacity of
the * plant and actual production
achieved;

(c) whether any financial

ance is required to make the
to sustain itself; and

(d) if so, the details thereof?

assist-
Plant

THE MINISTER OF STATE OF
THE = MINISTRY OF STEEL
(SHRI SONTOSH MOHAN DEV):
(@), Yes, Sir. All the Production
umits, except Bar Mill, under Stage-I
weye” commissioned, in stages, dur-
ing the year 1990-91.
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(b) The installed capacities of Hot
Metal, Crude Steel and finished pro-
ducts under Stage-I are respectively
1.7 million tonnes, 1.5 million tonn-
es and 0.6 million tonnes. The pro-
duction during 1990-91 of Hot Me-
tal, Crude Steel and finished pro-
ducts was 0.68 million tonnes. 0.112
million tonnes and 0.02 million
tonnes respectively. The commis-
sioned units are still in the process
of stabilisation.

() and (d) The Vlsakhapatnam
Steel Plant is still under construction
and necessary funds are being arranged
by Government for its completion.

American Flights over Indo-Bangla-
* desh Border

1240. SHRI SRIBALLAV
* PANIGARAHI :

SHRI SANTOSH KUMAR
GANGWAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government have
received any information about the
fiights of American Army personnel
over Indo-Bangladesh border recently;

{b) if so, whether any protest has
been lodged with U.S. and Govern-
ment of Bangladesh in this regard;

(c) whether any U.S. Aircraft crash-
ed in Tripura while on the above
mission; and :

(d) if so, the details thereof and
action taken in this regard?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAV-
SINH SOLANKI): (a) No, Sir,

(b) No, Sir.

©) No, Sir.

(d) Does not arise.
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[Translation]
Computerisation of Dak Sorting in
. Bihar

1241. SHRI RAMASHRAY PRA-
SAD SINGH: Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the Government have
taken steps to computerise dak sort-
ing in some cities of Bihar;

(b) if so, the names of those cities;

_{c) whether it is proposed to ex-
tend the said facility to some more
cities during the current year and if
so, the details thereof: and

(d) the names of the cities in Bi-
har where dak sorting is likely to be
computerised during the Eighth Five
Year Plan?

THE DEPUTY MINISTER OF
STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI P. V.
RANGAYYA NAIDU): (a) No,
Sir. ,

(b) to (d) Does not arise.
[English]

Strengthening of Fishermen Co-opera-
tive Societies in Kerala
1242. PROF. K.V. THOMAS:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the steps taken to strengthen
the Fishermen Co-operative Societies
in Kerala;

(b) whether any complaint has been
received regarding the functioning of
the Fishermen Co-operative Societies
in Kerala;

(c) if so, the details thereof; andq

(d) the action taken on this com-
plaint?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The State
Government of Kerala have organised
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the marine and inland fishermen into
104 Fishermen Development Welfare
Co-operative Societies, besides

o > orga-
nising 50 Co-operative Societies for
Scheduled Castes and Scheduled

Tribes, in tribal areas etc, for reha-

bilitating them in reservoir fishing,
etc.

(b) Yes, Sir.

(¢) The complaint received by the
State Government is that the eligible
fishermen were not given member-
ship in the co-operative societies.

(d) The State Government of Ke-
rala have issued strict  instructions
to the societies to give membership

to all eligible fishermen who apply
for membership.

[Translation]

Establishment of Development Boards
in Maharashtra

1243. SHRI MORESHWAR
SAVE:

SHRI PANDURANG
PUNDLIK FUNDKAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

{a) whether the process of estab-
lishment of separate Development
Boards for Vidarbha, Marathwada

and Konkan regions of Maharashtra
has started; '

(b) if so, the progress made in
this regard so far: and

{c) if not. the reasons therefor and
the steps being taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): (a) to (c)
The Government of Maharashtra
have sent proposals at different
points of time for setting up of De-
velopment Boards for Vidarbha, Ma-
rathwada and the rest of Maharash-
tra in terms of article 371(2) of the
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separate Deve-
Konkan after

Constitution and a
lopment Board for
amending this article for this pur-
pose. They require in-depth exa-
mination {rom different angles, in-
cluding legal and constitutional, be-
fore a final decision is taken.

[English]

Asian Development Bank Aid for
Development of Agriculture in Hindu-
kush Himalayan Region

1244. DR. C. SILVERA: Will
the Minister of AGRICULTURE
be pleased to state:

(a) whether the Asian Develop-
ment Bank nas given any aid for
the development of sustainable ag-
riculture in the Hindukush Himalayan
Region Phase Two:

(b) if so. the details thereof;

(c) whether the Asian Development
Bank has assisted similar projects in
other parts of the country; S

(d) if so, the details thereof in-
cluding the places selected therefor;
and t

(e) the
the Asian Development Bank
giving this aid?

terms and conditions of
for

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (StiRl MULLAPPALLY
RAMACHANDRA{): (a) and (b)
There is no proect  cither ex-
isting or in the pipeline for
ADR assistance for the development
of sustainable agriculture in the Hin-
dukush Himalayan Region Phase
Two. ADB assistance has not at
all been sought so far in the Agri-
culture Sector.

(c) to {e) Do not arise.

{TrMIai ion])

\/Disphy of Poriraits of National Lea-

ders in Official Premises
#  1245. SHRI MOHAMMAD ALl
_ASHRAF FATMI: Will the Minister
of HOME AFFAIRS be pleased to
state: o ‘
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(a) whether the Union Government
have issued any guidelines to various
Ministries and Departments as well as
to the State Governments/Union Terri-
tory Administrations on the display of
portraits of national leaders in official
premises:

{b) if so, the names of the national
leaders selected therefor;

(c) whether the Government have
issued instructions for the display of
the portrait of the President of India
in the official premises;

{d) whether the Government have
taken notice of the display of various
religious emblems, pictures and por-
traits as weil as tne installation of small
shrines in official premises; and

(¢) if so, the action taken or propo-
sed to be taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS {(SHRI M. M.
JACOB): (a) to (e) No instructions/
guidelines have been issued regarding
display of poriraits/photographs of
national leaders including the Presi-
dent and the Prime Minister of India.
The matter has been left to the Heads
of Departments to decide whether
they should at all exhibit any por-
traits/photographs in the oifice pre-
mises/rooms and, if so, of which
particular leader, ensuring that no
controversy "arises out of the display
of any portrait.

Noun-Registration of cases at Police
Stations ’

1246. SHR1 RAM LAKHAN
SINGH YADAYV: Will the Minister
of HOME AFFAIRS be pleased to
state:

(a) whether cases of crimes are not
registered at Police Stations of Union
Territories;.

(b) if so, the number of cases pen-
ding in courts against Police Officials
as on- date for non-registration of
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cases and since when these are pen-
ding; and

(c) the stens taken by the Govern-
ment to check such negligence on the
part of the police?

THE MINISTER OF STATE 1IN
THE MINJSTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE TN THE MINIS-
TRY OF HOME AFFAIRS (SHRT
M. M. JACOB) fa) to (¢) The Pon-
dicherry Administration has reported
that two Sub-Insnectors and 5 Head
Constables were found to have failed
to tegister cases on comnlaints recei-
ved in the police stations. Depart-
mental action has been initiated
against them. The other Union Terri-
tories have reported that the cases of
crime are being registered. No cases
are pending in the courts against
volice officials as on date for non-
registration of cases.

Persons permitted to visit South Africa

1247. SHRT SANTOSH KUMAR
GANGWAR: Will the Minister of
EXTERNAIL AFFATIRS be pleased
to state:

(a) the number of persons/groups
permitted to visit South Africa during
last year;

(b) the grounds on which the per-
missions were granted: and

(c) whether the Government have
taken any decision to review its rela-
tions with South Africa?

THE MINTSTER OF EXTERNAL
AFFATRS (SHRT MADHAVASINH
SOLANKI): (a) The information is
being collected and will be laid on
the table of the House.

(b) A statement is attached.

(c) The Indian Government is
monitoring the developments in South
Africa very closely. For the moment.
there is no change in our policy to-
wards South Africa. A decision to
review relations, with South Africa
will be taken after we are convinced

SRAVANA 10, 1913 (S4KA)

Written Answers 122

that the process of dismantling apart-
heid has become irreversible.

STATEMENT

(b) Indian nationals are allowed
endorsement for South Africa on their
passports in the following cases:

(i) In emergency cases, like the
death on terminal sickness of
an immediate relative.

(ii) If the request is from a rela-
tive in the Republic of South
Africa and the African Nation-
al Congress, the Transvaal
Indian Congress or the Natal
Indian Congress has verified
the genuineness of the sponsor-
ship certificate /invitation.

(iii) If they are invitees meeting

specific religious or cultural
need of bonafide community
organisations of people of

Indian origin in South Africa.

(iv) Indian nationals working in
Tesotho and Swaziland are
aiven endorsements for the pur-
pose of medical treatment or
transit. Indian nationals work-
ing in Botswana and Mozam-
bique are allowed endorsements
for emergency medical treat-

ment only.

(v) Media personnel are granted
endorsement on a case by case
basis to enable the media to
play its role against apartheid.

(vi) Individuals or representatives
of organisations specifically in-
vited by the African National
Congress and its affiliates are
also permitted to visit South

Africa.
[English)

World Bank Assistance for Cyclone
Hit Areas in Andhra Pradesh

1248. SHRI DAATATRAYA BAN-
DARU: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Woorld Bank team
visited the cyclone hit areas in An-
dhra Pradesh during 1990;
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(b). if so, the details of the recons-
truction works financed by the World
Bank and the amount of assistance
given so far;

(©) whpther the progress of the re-
construction works are satisfactory; if
not, the reasons therefor; and

(51) the agencies involved in moni-
toring the progress of these reconstruc-
tion works?

THE MINISTER OF STATE IN

THE MINISTRY ' OF AGRICUL-

TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes, Sir.

(b) The reconstruction works finan-
ced by the World Bank. Inter alia,
relate to:

(i) Irrigation and drainage system

in delta areas and up-land por-
tion of the distts. in the affec-
ted areas, irrigation and drain-
age channels tidal and flood
protection embankments,

(ii) About 13,000 Kms. of State
and 12,000 Kms. of rural roads,
about 100 Kms. of road em-
bankments and related road
bridges and culverts damaged
during cyclone,

(iii) Cyclone shelters in the most
vulnerable areas,

(iv) Electricity transmission

sys-
tem,

(v) Municipal roads, drains and
" water supply, ;
(vi) School buildings and Medical
buildings, '

(vii) and Dwellings in coastal areas.

World Bank has, so far, reimbﬁr—
sed an amount of Rs. 29.24 crores to
the State.

(c) and (d) The progress of the

World Bank Project is monitored by

a Cabinet Committee of the State
~Govt.,  headed by the Chief Minister,
which: is assisted by an Official Level
Committee, headed: by the Chief
Secfetary, and a ‘Preject Management
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Unit located in the -Finance Depart-
ment of the State Govt. Having re-
gard to the fact that the project is in
the initial stage of implementation and
the nature of the project, the State
Govt. considers the progress reason-
ably satisfactory.

Desiltation of Veeranam Lake.
(Tam# Nadu) 4
1249. DR. P. VALLAL PERU-
MAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government pro-
pose to desilt the Veeranam Lake in
South Arcot District of Tamil ‘Nadu;

(b) if so, whether necessary funds

~ have been allocated, and

(c) if not, the time by which the
Government propose to take up that
project? : :

THE MINISTER OF STATE IN--
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) This mat-
ter essentially falls within the purview
of the State Government. The Gov-
ernment of Tamil Nadu has no such
proposal under consideration.

(b) and (c) Do not arise.

Indian Fishermen in Pakistan Jails
1250. SHRI BHAGWAN SHAN-
' KAR RAWAT: :

SHRIMATI MAHENDRA
KUMARTI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state: -

(a) whether a large number of
Indian fishermen are in Pakistan jeils;

(b) if so, how many of them are in
jails at present and since when; and

(c) the steps taken or proposed to
be taken by the Union Government for
their early re]ease? : oon

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI - MADHAVSINH
SOLANKT): (a) to (c) Aocerﬁlﬁsfo
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available information no Indian fish-
ermen. are in Pakistani jails at pre-
sent. : ’

Use of Pesticides

1251. SHRIMATI D. K. BHAN-
DARI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether a National Workshop
on Safe znd Judicious use of pesticides
was organised. in Delhi during March;
1991,

(b) if so, the recommendations made
at the Waorkshop;:

(c) whether the Government pro-
pose to set up a standing committee
on pesticides;

(d) if so, the details thereof; and

{e) the steps taken to declare next
year as the ‘year for judicious use of
pesticides’?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The
National workshop on Safe and Judi-
cious usz of pesticides was held on
January 29-30, 1991 at Delhi.

(b) The major Recommendations
cover giving greater emphasis to need
based and judicious use of pesticides.
Integrated pest Management and bio-
logical control of pests and diseases.

(c) and (d) Government has already
consituted a Standing Committee on
Pesticides, under the Chairmanship of
additional Secretary, Department of
Agriculture & cooperation with re-
presentation from all the concerned
Ministries and "Agencies of the Gov-
ernment. Its objectives are; ’

(@) Tae identification and use of
of hazarduous pesticides and
steps for monitoring pesticides
‘Tesidues in common articles of
consumption and consequent

- Temedial ‘action proposed to be

Y

Imtiated.. .
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(b) The status of environmental
pollution caused by use of pesti-
cide residus.

(¢) The need for regulation of in-
dustrial processes for the manu-
facture and formulation of pes-
ticides. v .

(e) Since the Government are al-
ready implementing the promotion of
safe and judicious use of pesticides
through adoption of integrated pest
Management strategy there is no need
for declaring any particular year as
the year for judicious use of pesti-
cides.

[T ranslation]

Financial Assistance for Develop-
ment of Fisheries in Bihar

1253. SHRI CHHEDI PASWAN:

SHRI RAM LAKHAN
SINGH YADAV:

SHRI MOHAMMAD ALl
ASHRAF FATMI:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Government pro-
pose to provide financial assistance for
the development of fisheries in Bihar;

(b) if so, the details thereof; and

(c) if not, the amount of financial
assistance given by the Union Gov-
ernment for the development of fish-
eries during the last three years,
State-wise? "

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE © (SHRI ~MULLAPPALLY
RAMACHANDRAN): (a) Yes, Sir.

(b) The financial assistance for
development of fisheries is provided
to Government of Bihar wunder the
Centrally Sponsored Schemes of Fish
Farmers’  Development Agency,
National ~Welfare . ;Fund. Fisheries
Satistics and sefting up of Pilot Sew-
age Farms. The funds released to-
Government of Bihar during 1988-89,
1989-90. < and  1990-91° were Rs.
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42.22.002; Rs. 52,66.371
40.68.968 respectively.

and Rs.

(c) Question does not arise in view
of repiy at (b) above.

[English]

Expenditure on Vamanapuram Irriga-
gation Project in Kerala

1254. SHRIMATI SUSEELA GO-
PALAN: Will the Minister of
WATER. RESOURCES be pleased
to state:

(a) the total expendituré incurred on
the Vamanapuram Irrigation Project
in Kerala so far and the amount spent
therecn during the last three years:
year-wise;

(b) whether the Union Government
propose to make more allocations for
the expeditious completion of the
project; and

(c) if so. the details thereof?

THE MINISTER OF WATER
RESCURCES (SHRI VIDYACHA-
RAN SHUKLA): (a} Expenditure
upto end of March, 1991 is at Rs. 3.06
crores. Year-wise exp:nditure during
the last three years is as under:—-

Year Rs. Crores
1990-91 0.35
1989-90 0.48
1988-89 0.31

The latest estimated cost of the pro-
ject indicated by the State Government
is Rs. 36.4 crores.

(b) and (c) The irrigation projects
are panned. ‘unded and executed by
the S:ate Governmerts and Central
assistence is provided i the form of
block loans and grants not tied to any
particular developmen: sector or the
project.

Export Order for {l‘el’qllon Tustru-
ments

1255. SHRI YA"HWANTRAO
PATIL: Will the Minister of COM-
MUNICATIONS be pleased to state:

AUGUST 1.
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(@) whether the Government have

received massive export order for teles
phone instruments;

(b) if so, the details thereof;

(c) whether Government have any

proposal to secure more export order
for such instruments; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAYYA
NAIDU): (a) No, Sir.

{b) Does not arise.

(c) and (d) The Government. has
set up a Steering Committee consist-
ing of Members drawn from Telecom
Directorate, Department of Electro-
nics, Telecom. Manufacturers Associ-
ation, ITI, C-DOT, Ministry of -Com-
merce, etc. to assist manufacturers i -

export promotion of telecom equip-
ment.

[T ranslation)] _
Steel Plants in Orissa - - -

1256. SHRI GOVINDA <CHAN-
DRA MUNDA: Will the Ministér of
STEEL be pleased to state:

(a) ‘the tota] number of -steel piants
in Orissa and the locations thereof;

(b) whether the Union Govemméiit
propose to set up new steel plants in
Orissa; and

(c) if so, the detalls thcrcof"

THE MINISTER OF STATE. OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) There
is one integrated steel plant at Rour-
kela and two mini-steel plants, one
at Dhenkanal. and one at Tmlagarh

(b) and (c) Govcrnment had pr0-
posed to set up a steel plant.at Dai-
tari in Orissa, but no efféctive steps
could be taken in this direction due
to resource constraints. An applmwn
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had also been received from the In-
dustrial Promotion & Investment Cor-
poration of Orissa Ltd., a State Gov-
ernment Undertaking, for an Iadus-
trial Licence to set up a steel plant
at this location in collaboration with
a private entrepreneur. However,
under the new Industrial Licensing
provisions, such a Licence is no lon-
ger required.

[English}

Assistance to Tackle Drought in
Rajasthan

1257. SHRIMATI MAHENDRA
KUMARI: Will the Minister of
AGRICULTURE be pleased to state:

(a) the financial assistance given to
Rajasthan during the last three years
to tackle the situation arising out of
the drought;

(b) whether the Government of
Rajasthan has sought additional finan-
cia] . assistance during 1990-91: and

(c) if so, the reaction of the Union
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE = (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Ceilings
of expenditure of Rs. 216.26 and Rs.
31.82 crores were approved to the
Rajasthan Govt. during the ycars
1988-89 and 1989-90 respectively for
meeting the expenditure on manage-
ment of drought. Since Ist April,
1990, a Calamity Relief Fund has
been created for cach State for meet-
ing the expenditure on ‘management
of natural calamities including drou-
ght. Rajasthan State had been alloca-
ted Rs. 124.00 crores on annual basis
under State CRF, 75% of which is
contributed by the Central Govern-
ment as non-plan grant in four quar-
terly instalments. For 1990-91, the
Central Government had released Rs.
93.000 crores as Centre’s contribution
to the State CRF.

(b) No, Sir. - -
(c) Dogs not arise!
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Telecom Centres with STD and Telex
- Facilities in Kerala
1258. SHR1 K. MURLEEDHA-

RAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether there is any proposal
to start Telecom Centres in Kerala
with S.T.D. and Telex Facilities; and

(b) if so, the details thereof?

THE DEPUTY MINISTEER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAYYA
NAIDU): (a) and (b) 29 Telecom
Centres with toth Subscriber Trunk
Dialling facility and Telex facilities
are already functioning in Kerala Cir-
cle and during the year 1991-92, seven
more Telecom Centres having Subs-
criber Trunk Dialing and Telex faci-
lities are proposed to be opened.

[Translation]

Telephone Facility in Rural Post
Offices of Uttar Pradesh

1259. SHR1I RAM BADAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the post offices in Azamgarh
and Mau Districts of Uttar Pradesh
where telephone facility is not uvaila-
ble; and

{(b) the time by which the Govern-
ment propose to install telephones in
ali the rural post offices?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAYYA
NAIDU): (a) (i) Azamgarh District—
276

(ii) Mau District—138.

(b) There is no proposal to instal
telephones in all the rural post offi-
ces. Department has planned to pro-
vide telephone facility in all village
panchayats during the Eighth Five
Yeéar Plan.  Such telephones can be
located at—

(i) Post Offices
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(ii) Panchayat offices
(iii) Grocer’s shop or other suitable
- places with public access.

Deaths due to Insecticide Poisoning

- 1260. SHRI GIRDHARI LAL
BHARGAVA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of deaths occurred
due to insecticide poisoning during

the last three. years, State-wise; and

(b) the steps taken by the Govern-
mentto reduce the use of insecticides?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
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RAMACHANDRAN): (a) Available
information on the number of deaths
due to insecticides poisoning for the
years 1987-1990 is given in the
statement. The information for the
year 1990-91 is being collected and
will - be placed on the Table of the
House.

(b) The Government is advocating-
the adoption of Integrated Past Mana-
gement (IPM) techniques as a main
thrust of plant protection studies. The
IPM approach emphasises on pest sur-
veillance, use of chemical pesticides
only after economic threshold level
(ETL) of pest attack, cultural, chemi-
cal and biological practices for pest
control. The adoption of this ap-
proach leads only to the judicious and

TURE (SHRI MULLAPPALLY need based application of pesticides..
STATEMENT
Number of Deaths due to Insecticides Poisoning (State-wise) during the yearv
1987— 1990

}S’ﬁ o, Name of State/UTs 1987-88 1988-89  1989-90 Rema(k.v
1 2 3 4 5 6
1." Andhra Pradesh . Nil . 34

2.. Arunachal Pradesh Nil ——

3. Assam - . Nil _—

4. Bihar = - % . Nil —————

5. Goa . ’ - Nil

6. Gujarat - . — Nil —

7. Haryana . . . 3 6 10

- : : (animal)

8. 'Himachal Pradesh . . .-

9. Jammu & Kashmir

10. Karnataka .. ..

11. Kerala Nil . .. 231

12.  Magdhya Pradesh

13. Maharashtra .
14. Manipur

15.. Mé%glayai :

772 cases of pesticide poisoning
" including no. of deaths were -
reported from -1986-88 in. the
zonal conference.- - Figures  of"
89-90 is not available.
: Nil -
—— Nil -
— . Nil

¥,
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12 34 5 K
'16. Mizoram- PV |} | S R o
17. Nagaland . . Nil ———

18. Orissa 2 . Nil 2 -

19. Punjab 126 . 149

20. Rajasthan . . —— — Nil

21. Sikkim . SN T
22. Tamil Nadu- 4 (animal) .. o1
23.. Tripura . . . R _-‘——?-'Nil--,————-,_»‘—a;

3. Uttar Pradesh . 4 T8 100

25. West Bengal oo — NI o

26. “Andaman & Nicobar e Nil e

27. Chandigarh Nil —

28. Lakshadweep — o= NI = e —

29. . Pondicherry Nil 108 131
[Englt'.s'h]-‘ [Translation]

stcussmn on Non-Proliferation
Treaty with Pakistan

1261. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of EX-
TERNAL . AFFAIRS be pleased to
state. )

(a) Whether Foreign Secretaries of
India and Pakistan have held any dis-
cussion on non-proliferation treaty
during the recent SAARC meet in
Maldives: and

(b) if so, the outcome thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 MADHAVSINH
SOLANKI): (a) and (b) The F oreign
Secretaries of lndia and Pakistan, in
their ‘meeting on the eceasion of the
meeting of the - SAARC Council of
Ministers-in- Male in-early July, gene-
rally touched upon but did not discuss
in_any substantive detail, the Pakistan
ane Minister’s: recent - proposal for
a“five “mation- conference fo. : discuss
lkltsgreaﬁ*honthferanon . in South

sia,

*SHUKLA): -

- rance from

Irrigation projects of Madhya Pradesh

1262. SHRI ARVIND NETAM:
Will the Minister of WATER: .. RE»
SOURCES be pleased to -state:’

(a) the names of irrigation projects
of Madhya: Pradesh. pendmg -with.
Union Government for clearance,

(b) since when those are pendmg
and the reasons for the delay in ac-
cording clearance;-and - .. .. : :
- {c) the time by which those are
likely to be cleared?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
(a) and (b) A $tatement
is attached-

(¢) Time required for clerance of
projects mainly depends on prompt

‘compliance of the observations of the

Central Water Commission, resolu-
tion of inter-State aspects and clea-
environment and forest
.angles, wherever necessary.
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STATEMENT

(A) Status of PrOJe(‘ls whose techno-economic appraisal has been complcted & co;m-
dered by Advisory Committee

Sl. Name of the Date of = Date of Status.
No. Projeet receipt completion
’ ~ of techno-
 economic
__appraisal
1 2 3 4 5
1. Major Projects
1. Bargi Multl purpose 6,83 9/89 State to arrange environment
R clearance &. furnish concurrence
1/89 _ of finance Department
2. Pench Diven;ion' 8/85 10,88 Referred 1n 2/19 to the Planning
e Commission for - investment,
8/88 clearance.
3.- Mahan 7,82 6/83 State is required to reverse the
e e estimate and submit catchmcnt
6/83 treatment plan.
4. Man 11/82 12/86 State is required to submit up-
e dated cost estimates with the
1/84 concurrence of State - Finance
Department.
5. Omkareshwar . 4/86 - 10/88 Deferred for want of submission
Multipurpose —— of environment and forest
5/88 clearance case to Centre.
6. -Thanwar Tank -12/89 3/91 Found acceptable by the
o — Advisory Committee subject to
12/90 evaluation  of - socio-eeondmic
» status  of rehabilitation.
1. Medium Projects
1. Gej 6/84 .9/84 State is required to submit up-
dated cost estimate and arrange
concurrence of State  Finance
Department.
2;" Mahuar _ 7/84 9/84 The State  Government is to
e em comply with the observatiom on
2/91 updated cost estimates and is re-
quired to obtain Forest clearance.
3. Bai\ : 5/87 4/88 State is required to submit up-

dated cost estimate, concurrence
of State Finance Department &
copy i of the forest glearance.
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4 ) 5

L2 3

4. Barchar 10/84 11/85 Updated: .cost estimate recsived
—_— recently & eommm ibmdm
1/91 ‘ to State.

5. Sutiapat Tank 6/89 11/89  Deferred due to non-submission

of detailed Rehabilitation and
Resettlement plans, revised Benefit
Cost ratio etc.

(B) Sratus of remqini'ng projects with the Centre

S§l. - Name of the  Date of Status
No. : Project receipt
l._ Major Projects
1. . Bansgagar Unit-TF 7/88 Modified report has been recendygteeélved
-~ and observations on cost estimates and plant
l/9| planning have been sent to the State for
compliance.
2. Bargi Diversion 4/85 The project is in advanced stage of appraisal,
—— e The State is required to arrange environment
11/90 and forest clearance.
3. Kelo Irrigation 5/88 State is required to sort out dam-design
—— and obtain clearance from. Department of
4/90- Coal regarding submergence of coal mines
and is also required to obtain environmen-
tal and forest ¢learance. .
4. ‘Mongra Irrigation  5/89 State is required to sort out technical issues
and arrange environment and forest clearance.
5. Mabhanadi 10/83 The State is required to sort out technical
——— issues and arrange environment ‘and forest
2/90 clearance, :
6.--Singh Phase-11 6/79 Modified report has been recently received.
—— The State is requited tc arrange environment
12/90 and forest clearance.
7. Rajghat Canal 1/89 Concurrence of State Finance Department
— and clearance form Environmental & Forest
1190 angles is also to be obtained. Concurrence
.of State Government of Uttar Pradesh is
required for construction of Heag Regulator.
I Medium Projects
k. Parench Praject:.  3/91 Modified report received and comments

————

fumnshcd to State Gomment.‘

-y
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[English]
Jammm‘ Daum;ect o

4\“"

‘the Mxmster of WATER RESOUR-
CES be pleased to state: ‘

(a) the “estimated cost of the  Jam-- -

rani Dam “Project-and the expendlture
‘incurred thereon so-far: -

(b) whether the construction of the
Project has been stopped:
(c) if so, the reasons therefor and

the steps being taken to resume the
construction work on the Project: and

- {d)-the--time- by—whch it is likely
to be completed? -

THE MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-

RAN SHUKLA): {a) The estimated

cost of the Jamrani Dam Project of
Yttar Pradesh is Rs. 144.84 crores at
1987 price level and an expenditure
of Rs. 16.97 crores has been incurred
on the pro;ecl upto June. 1991.

(b) No Snr

_ (©) Does not arise.

-over to IX Plan.

(d) The proyeet is scheduled to sp:ll

Apphmtiom tor Felephone Connec-
ﬁom_ in Rural Areas of ‘Chandigarh

'1264. SHR1 PAWAN ..
BANSAL Will the Minister of COM-

M.UNICATIONS be pleased to state:

"' (a) the number of applxcanons for =
telephone connections pending in rural

areas of Chandigarh: and

(b) the time by which the applicants.

are likely to be provided vnth tele-
phone connections?

 THE DEPUTY MINISTER IN

THE MINISTRY: OF COMMUNI-
CATIONS (SHRI P.V. RANGAYYA |

NAIDU): (a) Number of applications
p;’dmg for telephone connections is

’l'rograuv 5. by. the end of the'f ;
ﬁ ar i y Elghth Five Year Plan, _

Eaghth Five Year Plan.

AUGUST 4, 1991,
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[Transiation]

--‘Copperl)epodtsml!dnghﬂ Madhya

1265. SHRI VISHWESHWAR
BHAGAT: Will the Minister of MI-
NES be pleased to state:

(a) whether there are huge deposits
of copper in Balaghat, Madhya Pra-
desh:

" (b) if so. the details thereof:’

(c) whether the Government propose
to set up a Copper Smeltmg Plant in

‘Balaghat;

(d) whether any survey has-begn
conducted in this regard; and -

(e) if so, the details érld the outcome
thereof?

. THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHR1

- BALRAM SINGH YADAV): (a) and -

{b) Based on exploration carried out
so far at Malanjkhand copper depo-

sit in Balaghat District, "Madhya "Pra-

desh, the in-situ ore reserves estimated
are of the order of 306 million tonnes
of.1.12°;, copper.

(c) At present there is no proposal
to set up a copper smelting plant in
Balaghat.

(d) and (e) A feasibility study for
optimal exploitation of Mala,n]khand

Copper  deposits is under * progress
which, inter-alia, also includes the
.question of setting up of.a. smelting
plant. .
: Assistance to- Farmmers ..
- 1266. SHRI RATILAL KALI-
( DAS VARMA: -
SHRI MAHESH KUMAR
KANODIA:
SHRI SATYAGOPAL ‘MIS-
RA:

Will the Minister . of AGRICUL‘
TURE be plcased to state:

) Progresswaly by the end ef tbe

e et
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farmers to increase their production:
and

.(_bf)j(-th‘e financial assistance given to
farmers during 1990-91?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY RA-
MACHANDRAN): (a) The financial/
technical assistance to the farmers is
provided by Government of India th-
rough the various Central and Cen-
trally - Sponsored schemes implemen-
ted by State/UTs Governments, Agri-
culture Universities, TCAR and its
institutions viz. Krishi Vigyan Ken-
dras, Extension services, Farm Ma-
chinery Training and Testing Institu-
tions, Agriculture Services Centres
etc.

(b) - Government of India do not
provide financial assistance to the far-
mers directly.

[English]
Pesticide Poisoning

1267. SHRI RABI RAY: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether the attention of the Go-
vernment has been drawn to the news-
item captioned ‘Pesticides take heavy
toll in Third World’ appearing in ‘The
Tribune’ dated July 19, 1991;

(b) if so, the reaction of the Gov-
ernment thereto; and

(c) the steps taken/proposed to be
taken by the Government to reduce
the deaths occurring due to pesticide
poisoning?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): a) Yes. Sir.

(b) and (c) The Government is alive
to-the issues raised in the article,
1019 LSS/ND/91
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Under the Insecticides Act. 1968,
the Registration Committee registers
pesticide only after satisfying itself
regarding its safety to human beings,
animals and the environment. As a
statutory requirement, the labels and
leaflets accompanying the containers
of pesticides carry the message/instruc-
tions regarding the safe use of pesti-
cides as abuse or mis-use of ' these
toxic pesticides can lead to poisoning/
death. Moreover, the farmers are edu-
cated on safe handling of pesticides
through the mass media as well by
extension functionaries from time to
time. Use of protective clothings by
the farmers to avoid contact with pes-
ticide is encouraged.

As a preventive measure, many of
the extremely toxic ' pesticides have
been banned or refused registration

“or have been restricted in their use.

Further, when a particular insecticide
of highly toxic nature cannot be eli-
minated considering its efficacy, its
safer formulation(s) is/are registered.

To avoid mis-use or over-use of
pesticides maximum  residue  limits
have been prescribed in food commo-
dities under the Prevention of Food
Adulteration Act, 1954. v

As per provision of the Section 26
of the Insecticides Act, 1968, various
functionarics have been notified by the
State Governments to report on the
occurrence of poisoning due to pesti-
cides. This information is intended-
to monitor the risks being faced by
the people from different pesticides
and to initiate the necessary - studies
and action on the more hazardous pes-
ticides.

To reduce the use of pesticide. the
Government is advocating the adop-
tion of Integrated Pest Management
(IPM) approach. This approach em-
phasises on pest surveillance, use of
chemical pesticides only after Econo-
mic Threshold Level (ETL) of ‘pest
attack, cultural: mechanical, biologi-
cal practicgs for pest contro].
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[Translation)

Reconstitation of Commission for
Agricaltural Costs and Prices

1268. SHRI PANDURANG PUN-
DLIK FUNDKAR: Will the Minister
of AGRICULTURE be pleased to
state:

(a) whetaer the Government pro-
pose to reconstitute the Commission
for Agriculture Costs and psices (CA-
CP):

(b) if so, the details thereof: and

{¢) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY" RA-
MACHANDRAN): (a) No, Sir.

(b) Does not arise.

(c) The present composition of the
Commission for agriculture Costs and
Prices reconstituted in 1989 is quite
exhaustive—consisting of bcth profes-
sionals and non-officials representing
the “interests of the farming commu-
nity.

[English]
Problems Faced by Small Fishermen

1269. SHRI RAM KAPSE: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) the problems faced by small
fishermen cwning mechanisad fishing
boats in the country: and

(b) the steps taken to solve these

problems?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPA_LY RA-
MACHANDRAN): (a) The main pro-
blems faced by small fishermen. own-
ing mechan:sed boats are:

(i)- increasing cost of operation of

boats. and

(iﬁ.inadcquatc infrastructure facili-
ties such as fishery harbours
and sh landing centres,. etc.
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(b) Since the cost of High Speed
Diesel Oil accounts for more than 60
percent of the operational cost of small
mechanised boats, the Government
have launched a scheme to reimburse
the Central Excise Duty on High Spe-
ed Diesel Oil used by mechanised
boats during 1990-91 in an effort to
give relief to owners of mechanised
boats. The Government have also
been constructing fishery harbours at
minor ports and fish landing centres
besides fishery harbours at major ports’
for providing landing and berthing:
facilities to mechanised fishing boats.
So far four major fishery harbours, 23
minor fishery harbours. and 96-fish
landing centres have been commissio-
ned. '

Decline in Oilseed Prices
1270. SHR1 VIJAY NAVAL PA-

TIL: Will the Minister of AGRICUL—
TURE be pleased to state:

(a) whether there has been a sharp
decline in oilseed prices specnally mus-.
tard;

(b) if so, the impact of price dec-
line on farmers:

(c) whether the National Dairy De-
velopment Board has not procured
surplus stock of oilseeds so as to ar-
rest the declining prices of mkecds.
and v

(d) if so, the reasons therefor? -

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY RA-
MACHANDRAN): (a) No, Sir.

(b) In view of the above. the quﬁ-
tion does not arise..

(c) The associate cooperative agen-
cies operating on behalf of NDDB
have procured groundnut and mustard
seed from major producing centres in;:
the country and have helped to main--
tain prices at remunerative levels.

(d) In view of the ¢bovc;. the: ques-
tion does not arise.
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New telepbones in Marathwada Dis-
tricts of Maharashtra

1271."SHR1 ASHOK ANANDRAO
DESHMUKH: Will the Minister of
CGMMUNICATIONS be pleased to
state:

(a) the number of new telephones
to be provided on demand by the end
of Eighth Five Year Plan in rural,
backward, hilly and tribal areas of
Marathwada in Maharashtra particu-
larly in .Parvane, Nanded. Bhis and
Manmad districts;

-(¢) if so, the details thereof and if
Five Year Plan and whether it has
been fully achieved: and

(c) if 'so. the details thereof and if
not the reasons therefor?

- SRAVANA 10,1913 (S4K4)
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THE DEPUTY MINISTER IN
THE MINISTRY OF "'COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) The draft 8th Plan

has been formulated with zn objective

to provide (by the end of 8th Five
Year Plan) telephones on demand in
telephone exchanges of capacity be-
low 5000 lines and to contain the
waiting period, on an average, to one
year in exchanges of capacity 5000
lines and above. In respect of Par-
vane (Parbhani), Nanded. Bhis (Bhir)
and Manmad districts it is planned
10 give telephones practicaily on de-
mand by 31-3-1995.

(b) and (c) The informaton is gwen
in the enclosed statement.

STATEMENT

- The targets assigned in the 7th Five Year Plan have been achieved fer Manmad,
partially achieved in Bhir and have not been achieved in Parbhani and Nanded(
The achievements made during the Seventh Plan are as under :

Station Target Set Achievement  as on 31-3-90
(Ci /eurante 0/ Wi L)
ﬁr;,;;'fé/ 11 l Date <1eared
upto
Parbhani Demand to be cleared as on  OYT 23-7-1986
1-4-1988
Non OYT SPL 20-9-1985
Non OYT GNL  [3-8-1985
Manmad Demand to be cleared as on  No WL as on 31-3-1990
1-4-1988 31-3-90
Nanded Demand to be cleared as on  OYT SPL 2-4-1984
1-4-1988 OYT GNL 2-3-1982
Non OYT GNL 15-6-1979
Bﬁir._(Bced) ‘ Demand to be cleared as on  OYT GNL 12-10-1989
. 1-4-1988 ' Non OYT SPL 24:2-1985
' 16-3-1982

e
N

Non OYT GNL

[‘hc shortfall in, aehieving target is because of shortage of equipments



147  Writtei Answers

Telephone Connections to Lawyers
1272. SHRI P. C. THOMAS:

SHRI PAWAN KUMAR
BANSAL.:

Will the Minister of COMMUNI-
CATIONS be pleased to state whether
the Government propose to enlist law-
yers in ‘Special Category’ for sanction-
ing of out of turn telephone connec-
tions?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATICONS (SHRI P.V. RANGAYYA
NAIDU): No Sir. There is no such
proposai.

VWorld Baak aid for Implementation
of Irrigation Projects

1273. SHRI P.C. THOMAS: Will
the Minister of WATER RESOUR-
CES be pleased to state:

{a) whether any financial assistance
hes been received or is likely to be
received from the World Bank for the
implementation of irrigation projects
in Kerala: and

(b) if so. the details thereof includ-
ing the conditions on which the aid
has been provided or is likely to be
provided?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b) Yes, Sir. For
the Kallada Irrigation and Tree Crop
Development Project, a credit of $60
million was received from the Interna-
tional Development Association and
a loan of $20.3 million was received
from the International Bank for Re-
construction and Development. Condi-
tions governing the assistance are on
standard terms, as enclosed in the
statement. In addition, six other pro-
jects namely (1) Nayyar Project, (2)
Malampuzita, (3) Pothundy, (4) Man-

galam, (5) Vazhani, (6) Peechi have

been included for World Bank assis-
tance under National Water Manage-
ment Project, at present amounting to
Rs. 9.15 crores.

AUGUST 1, 1991
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STATEMENT
(A} Conditions of International De-
velopment  Association’s  Credit

Agreement

(i) A Commitment charge at the
rate of one-half of one percent
(3 of 1%) per annum on the
principal amount of the credit
not withdrawn from time to
time to be paid semi-annually
to International Developmem
Association.

(ii) A service charge at the rate of
three fourths of one percent
(3/4 of 1°,) per annum, on the
principal amount of the credit
withdrawn and outstanding
from time to time to be paid
semi-annually to International
Development Association:

(iii) The repayment of the principal
amount of the credit in semi-
annual instalments is payable
on each March 1 and Septem-
ber 1, commencing September 1,
1992 and ending March 1, 2032,
each instalment to and includ-
ing the instalment payable on
March, 2002, to be one-half of
one percent (4 of 1%) of such
principal amount, and each ins-
talment thereafter to be one
and one half percent (147)
of such principal amount.

(B) Conditions of [niernational Bank
for Reconstruction and Develop-
ment's loan agfeement

(i) A commitment charge at the
rate of three-fourths of one
percent (3/4 of 19,) per annum
on the principal amount of the
loan not withdrawn from time
to time to be paid semi-annu-
ally to the Bank.

(ii) The interest at the rate of ele-
ven and three fifths percent
(11-3/5%) per annum on the
prmc:pal amount of the  loan
withdrawn.  and outstandmg
from time to time to_be paid
sem:-almuiﬂy to the Bapk.
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(i) The repayment of the principal
amount of the Loan in semi-
annual instalments is payable
on each March 1 and Septem-
ber 1 commencing March 1,
1988 and ending September I,
2002.

[Translation]

Production of Copper
Pradesh

1274. $HR1 SUSHIL CHANDRA
VERMA: Will the Minister of
MINES be pleased to state:

(a) the quantity of orc extracted
every year from the Malanjkhand
Copper rnines in Madhya Pradesh:

in Madhya

(b) whether the copper processing is
being carried out in Khetri (Rajasthan)
instead of Madhya Pradesh:

(¢) if so. the reasons therefor;

(d) whether there is any proposal
to produce copper in Madhya Pradesh
itself: and

(e) if so, the salient features thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAV): (a)
Production of ore from Malanjkhand
CoPper Mines during the last three
years was as follows:

(Million
fonnes;
year)

1988-89 1.90
1989-90 2.00
1990-91 . . . 2.08

(b) Yes. Sir.

(c) There is adequate smelting capa-
c1ty at the existing smelter of Hindus-
tan. Copper Ltd. at Khetri.

(d) At present there is no proposal
lo set up a'smelter to produce copper
m Madhya Pradesh.

“(¢) Does not arise.”
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Growing Fruits and Vegetables in
Bihar
1275. SHRI VIJAY KUMAR YA-

DAV: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there is any proposal
to bring more area under fruit and
vegetable cultivation in Bihar; and

(b) if so, the details of the schemes
proposed to be launched in thls re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY RA-
MACHANDRAN): (a) and (b) State
Government has proposed the follow-
ing projects to bring more area under
fruit and vegetable cultivation in
Bihay: - -

(i) Development and strengthening
of nurseries in Bihar:

(i) Development of minor fruits
in Bihar:

(iii) Development of betel-vine cul-
vation in Bihar:

(iv) Cultivation and processing of
Makhana in Bihai.

[English]

Exploitation of Sulphur Miuneral De-
posits in Rajgir (Bihar)
1276. SHR1 VIJAY KUMAR YA-

DAV: Will the Minister of MINES
be pleased to state:

(a) whether there are scveral hot
water springs in Rajgir (Bihar);

(b) if so. the details thercof:

(c) whether the Union Government
have also discovered sulphur mine
deposits in Rajgir: and

(d) if so- the steps taken/being ta-
ken for their exploitation?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAYV): (a) and
(b) 17-occurrences of hot springs have
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beea by the Geological Sur-
vey of India in the Rajgir area. The
hot. springs are reported to issue along
fault -fissurcs ~ within pre-Cambrian
quartzites and the temperature of watei
varies from 35 degree celsius to 47
degree celsius. The waters are repor-
ted to have low mineral content.

(c) No, Sir.

‘(d) Does not arise.

Expert V(,A_Ionunittee to review Metho-
delogy- of Cost of Production of Crops

1277. SHRI SUDHIR GIRI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Expert Committee
constituted to review the methodology
of cost of production of crops has
submitted _its report; and

(b) if so. the details thereof and"

the .action taken by the Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-

TURE - (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes,
Sir.

(b) The Committee has. inter-alia,
reviewed the mecthodology of estima-
tion oi cost of production of crops
and made the following recommenda-
tions 1a its interim report and reitera-
ted the same in the final report.

() The casual .hired labour may
continue to be evaluated on the
pasis of actual wages paid
whether they are market wages
or statutory minimum wages.

(i) Family labour be valued on
the basis of actual wage rate
for casual labour.

(in-In --order- to
“prers, the paid out cost be rais-
ed by 10 per cent. ’

@) The. CACP . sheuld have : a
© - gecond . Jook:.at the cbanges
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account for
management input of the far-

4w the ‘mput costs before  -the -
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murket arrival of the crops and
adjust the procurement/mini-
Jnum  support prices announ-
ced before the sowing season
in case the observed rise in in-
put costs turns out.to be highet
thun anticipated rise.

Tne Government after seeking the
views of the concerned Ministries as
also the Standing Advisory Commit-
tee -accepted the above recommenda-
tions with the following modifications
m respect of valuation of labour and
computat.on of management as an' in-
put rost: ‘ ’

(i) the basis of valuation of labour
should be statutery wage rate
or the actual market rate
whichever is higher.

(i1, In order to account for manage-
ment input of the farmers. the
total cost be raised by 10. per
ceut and a scparate cost. (Cost -
. be computed by adding this -
~omponent. :

However, CACP, in its report on -
pice policy for kharif crops of 1990-
91. has suggested a review of this
decision in view of its wider implica-
‘The Government have sought
the views of professional experts - of
the Indian Society of Agricultural
Economics on the issues and a final
view will be taken after examining all
the aspects.

Upper Krishna Project

1278. SHRI J. CHOKKA RAO:~
Will the Minister of WATER RE-
SOURCES be pleased to state: '

{a) whether the storage capacity of
the Upper Krishna project is in ex-
cess of the allocation made by the
Krishna Water Tribunal Award. ‘

(b) whzather the Government . of.
Karnataka is. proceeding with . tbe,
construction work without the project..
being cieared by the Union Govera- -
ment; and ’

o) if so, the steps’takén by {he,
Ugion “Giovernmest - 1o - sestedi - e
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Government of Karnataka from doing
the same?.

“THE ~ MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA): (a) to (¢) Upper
Krishna Project comprises of- -Upper
Krishna Stage-1 and Stage-1I. Stage-1
Project was initially approved by the
the Planning ommission in November.
1963 -at an estimated cost of Rs. 58.2
crores for irrigating an area of 2.424
lakh hectares (Ha).  Subsequently.
after -examining various techno-eco-
nomic and inter-State aspects. the
revised .prcject to irrigate an area of
425 lakh hectares was approved at
an-estimated cost of Rs. 283.65 crores
during April, 1978. - Upper Krishna
Project Stage-T now comprises of two
dams namely. Narayanapur and Al-
matti across river Krishna having a
combined live storage of about 60
thousand Million Cubic feet (TMC).
The project envisages annual water
utilisation of 119" thousand Million
Cubic Feet (TMC). Recently. the
revised estimate of the Upper Krishna
Project Stage-1 has been cleared by
the Planning Commission at the cost
of Rs. 1215 crores approximately.
The Karnataka State Government has
not finalised and sent the Upper
Krishna Project Stage-II to the Cqntre
for appraisal.

Issue of Commemeorative Postal
Stamps :

1280. SHRI RAM KAPSE: Will
the Minister of COMMUNICATIONS
be pleased to statc the procedure
followed by the Government for issue
of commemorative postal stamps in
the country?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V. RANGAYYA
NAIDU): = A Philatelic Advisory
Committee functions to advise the
Gevermment regarding ‘issue of com-
memeorative postage stamps and other
relatcd matters.
of epm;manor&tave

stamps received
frStw ‘Vatiobis-sourees “are examified in

- SRAVANA 10, 1913 (SAKA)
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consultation - with -the - Philatelic Ad-
visory Committée and with: reference
to fthe prescribed guidelines. “Issue
of a limited number of commemora-
tive stamps is approved during an
year kéeping in view the guidelines,
reccommendations of the Philatelic
Advisory Commiittee  and various
other factors. In exceptional cases
decisions are also taken with the ap-
proval of the Minister for Commum-
cations.

Tclephone Facility o Villages of
Chhota Nagpur and Santhal Pargana
of Bihar

1281. SHRI KARIYA MUNDA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Government pro—
pose to provide telephone facility to
all tne villages of Chhota Nagpur and
Santhal Pargana of Bihar in near
future: and : :

(b) if so, the details thereof?

THE DEPUTY MINISTER IN.
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V. RANGAYYA
NAIDU): (a) Yes. Sir.

(b} Tt is proposed to provide tele-
phone facilities in village Panchayats
during Eighth Plan and the remaining
villages in the Nincth Plan.

[Translation]
Execution of - Soviet Teclmiclan by
ULFA
1282. SHRI RAJENDRA AGN]-
HOTRI: Will the Minister of
HOME AFFAIRS be pleased: to
state :

{a) whether the Government  are
aware of the kidnapping and subse-
quent exccution of the Soviet techni-
cian Gritchenki by ULFA militants.
of Assam: '

(b) if so,. the efforts made earlier
by the. Government to sesure his

" release; and::
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(c) the details of the steps proposed
to be taken by the Government to
prevent the recurrence of such inci-
dents?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINIS-
TER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M. M. JACOB): (a) According
to information received from the
Government of Assam. Shri Gritchen-
ko Sergei was kidnapped by ULFA
militants on 1-7-91 and later killed.

(b) On 3-7-91, the ULFA through
a Press Release demanded release of
six- hard-core ULFA militants by
6 pm. on 9-7-91 in exchange of
release of Shri Gritchenko and ano-
ther kidnapped official. On 8-7-91.
the Chief Minister, Assam announced
his decision to relcase the six hard-
core militants over AIR and Door-
darshan and they were actually relea-
sed at 5.00 P.M. on 9-7-91.

{c) The State Government have
intensified the security arrangements
to prevent recurrence of such incidents
and all help is being given to them.

h

. 1283. SHRI RAJENDRA AGNI-

HOTRI: Will the Minister of
EXTERNAL AFFAIRS be pleased
to state:

(a) whether a joint . meeting of
Officers of India and Bangladesh was
held recently at Udaipur in South
Tripura;

(b} if so. the details thereof?

(c) whether measures to check the
continuous intrusion from across the
border alsc figured in the talks;

(d). if so. the details thereof:

(e) whether the Officers of India
and Bangladesh also discussed the
matter regarding repair of the poles
along the border: and

(0 if so, the time by which the
repair work is likgly, to be started?.

Joint Meeting of Officers of India and
’ Banglades|
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THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAV-
SINH SOLANKI): (a) Yes, Sir, a
joint meeting of the officials of India

and Bangladesh was held at Udaipur
in South Tripura.

(b) The above mentioned meeting
was held on February 18, 1991 at the
level of District Magistrate, South
Tripura (India) and Deputy Commis-
sioner. Khagrachari (Bangladesh) to
discuss the modalities of the repatria-
tion of Chakma refugees to Bangla-
desh.  Little progress was made as
the representatives. of Chakma refu-
gees expressed their inability. to re-
turn to Bangladesh in view of the
conditions there being unsuitable for
their return and the non-fulfilment of
their demands.

(c) No. Sir.
{d) Does not arise.
(e) No. Sir.
(fy Does not arise.

Production of Steel

1284. SHR1 HARI KEWAL PRA-
SAD:  Will the Minister of STEEL
be pleased to state:

(a) the annual Aproducti,yonv of steel
in the country during 1990-91:

(b) the quantity of stcel being im-
ported annually:

(c) whether the Government pro-
pose to formulate any scheme to in-
crease the production of steel; and

(d) if so. the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI1
SONTOSH MOHAN DEV): (a) The
production of finished steel during
the year 1990-91 was 13.4 million
tonnes. -

(b) About 1.5 ‘million tonnes of
steel is being imported annually.

~{¢)y'and (d) The steps taken for in-

‘creasing steel production include:

Modernisation of steel plant and
- improved maintenance of plant
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and - equipment - for achicving
.. increased productivity.
Monitoring of ‘supply of inputs,
.~ particularly coal and power, to
the steel plants for ensuring
uninterrupted production.

Increase - in captive power gene-
ration.

‘Adoption of better technological

- and manpower discipline in
SAIL plants.

Delicensing of the steel sector, with
- certain conditions where subs-
tantial foreign exchange is in-
volved, so as to allow establish-
ment of new plants in the pri-

-« yate sector. .

Oilseed Productions

1286. DR. LAXMINARAYAN
PANDEYA: Will the Minister of
AGRICULTURE be pleased to state:

B :(:a‘) the f]uahtiiy of oilseeds produc-
ed in Madhya Pradesh, Rajasthan
and Gujarat during 1990-91;

(b) the extent to which these Statcs
meet the total requirement of the cour:-
try:

(¢) the scheme proposed to be for-
mulated for increasing oilseeds pro-
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duction in these States during 1991-
92: and

(d) the financial assistance propo-
sed to be provided therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b)
The final estimates of oilseeds for
1990-91 are yet to be received from
some of the States. However, as per
the present assessment, the production
of nine oilseeds in Madhya Pradesh,
Rajasthan and Gujarat during 1990-
91 is expected to be around 29.8, 25.0
and 20.8 lakh - tonnes respectively.
The production in these States con-
tributed 39.6°. of the overall expect-
ed production of about 191 lakh ton-
nes at total nine oilseeds in the coun-
try. :

(c) and (d) A Centrally Sponsored
Scheme viz. Oilseceds Production Pro-
gramme (OPP) is already in opera-
tion in the States of Rajasthan,
Madhya Pradesh and Gujarat to sup-
plement the efforts of State Govern-
ments in increasing oilseads produc-
tion during 1991-92. The financial
allocations made during 1991-92
under the above scheme are as fol-
lows:

(Rs. lakh)
State Central State Total
. share share
Madhya Pradesh  -. 558.50 173.50  732.00
Rajasthan . 461.70 151.60 613.30
Gujarat 601.75 177.25  779.00

Assistance to Cuiarat for Narmada
Sugar Project

1287. DR. “ LAXMINARAYAN
PANDEYA : Will "the Minister of

WATER RESOURES be pleased to
state :

(a) the total amount of assistance
provided to Gujarat by the Union
Government  for the implementation

of the Narmada Sagar Project during
1989-90 and 1990-91; and

(b) the details of work completed
on the Project so far?

THE MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA): (a) Central assis-
tance is given to the State as block
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loans/grants and is mot tied to any
particular projezt.  Approved out-
lays for Sardar Sarovar Project in
Gujarat during 1989-90 and 1990-91

were Rs. 154.75 crores and Rs. 229.93
crores respectively. Central assis-

tance on account of external aid
made available to this project was
Rs. 17.58 crores for 1989-90 and

Rs. 96.94 crores for 1990-91.

(b) Upto March. 1991, 90.61% of
excavation, 20.27% of concreting
and 63.12%, of drilling works of the
Main ,Dam of Sardar Sarovar Project
have been completed. 902, of open
excavation, % underground exca-
vation, 419% of shortcreting, 359 of
rock-bolting has been completed for
the underground river bed power
house. The work is also in progress
for canal head power house, mstalla-
tion cf instruments, Transformer yard
etc.  The construction of Narmada
Main Canal and distri>ution networks
is in precgress in the reach from 0 to
144 KM.

AUGUST I, 1991
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Agricultural Colleges
1288. DR. LAXMINARAYAN
PANDEYA: Will the Minister of

AGRICULTURE be pleased to
state:

(a) the state-wise location of agri-
cultural colleges im the country.

(b) the number of proposals for
establishment of agricultural colleges
pending with the Union Government;
and

(c) the Agricultural Colleges pro-
posed to be opened during the current
year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI K. C. LENKA): (a)
As in the Statement.

(b) Nil.

(¢) No such proposal is under con-
sideration of the Government of India

STATEMENT

A. State-wise list of Agriculture Colleges under State Agril. Universities

Assam I.
2.

Andhra Pradesh 3.
4.

5.

6.

7.

Bihar 8.
9.

10.

Gujarat . H
12.

13.

» 14
Haryzna 15.
16.

Himachal Prade$% . 17.

18,

College of Agriculture, Jorhat.
College of Agriculture, Viswanathcharah.

Agriculture College Rajendra Nagar, Hyderabad.
S.V. Agriculture College, Triputi.

Agriculture College, Bapatia, Guntur.
Agriculture College, Nowra.

Agriculture College, Aswripet.

Agriculture College, Kanke, Ranchi.
College of Agriculture, Sabour.
College of Agriculture, Dholi.

. College of Agriculture, Junagadh.
College of Agriculture, Navasari.
B.A. College of Agricmlture, Anand.
. Agriculture, College Dantiwada.
College of Agriculture, Hissar.
College of Agriculturc, Kaul.

CoHege of Agriculture, Palampui.
Coliege of Agricuiture, Solan.
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Jammu & Kashmir
Kerala .

Karnataka.

Madhya Pradesh

Maharashtra

Orissa

Punjab
Rajasthan .

Tamil Nadu

Uttar Pradesh

West Bengal

.19,
. 20.
.21

22.

23.
24.
25.

. 26.

27.
28.
29.
30.
31.
32.
33.

. 34,

35.
36.
37.
38.
39.
40.
41.

. 4z

43.

. 44
. 45.

46.
47.

. 48.

49.
50.
S1.

. 52,
53.

54,

College of Agriculture, Sapore.
College of Agriculture, Vellayani, Trivandrum.

College of Agriculture, Hebbal, Bangalore.
Agriculture College, Shimoga.

Agriculture Clollege, Bijapur.

Coliege of Agriculture, Dharwad.

College of Agriculture, Raichur.

College of Agriculture, Jabalpur.
College of Agriculture, Indore.
College of Agriculture, Rowa.
College of Agriculture, Gwelior.
College of Agriculture, Khandawa.
College of Agriculture, Mandsaur.
College of Agriculture, Sehore.
College of Agriculture. Raipur.

College of Agriculture, Akol:.
College of Agriculture, Nagpur.
College of Agriculture, Dapoli.
College of Agriculture, Pune.
College of Agriculture, Kolhapur.
College of Agriculture, Dhule.
College of Agriculture, Parbhani.
College of Agriculture, Lature.

College of Agriculture, Bhubneswar.
College of Agriculture, Chiplima.

College of Agriculture, Ludhiana

Rajasthan College of Agriculture, Udaip::
S.K.M. College of Agriculture, Jobner.
Dungar College of Agriculture, Bikancr.

Agriculture College, Coimbatore.
College of Agriculture, Madurai.
Colege of Agriculture, Killikulam.
College of Agriculture, Trichy.

College of Agriculture, Pantnagar.

Uttar Pradesh Institute of Agriculture Scicnces,
Kanpur.
College of Agriculture, Kumarganj, Faridabad.

. Agriculture College Haringhatta, Mohanpur, Nadia.

Agriculture College ‘Cooch Behar.
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B. State-wise list of Affiliated Agriculture Colleges under General Universities

Mabharashtra
Manipur

Punjab -

Rajasthan .

Tamil Nadu

Uttar Pradesh

West Bengal

1.

w N

N o

.1

12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.

34.
35.

. 36.

Anandniketan College of Agriculture, Warora,
Chandrapur.

Sri Shivaji College of Agriculture, Aniraw—iiti. ‘
Manipur Agriculture  College, Imphal.

Khalsa College, Amritsar.

B.B. Govt. College, Chinianpura, Shahjara, Jaipur.
Dayanand College Biwar Road, Ajmer.

G.V. College of Agriculture, Arts and Commerce
Sangaria.

Govt. College, Sawai Madhopur.

Faculty of Agriculture, Annamalai Nagar.
Agriculture College, Pondicherry.

Raja Balwant Singh College, Agra.

Ailahabad Agriculture Institute, Allahabad. .
Janata Vedic College, Baraut, Meerut.

Amar Singh College, Lakhaoti, Buland-Shar
D.N.Vv. College, Hamirpur.

Narain College, Shikohabad, Mainpuri.

Udai Pratap College, Varanasi.

Kul Bhaskar Ashram Degree College, Allahabad.
Tilak Dhari College, Jaunpur.

Janata College, Bekawar, Itwaha.
Town-Post-Graduate College, Ballia. :
National Degree College, Barhalganj, Gorakhpur
R.K. College, Shamli, Mu zafarnagar.

K.V. Degree College, Machhra, Meerut.

R.M.P.P. Degree College, Grokul Narsan,
Saharanpur.

Sri Durga Degree College, Chandeswar, Azangarh.
Ch. Chhotu Ram Degree College, Muzzafarnagar.

. Kissan Degree College, Simbhaoli, Ghaziabad.

Degree College, Ghazipui.
Baba Raghawa Dass Degree College, Deoria.

. R.S.M. Degree College, Dhampur, Bijnora.
. Janata Agriculture College, Ajitmal, Itawa.
. Gochar Agricultural College, Rampur, Manhyaram,

Saharanpur. :
Janata Degree College, Muzzafarnagar.
Govt. Degree College, Jakhini, Varanasi.

University College of Agriculture, Ballygunge.
Circullar Road,  Cdlcutta.
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C. Agriculture Faculties of Central Universities

Uttar Pradesh . . L
West Bengal . .2

Nagaland . 3. Agriculture

Demand and Production of Edible
Oils and Pulses in Uttar Pradesh

1289. SHRI RAJVEER SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the annual demand and produc-
tion of edible oils and pulses in Uttar
Pradesh during the last three years:

(b) whether the Government have
formulated any plan to increase their
production in Uttar Pradesh; and

(¢) if so. the deiails thereof:

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE:- (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The esti-
mated availability of edible oil on the
basis of total production of oilseeds
in Uttar Pradesh during the last
three years is as follows:

(Lakh tonnes)

Year Produ- Produ-

ction of  ction of

Oilsecds cdible Oils
1988-89 11.61 3.41
1989-90 . 11.81 3.46
1990-91 (P) 13.32 3.94

The total production of pulses in

Uttar Pradesh during the last three
years is as follows:—
(Lakh tonnes)
Year Produ-
ction of
Pulses
1988-89 26.58
1989-90 . 24.16
1990-91 (P) 25.55

The Government of Uttar Pradesh
has indicated that the annual demand

Institute of Agriculture, Varanasi, (B.H.U.)
Agriculture College Vishwa Bharati, West Bengal

College, Nagaland (N.E.H.U.)

for edible oil and pulses in Uttar
Pradesh has been estimated at rou-
ghly 7.80 lakh tonnes and 15.60 lakh
tonnes respectively.

(b) and (c) Yes, Sir. The Govern-
ment of India is implementing a Cen-
trally Sponsored Scheme, the Oilseeds
Production Programme for increasing
production of oilseeds. The on-going
schemes for pulse are the National
Pulses Development Programme and
Special Food-grains Production Pro-
gramme Pulses. Under these schemes
for oilseeds and pulses, financial assis-
tance is given to States for various
components like seed production, dis-
tribution of seed minikits, plant pro-
tection chemicals and equipment, 1hy-
zobium culture and bio-fertitisers. im-
proved farm implements, large sized
demonstrations etc.

Appoiotment of Hindi Officers in
Indian High Comnissions

1290. SHRI TEJ NARAYAN
SINGH: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(ay whether the Government have
recently appointed Hindi Officers in
various High Commissions abroad:

(b} if so, the names of those High
Commissicns; and

(c) duties assigned to these Offi-
cers?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAYV-
SINH SOLANKI): (a) The most

recent appointments of Hindi Officers
were made in 1988.

(b) The Hindi Officers were ap-
pointed in High Commission of India
in Mauritius on 29-4-1988 and High
Commission of India in Trinidad &
Tobago on 1-7-1988.
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(c) The duties attached to the post
of Hindi Officer (which has since
been redesignated as Second Secretary
(Hindi & Culture)) are as follows:---

(1) Teaching of Hindi and action
related to it e.g. conducting of
classes for examination. pre-
paration of curricula, selection
of material for study. organi-
sing competitions /debates,
selection of candidates for
scholarships etc.

(2) Propagation of Hindi through
Publication, talks, seminars
etc.

(3) Propagation of India’s cultu-
ral heritage through news bul-
letins, India News in Hindi
and through talks in Educa-
tional Institutions. Associations
and religious bodies:

(4) Representing High Commis-

sion at various functions and
delivering speechcs.
(5) Liaison with the local com-

munication media.

(6) Implementation of the provi-
sions of Official Language Acts
and Rules framed thereunder.

(7) Organisation of Hindi work-
shops & children’s Hindi clas-
ses.

(8) Translation of treaties. agrzc-
ments contracts and other
official documents.

Indian Labourers sent back by
Foreign Countries

1291. SHR1 TEJ) NARAYAN
SINGH: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state :

(a) the number of Indian labourers
sent back by foreign countries during
the last three years, country-wise and
year-w1se.

© (b whgther any protest has been
j With thosc countnce in the

AUGUST |,
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{c) whether our embassies have
taken up the matter with those coun-
tries in this regard?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAV-
SINH SOLANKID: (a) to (¢} The
information is being collected and
will be laid on the table of the House.

[English]
Migration of Hindu Families from
Kashmir Valley
1292. SHRI LAL K. ADVANI:

SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of Kashmiri Hindu
families living in the Kashmir Val-
ley. at the beginning of the year.
1989:

(b) the number of families that
have migrated to Delhi, Jammu and
other parts of the country during the

year 1989, 1990 and January-July,
1991:
{c) the number of such families

now living in the Kashmir Valley:
and .
(d) the prospects of the migrant

families returning to their permanent
homes in the Valley and the Govern-
ment’s action-plan in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINIS-
TER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M. M. JACOB): (a) to (d) The
last census was held in 1981 in
Jammu & Kashmir and according to
that the population of Hindus in the
State excluding Ladakh and Jammu
regions was 1,21.898.

Registration of Kashmiri migrants
at places outside the Valley in Jammu
and Delhi was started in the year
1990 only. Over 69,000 migrant
families had been registered in Jammu
and Declhi during the year 1990 and
till June, 1991, more than 72.000
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fomilies stood registered.  Although
there are no reports of the migrant
families permanently returning to the
Valley, some families have moved
to other states.

The Government of Jammu and
Kashmir has been asked to formulate
a plan for return of the migrants to
the Valley in stages.

Upgradation of Regional Passport
Office in Trivandrum

1293. SHRI V. S. VIJAYA-
RAGHAVAN: Will the Minister
of EXTERNAL AFFAIRS be plea-
sed to state:

(a) whether there is any proposal
to upgrade the Regional Passport
Office in Trivandrum: and

{b) if <. the details thereof?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAV-
SINH SOLANKI): (a) and (b) A
proposal has been received to upgrade
Passport Liaison Office, Trivandrum
to a passport office tc cater needs of
passport applicants from Pathanam-
thitta, Quilon and Trivandrum dis-
tricts of Kerala.

{Translation]

Overstay of Pak Nationals

1294, SHRI MADAN LAL KHU-
RANA: Will the Minister of
HOME AFFAIRS be pleased to
State :

(a) the number of Pakistani natio-
nals who are staying in India illegally
even after the expiry of their visa as
on date:

(p) the number of such Pakistani
nationals arrested in connection with
communal riots during 1990 and 1991
in the country: and

(c) the action being taken by the
overnment for identifying these ille-
gal nationals and repatriating them?
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THE MINISTER OF STATE IN
THE MJINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M. M. JACOB): (a) According tc
the inf>rmation available, the num-
ber of Pakistani nationals staying in
India iilegully after the expiry of their
visas was 9,768 as on 3lst March.
1991.

(b) M»> such reports have been re-
ceived.

procedures govern-
stay in and exit

(c) Elaborate
ing the entry into,

from Inlia in respect of Pakistani
nationals have  been  prescribed.
As and  when any  Pakistani

national  overstavs and is detected
staying in India illegally. action under
the Forcigners Act is taken by the
State Governments/Union Territory
Administr itions to either prosecute
or deport him.  Such powers are
vested in the State Governments etc.

[English]
Cauvery Water Dispute

1295. SHRI V. SREENIVASA
PRASAD:

SHRI M. V. CHANDRA
SHEKARA MURTHY:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether any decision has been
taken by the Cauvery Water Disputes
Tribunal recently:

(b) if so, the details thereof:

(c) whether the Union Government
propose to review the decision of the
Tribunal in. view of severe resentmant
expressed by the Government of
Karnataka: and

(d) if so. the details thereof?

THE MINISTER OF WATER
RESOURCES  (SHRI VIDYACHA-
RAN SHUKLA): (a) to (d) A
statement is enclosed. :
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STATEMENT

Statement on the Order of the
‘Cauvery Weier Disputes Tribunal.

In pursuance of the direction given
by the Supreme Court. the Cauvery
Water Disputes Tribunal heard the
matter and passed an interim order on
25th June. 1991. The brief details
of the order of the Cauvery Water
Disputes Tribunal are as under:-—

(i) The State of Karnataka to
release  watar from its reser-
voirs so as to ensure that 205
TMC of water is available in
Tamil Nadu’s Mettur Reser-
voir in a year from June to
May. This will be effective
from 1st July. 1991.

(iiy The State of Karnataka shall
regulate the relcases from their
reservoirs during the year to

ensure monthly inflow into
Mettur reservoir given in the
order.

(iii) In respect of each month, the
releases are to pe made in 4
weeks in  four equal instal-
ments.

(iv) 6 TMC of water for Karaikal
region of the Union Territory
of Pondicherry will be deliver-
ed by the State of Tamil Nadu
in a regulated manner.

(v} The State of Karnataka shall
not increase its area under irri-
gation by the waters of river
Cauvery beyond existing 11.2
lakhs acres.

The above order will remain opera-
tive till the final adjudication of the
dispute referred to the Tribunal.

A variety of legal and constitutio-
nal issues have been raised in the
letters received from the Chief Minis-
ters of Tamil Nadu and Karnataka.
Also Karnataka Government promul-
gated the Kamnataka Cauvery Basin

- Trrigation Protection Ordinance, 1991
on 25-7-1991.  After considering the
matter carefully in all its aspects, on
the advice of the  Government, the
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President of India has made a refe-
rence to the Supreme Court under
Clause (1) of Article 143 of the Cons-
titution of India which has been pre-
sented to the Registrar General of
Supreme Court on 28-7-1991. The
questions  referred to the Supreme
Court for consideraticn and report
thereon are:—

(1) Whether the Ordinance and the
provisions thereof are in accor-
dance with the provisions of
the Constitution;

(2) (i) Whether the Order of the
Tribunal constitutes a
report and a decision
within the meaning of
Section 5(2) of the Act;
and

(i\) Whether ther Order of the
Tribunal is required to be
published by the Central
Government in order to
make it effective; and

(3) Whether a Water Disputes Tri-
bunal constituted under the
Act is competent to grant any
interim relief to the parties to
the dispute.

Passport Pocket in Delhi

1296. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHANDRA
SHEKARA MURTHY:

Will the Minister of HOME AF
FAIRS be pleased to state:

(a) whether the Delhi Police re-
cently busted a passport racket ana
arrested several persons;

(b) if so. the details of the per-
sons arrested; v

(c) the details of the incriminating
documents seized; and

(d) the action the Government pro-
pose to take in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS:
(SHRI M.M. JACOB): (a) Yes,
Sir. Three criminal cases have been
registered in the recent past in this
regard and 16 persons arrested.

(b) to (d) (i) Seven persons have
been arrested in -case FIR No. 85
dated 4-3-1991 u/s 419/420/468/
471/472/473 IPC, Police Station
Lajpet Nagar (South). The follow-
ing incriminating documents have
been seized:—

83. Indian passports; 30 US citi-
zenship cards; 2 Canadian citizen-
ship cards; 75 New York driving
Cards; 10 notes of 100 dollars de-
nomination; one currency note of
hundred rupees; 20 seals/dyes of
Embassis of USA and Middle-East:
16 negatives of photographs affixed
on forged passports; 160 USA
green-cards and 30 multiple en-
try visas of UAE.

(ii) 5 persons have been arrested
in case FIR No. 198 dated 5-7-1991
u/s 471/468/420 IPC, Police Sta-
tion Gokalpuri (North-East).  The
following incriminating documents
have been seized : —

4000 forged passports, driving li-
cences and large quantity of print-
ed documents.

(iii) 4 persons have been arrested
in case FIR No. 110 dated 8-3-1991
u/s 420/468/471/120-B IPC, Po-
lice Station Mandir Marg, New
Delhi. The following incriminating
documents have been seized : —

Eight fake passports of Singapore
alongwith blank  visa/visa-stick-
ers of UK.. West-Germany and
Canada,
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Damage to Aqueduct of Bhakra Cangl

1297. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHANDRA
SHEKARA MURTHY:

SHRI ASHOK ANAND
RAO DESHMUKH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the militants in Pun-
jab have damaged an aqueduct of
the main Bhakra Canal with roe-
kets;

(b) if
thereof;

(c) whether the culprits have since
been arrested; and

(d) the action propose to be taken
to provide security to . Bhakra Ca-
nal?

so, the facts and details.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI-
NISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS:
(SHRI M.M. JACOB): (a) and (b)
According to available information,
on 6th July, 1991, some unidentified
terrorists fired two rockets on Budh-
ki Nadi Aqueduct situated on Main
Bhakra Line. As a result there was
a minor leakage of water.

(c) and (d) No arrests have been
reported so far. However, the State
Government has been told to pro-
vide full and adequate security to
the Canal.

Price of Steel

1298. SHRI ARJUN CHARAN
SETHI: Will the Minister of STEEL
be pleased to state: ‘

(a) whether the price of steel has
alarmingly gone up in the retail mar-
ket during 1991;

(b) if so. the reasons therefor; and

(c) the steps taken by the Unir
on Government to reduce the stesl
price?
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THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHR1
SONTOSH MOHAN DEV): (a) and
(d) Open market prices of iron and
steel are governed by demand and
supply ‘conditions. There has been
some increase in the open market pri-
ces of several iron and steel items
in some areas. There could be va-
rious factors for this including the
restricted availability of imported
materials. e.g. pig iron. steel melt-
ing scrap, etc.

There is no formal control on the
prices of steel. However. there has
been no recent increase in the pri-
ces of iron and steel produced by
the’ main producers and administer-
ed by the Joint Plant Committee, ex-
cept for a small increase from 24/
25th July. 1991 following increase
in the special excise duty.

‘(c) Reduction in import duvty by
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and pig iron in the
may provide
dustry.

Union Budget
some relief to ‘the in-

Imports of Iron and Steel

1299. SHRI BHAGEY GOBAR-
DHAN: Will the Minister of STEEL
be pleased to state:

(a) the value and quantity of ircn
and steel imported respectively dur-
ing the last three years;

(b) the reasons
and

for their import;

(c) the steps being taken to meet
the requirement through indigenous
production?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a)
Quantity and value of imports of iron
& steel respectively during the last

102/ each on steel melting scrap three years is given below:

Quantity : in million tonnes

Value in Rs. Crores
Iron (including Pig iron, Sponge iron& Hot Briquetted

Year iron) Saleable Steel

Quantity Value Quantity  Value

. 1988-89 0.32 76 1.72 1420
1989-90 0.52 161 1.47 1572
0.23 74 1.28 1397

. 1990-91

~,

.'NB : Imports from 4 major Indizn Ports only; authoritative figures
are not yet available from thz Directorate General of ommer-
cial TIntelligence and Statistics.

(b Imports are resorted to supple-
merit-the indigenous production, to
the extent possible within the overall
constraints of availabilitv of foreign
exchange.

(¢). Indigenous production of iron
and steel is sought to be increased
through inter-alia, the following mea-

' :

Modernisation of steel plants and
improved maintenance of plant
and equipment for achieving in-
creased productivity.

Monitoring of supply of inputs, par-
ticularly coal and power, to
the steel plants for ensuring
uninterrupted production.

Increase in captive power genera-
tion.
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Adoption of better technological
and manpower discipline in
SAIL plants.

Delicensing of the steel sector, with
certain conditions where sub-
stantial foreign exchange is in-
volved. so as to allow establish-
ment of new plants in the pri-
vate sector.

Production of Telecommunication
Equipments
1300. SHRI BHAGEY GOBAR-

DHAN: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the details of production of
telecommunication equipments with-
in the country during 1990-91;

Type of Equipment

1. Telecom Switching equipment
2. Telecom Transmission equipment

3. Telephone Instruments

(b) and (c) The scope for export
of telecom equipment like telephone
instruments appear to be promising,
with further improvements in quality
and price-competitiveness.

Impact of Delayed Monsoon on
Agriculture

1301. SHRI BHAGEY GOBAR-
DHAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the impact of the delayed mon-
soon on the kharif crops, especially
paddy and other important cereals:

{b) the steps taken to ensure that
agriculturists get the necessary in-
puts in areas where delayed mon-
soon has affected crops;

. (c) whether the monsoon this year
15 going to be normal; and

(d) if not, the reasons therefor?
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(b) the scope for export of such
equipments; and :

(c) whether equipments produced
in the country are competitive in the
international market quality-wise and
price-wise? ‘

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) The deta'ls of pro-
duction of major telecom equipment
in the country during 1990-91 is given
below:—

Production during 1990-91

Qty. Value (Rs. in Crores)
12.5 lakh lines 825
4450 terminals 373
18.80 lakh numbers 171

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) It is ear-.
ly to assess the overall impact of the
delayed monsoon on the kharif crops
as planting is still going on. How-
ever, due to the late arrival of mon-
soon in north-west India and Guja-
rat and also inadequate rains in some
parts of the country the planting of
kharif crops especially that of paddy
has been delayed. The delay in
planting of the kharif crops may
aTect the production.

{b) Asadvised by the Union Minis-
try of Agriculture the Contingency
Crops Plans have been prepared and
are being implemented by the States
in affected areas. Arrangements' are
also being made by the State for
the supply of planting material of
alternative crops & Crop varieties to
the farmers and for the supply of
diesel and power for irrigation.
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©) and (d) The long range fore-
cast is that the monsoon over the
country as a whole is likely to be
within the range of normal but on
the lower side of the normal side.
Being on the lower side of the normal
(90-989,) the monsoon season this
year is not likely to be good as that
during the last 3 years. Based on the
climatological analysis it is anticipat-
ed that about 759% of the meteorolo-
gical subdivisions would receive nor-
mal to excess rainfall.
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Telephone Exchanges in Bihar
1302. SHRI RAM VILAS
PASWAN:
SHRI MOHAMMAD ALI
ASHRAF FATMI:
SHRI RAM LAKHAN
SINGH YADAV:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the equipments in the
various telephone exchanges in Bihar
old and worn out requiring replace-
ment;

(b) whether the Government pro-
pose to convert these exchanges into

electronic exchanges and if so, the
details thereof;
-{c) the names of cities where cld

exchanges are functioning;

(d) the details of progress made by
the Government for improving tele-
phone service during the last three
years in Bihar; and :

‘"(e') thé further steps proposed to
be taken in this regard?
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THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) Yes, Sir.

(b) Old/worn out exchanges are
being replaced by the electronic ex-
changes in phased manner, by the
end of 8th Five Year Plan. List of
the exchanges is given in the attached
Statement.

() As listed against item (b) (State-
ment).

(d) For improving the Telephone
Services in Bihar following steps have
been taken by the Department dur-
ing the last 3 years;

(i) 101 Electronic exchanges are
commissioned (replacing the
old/worn out exchanges as
well as the new exchanges).

(ii) replacement of the worn out
Telephone instruments.

(iii) replacement
cables.

of fault prone

(iv) replacement of heavy overhead
alignment by the underground
cables/Drop wire.

(v) Opening of more Public Tele-
phones.

(e) During the year 91-92 it is pro-
posed to replace Chapra, Katihar,
Monghyr, Deoghar, Motihari, Arrah
(Sasaram),  Dalmianagar Telephone
exchanges by Electronic Exchanges.

"There is a proposal for installation
of Electronic Exchanges at Darbhan-
ga, Muzaffarpur, Gaya, Dhanbad,
Bokaro, Jamshedpur and Daltonganj
during 1992-93.
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STATEMENT

List of Exchanges which are due for replacement as on date

Name of City Type of Exchange Existing Capacity
1. Chapra MAX 1 1000 L \
2. Muzaffarpur MAX 1 5100 L
3. Motihari . MAX II 800 L
4. Darbhanga/Leheriasarai MAX II 900 L/800 L
5. Samastipur. MAX II 600 L
6. Katihar MAX II 800 L
7. Kishanganj MAX 11 400 L
8. Mongyr MAX II 900 L
Deoghar MAX II 900 L
10. Rajendfanagar (Patna) X-bar 10000 L
11. Arrah MAX II 600 L
12. Buxar CBM 360 L
13. Sasaram MAX I 500 L
14. Dalmianagar MAX II 400 L
15. Dhanbad MAX I 4200 L
16. Bokaro MAX II 2000 L
17. Daltonganj. MAX II 1100 L
18. Hazaribagh MAX II 1400 L
19. Giridih MAX 11 1000 L
20. Ranchi X-Bar 9000 L

NOTE: MAX-I—Strowger big exchanges.
MAX-II—Strowger small exchanges.
X-bar—Cross Bar Exchanges.

L—Lines

Digital Telephone Apparatus
1303. SHRI RAIJNATH SON-
KAR SHASTRI: Will the Minister
of COMMUNICATIONS be pleased
to state:

(a) whether the Government have
received any complaint about the
poor quality of the digital telephone
apparatus being provided to the sub-
scribers; and

() if so, the steps taken
prove the quality thereof?

to im-

.YA NAIDU):

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V. RANGAY-
(@) Yes, Sir. A few
complaints have been received.

(b) Stricter quality control has been
enforced. Where deficiencies were
found the modifications of the design
have been indicated to the manufac-
turer. They have been carried out.
The quality of telephones is continu-
ously monitored.
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Telephone contiections on out of turm
Basis .

1304. SHRI RAJNATH SON-
KAR SHASTRI: Will the Minister
of COMMUNICATIONS be pleas-
ed to state:

(a) whether there have been cases
of forgery of signatures of the for-
mer Minister of Communications in
the matter of release of teleghor}e
connections on out of turn basis in
the recent past;

(b) if so, the details thercof; and

(c) the action taken or proposed
to be taken in the matter?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF COMMUNI-
CATIONS: (SHRI P.V. RANGAY-
YA NAIDU): (a) to (¢) Some cases
of fake sanction orderc purported to
have been issued by Telecom Direc-
torate for provision of telephones on
Out of Turn basis were reported by
Telecom Field Units. An investi-
gation into the matter by the Vigi-
lance Branch was ordered in May,
1991. The investigation is in pro-
gress and the report is awaited.

‘yment im Lime Stone Pulvari-

zing Unit of Visakhapatnam Steel
Plant

1305. SHRI V. SOBHANADRE-
ESWARA RAG VADDE: Will the
Minister of STEEI. be pleased to
state:

" (a) the number of employees, in the
Lime Stone Pulvarizing Unit of Visa-
khapatnam Steel Plant at Jaggaiah-

peta, category-wise;

(b) the number of local people em-
ployed there and the details of relaxa-
tion/preference, if any, given to them
for employment in the said unit:

(c) whether the dependents whose
land were acquired, have been provid-
¢d employment; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) As
on 20-7-91, there were 139 employees
comprising 11 executives and 128 non-
exccutives working at  Jaggayyapeta
lime stone mines of Visakhapatnam
Steel Project.

(b) While recruitment to executives
is done on all India basis, that for
non-executives is through the Employ-
ment Exchanges. In case suitable
candidates are not available with the
Employment Exchanges, recruitment
is made through adveriisements. Out
of the 128 non-executive employees
working at Jageayyapeta, 70 were rec-
ruited through the local Employment
Exchange at Jaggayyapeta, 48 through
4d\<.rtxsemcnts and 10 transferred
from VSP.

(c) and (d) Compensation is paid to
those whose land is acquired accord-
ing to the rules of the State Govern-
ment. In the matter of employment,
preference is given to displaced per-
sons, whose land and dwellings are
acquired, subject to the suitability of
such persons. In Jaggayyapeta lime
stone mines there is no displaced
person who can be given preference
for employment.

Sri Ramsagar Project Stage II

1306. SHR1 V. SOBHANADRE-
ESWARA RAO VADDE: Will the
Minister of WATER RESOURCES
be pleased to state:

(1) whether the Sri Ramsagar Pro-
ject Stage T is pending with the Umon
Government; and

(b) if so, the reasons therefor and
the time by which it is likely to be
cleared?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b) No, Sir. Sri
Ramsagar Project Stage-11 estimated
to cost about Rs. 450 crores was re-
ceived -at the Centre in September,
1986. After examination it was found
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that there would be no water avail-
able for this project after catering to
the needs of on-going Stage-1 of the
project. The Stage-II proposal was,
therefore, returned to the State Gov-
ernment in May, 1989.

Point to Point Contact Dialling Faci-
"~ lity in Andhra Pradesh

1307. SHRI SOBHANADREES-
WARA RAO VADDE: Will the Mi-
nister of COMMUNICATIONS be
pleased to state:

(@) whether the Government pro-
pose to provide point to point contact
dialling facility m various Telephone
Exchanges in Andhra Pradesh; and

(b) if so, the details thereof ex-
change-wise and the time by which
this facility is likely to be available to
the subscribers?

THE DEPUTY MINISTER OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) No, Sir.

(b) Does not arise.

Expansion of Damanjodi Alumina

Plant

1308. SHRI K. PRADHANT: Will
the Minister of MINES be pleasad to
State:

(a) whether the Union Government
have approved the proposal for expan-
sion of Alumina Plant at Damanjodi
in Orissa;

. (b) if so, the progress made so far
in this regard: and

(c) the details of the additional staff
;fl‘luged on expansion of the said
ant?

THE MINISTER OF STATE OF
MINISTRY OF MINES (SHRI
gi?LRAM SINGH YADAY): (a) No,

(b) Does not arise.

. (¢} According to the Detailed Pro-
lect Report (DPR) prepared by the
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National Aluminium Company (NAL-
CO) the additional manpower require-
ment for expansion of Aluminium
plant at Damanjodi is about 650.

[Translation]

Constitution of Telephone Advisory
Committee in Bihar

1309. SHR!I RAMASHRAY PRA-
SAD SINGH: Will the Minister of
COMMUNICATICONS be pleased to
state: ‘

(a) the reasons for delay in consti-
tuting the Telephone Advisory Com-

‘mittee in Bihar; and

(b) the time by which the said
Committee is likely to be constitut-
ed?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI--
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (2) and (b) Bihar Tele-
com Advisory Committee and Patna
Telephones  Advisory Committees
wer:  constituted on  28-29/3/1991
and are under review.

[Enelish] A

Production of Betel Leaves

1310. SHRI RAMASHRAY PRA-
SAD SINGH: Wiil the Minister of
AGRICULTURE be pleased to state:

(a) the total value of the betel
leaves produced in the country during
the iast three years, year-wise;

(b) whether the Government pro-
pose to provide minimum support
price to the betel leaf growers and if
not, the reasons therefor; and

(c) the measures taken so far by
the Government for the welfare of
betel leaf growers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY RA- -
MACHANDRAN): (a) The estimat-
ed average value of annual production

' of betel leaves during the last 3 years

is Rs. 700/- crores. :
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" (b) No Sir, Betal leaf is not cover-
ed in the price support policy for agri-
ctltural commodities.

() The following major welfare
measures are taken:—

(i) Demonstration of important
agro-techniques.

(ii) Improvement of germplasm for
suglply of good planting mate-
rial.

(iii) Supply of inputs at subsidised
rates.

[Transiation]
Opening of Post Offices in Bihar

.1311. SHRI RAMASHRAY PRA-
SAD SINGH: Will the Minister of
COMMUNICATIONS be pleased to
state.

(a) the number and names of post
offices and sub-post offices function-
ing in Bihar at present District-wise;

(b) the number of mew post offi-
ces and sub-post offices likelv to be

opened during 1991-92; and
(c) the amount allocated therefor?

THE DEPUTY MINISTER IN
THE MINISTRY QF COMMUNICA-
TIONS (SHRI P. V. RANGAYYA
NAIDU): (a) The required informa-
tion is being collected and shall be laid
on the table of the House.

(b) It is proposed to open 10 Sub
Post Offices and 250 Branch Post Offi-
ces in Bibar during 1991-92.

(c) For the expansion of Postal Net-
work throughout the country Rs. 3
crores have been allotted. No separate
financial allotment has been made
Statewise. Suitable allocations are
made to the Postal Circles as per

1312. DR. C. SILVERA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

Convention on Terronsm and’
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(b) if so, the details ﬁlereof?.

THE MINISTER OF *
NAL AFFAIRS (SHRI MADHA’V-
SINH SOLANKI): (a) and (b) ~ Al
the Member States of SAARC have
already ratified the Convention. The
question of our demanding immediate
raticfiation does not, therefore, arise.

Assistance for Increasing Milk Pro-
. duction in Kerala
1313. SHRI SURESH KODIKKU-

NIL: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Kerala Milk Market-
ing Society has sought financial assis-
tance from the Union Government for
increasing milk production in Karala;

(b) if so, the amount of assistance
sought during 1991 and provided by
the Union Government; and

(c) the steps taken by the Govern-
ment for the development of Dairies
in Kerala?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI K. C. LENKA): (a)
and (b) Kerala Milk Marketing So-
ciety has not sought any financial as-
sistance from the Government of
India for increasing milk production
in Kerala during 1991.

(c) Dairying in Kerala is bemg de-
veloped under Operation Flood Pro-
gramme and also with financia] assis-
tance from the Swiss Government for
North Kerala Dairy Project.

Asgsistance to Fishermen Villlages in
Kenrala

1314. SHRI T. J. ANJALOSE :

Will the Minister of AGRICULTURE
be pleased to state:

(a) the fishermen villages in Kerah
selected for assistance by National Co-
operative  Development Corporation;

(b) whether there is any proposai
to. extend this assistance to all other

- ‘fisbermen villages in the State; and

(6) i 's0, the details thereof?
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THE MINISTER OF STATE IN ject Societies selected for assistance by

TURE (SHRI M%Lﬁrpﬁff\]fc&: National = Cooperative  Development

MACHANDRAN): (a) List of Pro- Corporation.

Districi ~ Sl. No. Name of Project Societies

TRIVANDRUM Poovar—Karumkulam

1

2 Kochuthura— Pallom

3 Pulluvila

4 Adimalathura—Chowara

5 Poonthura

6 Bheemapally--Cheriyathura

7 Valiyathura

8 Kochutope—Shangummughom
9 Pallithura--Vettiyathura

10 Marinadu—Perumathura
11 Thazhampally—Anjengo
12 Manmpally-—-Nedumganada
15 Vettoor—Edava

14 Vizhinjam (Scuth)

15 Vizhinjam (North)

QUILON . . . 16 Pallithotta—Mudakkara
17 Vadi—Thankassery
18 Vellanathuruthu—Pandarathuruthu
19 Alappad—-Parayakadavu
20 Maruthoorkulangara—Kulasekharapuram

ALLEPPEY . . 21 Valiazheekal-- Arattupuzha
22 Thotappaly—Purakkad
23 Ambalapuzha—Punnapra
24 Vadakkal—Kanjiramchira
25 Thumpoli
26 Chethikkad—Kattoor
27 Pollathai—Chethi
28 Arthinkal— Ottamassery
29 Azheekal—Pallithode

ERNAKULAM. . 30 Chellanam—Kandakadavu
31 Kannamali---Cheriyakadavu
32 Mannassery—Fort Cochin

TRICHUR . . 33 Azheekode—Edavilangu

34 Vemballoor—Perinjanam

35 Kaipamangalam— Chapallipuram
36 Nattika—Engandiyoor
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District SI. No. Name of Project Societies

TRICHUR—Contd. 37 Blangad---Kadappuram
38 [Edakkazhiyoor—Mannalamkunnu

MALAPPURAM 39 Palapetty—Veliyamoode
40 - Puduponnani——Thekkekadappuram
41 Mukkadi—Marakkadavu
42 Meentheruvu—Azheekal
43 Pallivalappu—Purathoor
44 Kottayi—Paravanna
45 Thevarkadappuram—Cheerankadappuram
46 Ossankdappura—Elarankadappuram
47 Parappanangadi—Kadalundi Beach

CALICUT . . 48 Chaliyam—Beypore
49 Vellayil—Kampuram
50 Puthiyangadi— Elathoor
51 Kannankadavu-—Ezhukudikkal
- 52 - Valiyamangadu-—Quilanay
53 Kollam—Moodadi—Iringal

CANNANORE . 54 Kurichiyil—Pallissery
55 Edakkad—Cannanore City
56 -Azheekode Kadappuram—Puthiyangadi
Kadappuram

KASARAGODE . 57 Thaikadappuram—Poonjavi Kadappuram
58 Hosdurg—Pallikkara '
59 ‘Kottikulam—Kasaba
60 Kavugoli-—Bengara—Manjeswar

(b) and (c) List of Fishermen Development Welfare Cooperative Societies
(FDWCS) proposed for assistance by National Cooperative Development Cor-
poration (NCDC)

District S!. No. - ' Name of FDWCS

TRIVANDRUM 1 Kollengode—Paruthiyoor
2 Poovar--Karimkulam

3 - Kochuthura—Pullam *
4 Pulluvila ' ]

5 ’Adimalathura—Chowara
6 Vizitinjam (N)

7. Vizhinjam (8S) -
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District

SI. No. . Name of FDWCS

TRIVANDRUM--Contd. 8

QUILON: .-
ALLEPPEY .
ERNAKULAM -

9
10
BE!

12

13

14

15
16
17
18

19
20
21
22
23
24
25
26
27
.28
29
30

31
32
33
34
33

36

37
38
39
40

42
43

44..

43
46
47
L]
49

Poonthura
Beemapally---Cheriyathura

- Valiyathura

Kochuthoppu—Shangumughom
Kannanthura—Valiyaveli
Kovalam—Panathura
Pallithura-—Vettiyathura
Mariyanadu---Perumathura
Thazhampalli---Anjengo
Mampalli-—Nedunganda
Vettoor--Edava

Parvoor . .
Mayyanadu-—Eravipuram
Pallithodu--Moodakara
Vadi—Thankasseri
Kannimel---Sakthikulangara
Neendakara——Puthenthura
Karithura—Ponmana
Vellanathuruthu— Panaarathuruthu
Cheriazheekal

Alappad— Parayakadavu
Maruthoorkuiangara---Kulasekhatapuram
Sraikad— Azheekal

Valiyazheekal— Arattupuzha
- Pathiyankara—Pallana -

Thottappally—Purakkad
Ambalapuzha—Punnapra
Vadakkal—-Kanjiramchira
Thumpoly ' '
Chettikad—Kattoor
Poltenthai---Chethy

. Arthinkal—Ottamassery
. Azheekal—Pallithode

Challanam--Kandakadvu
Kannamali— Cheriyakadavu
Manassery-—Fort Cochin
Azheekal--Elamkunnapuzha
Narakkal—-Nayarambalam
Edavanakad—Ayyampally
Cherai—-Munambam

C‘c;chi'p Corporatign
‘Azhéckal- Edavilangy’
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District

Sl. No.

Name of FDWCS

50
51
52
53
54

55
56
57

58
59
60
61

62
63

64
65
66
67
68

69
70

71

72

73
74
75
76

77

TRICHUR—Contd.

MALAPPURAM

CALICUT

CANNANORE

KASARAGODE

78
79
80
81

Vemballoor—Perinjanam
Kaipamangalam—Chapallipuram
Nattika—Engandiyoor
Kadappuram— Monathala
Edakazhiyoor— Mannalamkunnu

Palapetty— Veliancode

Puthuponnani— Thekkekkadapuram
Mukkadi-- Marakadavu

Meentheruvu— Azheekal
Pallivalappu—Paruthiyocr

Koottayi— Paravanna

Thevarkadappuram— Cheeran— Kadappuram’
Ossankadappuram— Elaramkadappuram
Parappanangadi—Kadalundi ‘

Challyam—Beypore
Marad-—Thekkekadappuram
Vellayil—Kampuram
Puthiyangadi—Elathur
Kannankadavu—Ezhukudickal
Valiyamangad —Quilandy
Kollam—Moodadi—Irringal
Badagara—Muttungal
Madappalli—Azhiyoor
Kurichiyil—Palissery
Edakkad—Cannanore City

Azhikodekadappuram—Puthiyangadi Kadappuram
Palacode—Havvai
Thrikaripurkadappuram—Padanna

Kadappuram
Thykadappuram—Poonjavikadapyram

Hosdurg—Pallikara
Kavugoli—Bengaramanjeswaram
Kottikulam—Kasaba

‘Telephone conmections in ABeppey
District of Kerala
1315. SHRI T.J. ANJALOSE:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of person

) 1 is on  the
waiting list for teleplone connec-

tions in Alleppey “districts of Keralh
as on June 30, 1991; and

~ (b) the time by which these. per-
sons are likely to be ptovxdod with
telephone connections?
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THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V. RANGAY-
YA NAIDU): (a) There are 9651
applications on the waiting list in
Alleppy district as on 30-6-1991.

(b) These persons are likely to be
provided with the telephone connec-
tions progressively by the end of
Eighth Plan.

Opening of New Post Offices in
Kerala

1516. SHRI SURESH KODIK-
KUNIL: Will the Minister of COM-
MUNICATIONS be pleased to
state :

(a) whether the Government have
any proposal for opening of new
branch post offices in Kerala during
1991-92: and

(by if so. the number and details
of new post offices proposed to be
opened in Kollam and Pathanam-
thitta districts during 1991-92?

. THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V. RANGAY-
YA NAIDU): (a) Yes. Sir:

(b) One post office in Kollam dis-
trict and 3 post offices in Pathanam-
thitta  district are proposed to be
opened- in 1991-92.  The names are
given below.

Kollam district
l. Veliyam West
Pathanamthitta district
I. Manampuzha
2. Pallisserikal
3. Manarakulanji.

Import of Remote Line Units

1317. DR.’ KARTIKESWAR
PATRA : Will the Minister of COM-
MUNICATIONS be pleased to state:

“{a) the ' number of Rémote Line
Units .(RLUS)/RAXs imported dur-
ing the last three years;..
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(b) the countries from where they
were imported; and

{c) the number of them installed
so far. Telephone Circle/District-
wise in the country.

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS {(SHRI P. V. RANGAY-
YA NAIDU): (a) No Remote Line
Units/(RLUs)/RAXs have been im-
ported during the last three years.

(b) and (¢} Does not arise.

[Translation]

Modernisation of Kamla
Bihar

1318. SHRI BHOGENDRA JHA:
Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Government of
Bihar has forwarded the modified Pro-
ject Report regarding modernisation
of thc Kamla Canal to the Union
Government; and

Canal in

(b} if so. the main features of the
project and the progress made in ac-
cording clearance to the project so
far?

THE MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA): (a) and (b) The
modified project on modernisation of
Kamla Canal has not been received
back from the State Government in
the Central Water Commission. How-
ever, carlier in April. 1982, a moderni-
sation project report envisagiig rais-
ing, strengthening and re-modelling of
canal structures. distribution system
and other related works was received.
The project was estimated to cost
Rs. 1149 crores to provide annual
irrigation to 45910 hectares. After
examination, the project was found to
have been prepared without following
the existing guidelines for preparation
of modernisation projects. The pro-
ject, was, therefore, returned to fhe
State Government in November, 1986
for modification.
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[English]
Nepali Citizens in India

1319. SHRI SYED SHAHABUD-
DIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the estimated number of citizens
of Nepal. as distinct from Indian
nationals of Nepali origin. residing in
India. State-wise as on April 1, 1991;

(by whether the Government are
aware of the continuous flow of such
persons from Nepal into Indian terri-
tory: ’

() if so. the steps being taken to
stop the infiltration: and

(d) the.steps taken to identify the
Indian. citizens and Nepalese citizens,
lawfully residing. in the border areas.
and distinguish them from fresh im-
migrants ?- .

" THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-

'ARY AFFAIRS AND MINISTER
g%‘ STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB): (a)to (d) Under the Indo-
Nepali Treaty. free movement of Ne-
pali_citizens in any part of India,
other _than the protected/restricted
areas is allowed. The Passport (Entry
into India) Rules. 1950 do not apply
if the Nepalese nationals enter India
by land or by air from Nepal to India.
Similarly. under the Registration of
Foreigners (Exemption) Order, 1957
the Nepali nationals are exempted from
registration. In view of this, no re-
cord is maintained about the move-
rze”ni or stay of Nepali citizens within
the country. .

Deterioration in Postal Services

. 1320..SHRI- SYED SHAHABUD-
DIN : . Will the Minister of CQMMU-
NICATIONS be pleased to state:

hether the Goyernment are
f the. deterioration in postal

AUGUST |, 1991
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services in small towns and villages
of the country:;

(b} if so, the steps being taken to
improve the postal services in these:
areas;

(¢} the number of post offices in
the urban and rural areas separately
and the average population served by
each urban and rural post office,
Statc-wise as on April 1. 1991: and

(d) the number of posts of E.D.-
V.P.Ms and postman vacant, as on
April, 1991 and the steps being taken
to fill them? '

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAYYA
NAIDU): (a) There are a few com-
plaints about delays in mails in small
towns and villages of the country.

{b) The steps contemplated to im-
prove the services are as follows:

(i) Monitoring the delivery system
in rural areas:

(ii) Effect delivery of accountable
- mail twice in a day instead of
once in urban areas; S

(iii) Improve funding of Post Offi-
ces in rural areas and- increase
the limit of cash entrusted to
postman in villages for prompt
payment of money orders:

(iv) Improve date stamp impressions
on articles of mail.

(v} To motivate the postal emplo-
yees, it is proposed to give the
Best Postman Award on quar-
terly basis for each Postal Di-

" vision in the country.-

{(c) Statement attached -to -this reply.

(d) Number of vacant post of Post-
men and Extra Departmental Delivery
Agents js being collected and will be
laid on the Table. of the House ds
early as possible. =~ =~ = 7
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STATEMENT
National Postal Network as on 1-4-1991

No. of Average  No. of Averuge

: Post popula-  Post popula-
State/U.T. offices in  tion per  offices in tionper

) Urban P.O. 1981 rural P.O.
areas Census areas 1981

N 7 census
. Andhra Pradesh . . . 1404 8894 14848 2765
2. Assam . . . 280 7311 3483 5124
3. Arunachal Prddesh . \ 9 4603 245 2409
4. Bihar . . . . 582 14981 10694 5722
5. Goa . . . . . 56 5764 182 3763
6. Gujarat . . . . 819 12944 7873 2982
7. Haryana . . . . 308 9179 2214 4559
8. Himachal Pradesh . . 101 3227 2475 1598
9. Jammu & Kashmir . . 195 6463 1359 3478
10. Karnataka . . . 1323 8110 8342 3165
i1. Kerala . . . . 686 6955 4205 49[8_
12. Madhya Pradesh. ) ) 1071 9884 9802 4243
13. Maharashtra . . . 1443 15241 10463 3898
14. Manipur . . . . 35 10727 570 1834
15. Meghalaya - . .. .. 30 8044 426 2569
16. Mizoram . . . ) 39 3123 299 1243
17. Nagaland . . . 19 6328 249 2629
18. Orissa . . . . . . 590 5271 7210 3226
19. Punjab . . . . 458 10147 3321 3655
20.- Rajasthan . . . . 822 8771 9048 2989
21. Sikkim . . . 13 3929 142 1868
22. Tamil Nadu . . . 2035 ' 7838 9942 3264
23. Tripura . . . . 47 4799 619 2952
24. Uttar Pradesh . ) ) 2088 9530 17051 5334
25. - West Bengal . . 1096 13181 7264 5525.

‘UNION TERRITORIES

‘1. - Delhi. . . 423 13635 115 3932
2. -Andaman & Nicobar Islands 12 4136 85 1636
3. Chandigarh, . . 43 9833 6 4794
4. Dadra & Nagar Havell . 1 6914 32 3023
5. Daman & Diu < 4 7255 14 . 3568
6. Lakshadweep . . . oL 10 - 2162
Ta: Pendmberry - . . 41 7708 58 4972
All Indla S . 16073 9937 132646 : 3?_6_{ .
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[Translation]

Bank Robberies in Delhi

1321. SHRT KESRI LAL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of bank robberies
that took place in Delhi during 1991
and the number of attempts made in
that connection:

(b) the number of persons killed/
injured and the value of property
looted therein; |

(c) the number of cases out of them
solved so far; and

{d) the steps taken by the Govern-
mcn; to check such incidents in fu-
ture?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB): (2) Two bank robberics
took place in the Capital during 1991
(upto 15-7-1991). No attempt to com-
mit robbery was reported during this

period.

{b) Five persons were killed and an
amount of Rs. 10.54,500 approxima-
tely looted.

{c) One case has so far been solved.

(d) All vulnerable banks are being
covered bv mobile/foot patrolling and
pickets including Police Control Room
vans. Close rapport is being main-
tained by the police with the bank
managers. Checking of the bank
guards and the alarm system is bzing
done.

[English]
Fercign Natiomals in the Country

1322. SHR1 SYED SHAHABUD-
DIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of foreign nationals
in India as on April 1, 1991 Nationa-

lity’:‘s"_se; .
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(b) the number of Pakistani and
Bangladeshi nationals who entered
and left India during 1990-91;

(c) the number of Pakistani and
Bangladeshi nationals who were over-
staying their visa on April 1. 1989;
and

{d) the number of them who left
during 1990-91 and the estimated
number of such persons on April 1,
19997

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M. M. JACOB): (a) A statement
containing the information as availa-
ble on 1-1-90 is attached. This does
not include the information regarding
Pakistani and Bangladeshi nationals.

(b) According to the information
available. 2,35.161 Pakistani nationals
came to India with travel documents
from Jan. 1990 to June, 1991. 2.25,791
Pakistani nationals left India during
the same period. During the same
period. 3.50.385 Bangladeshi nationals
came to India with travel documents
and 3,25,690 left India.

(c) According to information avail-
able as on 1-1-89, 6757 Pakistani
nationals were overstaying in India.
As regards Bangladeshi nationals, they
are not subject to registration if their
stay in India does not exceed 180 days.
Moreover. no authentic information
about the Bangladeshi nationals over-
staying in India is available.

(d) As and when any foreigner is
detected for overstaying in the conntry,
action under the Foreigners Act is
taken by the State Government/Union
Territory Administrations to prosecute
or deport him. Such powers are vest-
ed in them. 7446 Pakistani nationals
wgeg overstaying in India as on 1-4-
1990,
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STATEMENT

Country Tota

Registered Foreigners in India as on France . . . L 4207
. . - 1-1-1990 Gambia . 13
Country Total German 1845

- : Ghana 23
Afganistan - 7962  Greece . 25
Algeria . 17  Guinea . 19
Angola . 37  Guinia-Bissau 1
Argentina 21 Guyana . 65
Australia 940  Hungary. 29.
Austria . 178  Iceland . 3
Bahrain . 205  Indonesia 182
Barbados 8 Iran 2370
Belgium 265 Iraq 133
Bolivia . 1 Ireland . 267
Botswana 8  Israel 92
Brazil . 43 Italy 574
British Overseas City 519  Jamaica . 2
British Protected - . 9  Japan 1090
British Subject & Colo 163 Jordan 1373.
Brunei L 2  Kenya . 3210
Bulgaria . . 13 Korea North (DPR) . o
Burma . .7 . 292  Korea South . . 146,
Cambodia 6 Kuwait . 45
Canada . 2347  Laos 7"
Chad: 2  Lebanon 65
Chile . 2 Lesotho . 4
China 2720  Liberia . 2
Taiwan . 6 Libya 2
Colombia . 16 Luxembourg . 4
Comoros 3  Malagosy 3
Costa Rica 2  Malawi . 19,
Cuba 3 Malaysia 5949
Cyprus . 1 Maldives 191
Czechaslovakia . 24 Mal a1l
Denmark . 214  Malta - 46
Dominican Republic 6  Martinique 1
Ecuyador., . 3  Mauritania . 10
Egypt- . 112 Mauritius 299
El Salvador 2 Mexico . 25
Ethiopia | 389  Mongolia 12
Fiji. . 9  Morocco 21
Finland . 29  Mpzambique . 2
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Country Total Country Total
Namibian . . : 6  Tibet .. 45866
Nepal . . . 3544 Tonga - .- . . 35
Netherlands . . . 668  Trinidad & Tobaoo . 46
New Zealand . . . 359  Tunisia . . . . 18
Nicaragua . . . 1 Turkey . . . 10
Niger . . . . 32 United Arab lerates . 17
Nigeria . . . . sog Uganda . . . ) 32
Norway . . . . 99 U.S.S.R. 3571
Oman . . . 16  United Kingdom 5800
Others (Stateless etc. ) 2522 U.S:A. 3203
Palestinian . . . 189  Vatican . . . . 9
Panama . . . . 4 Venczuela . ) . 13
Paraguay . . . 1 Vietnam . . ; 7
Peru -, . . . 11 Western Samoa . . 5
Philippines . . . 112 Yemen . . . . 187
Poland . ) ] ) 137  Yugoslavia . . . 36
Portugal . . . 378  Yamen South . . 14
Zimbabwe . ) ) 26 Zaire . . . . 13
Rominia. . . . 9 Zambia . . . . -27
Rwanda . . . 3
Saudi Arabia . . . 17 Agricattaral University in Idukki dis.
gricult niversity
Senegal . . . . 3 it of K
Seychelles . . . 56
Singapore 1081 1323. SHRI PALA K. M. MA-

Nationwise report of Registered
Foreigners present in India as on

1-1-1990

Country Total
Somalia . . . . © 394
South Africa . . 12
Spain . . . . 129
Sri Lanka 8293
Sudan 1348
Surinam . . . 4
Swaziland . . . ]
Sweden . . . . 247
Switzerland . . . 386
Syria . . . . 59
Tanzania . . . 382
Thgiland . . . 504

THEW: Will the Minister of
AGRICULTURE be pleased to
state :

(a) whether the Government pro-
pose to establish a new Agricultural
University in the Idukki district of
Kerala:

(b) if so. the details thereof and
the time by which it is likely to be
set up: and

(¢) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI K. C. LENKA): (a)
No, Sir.

(b) Does not arise.

(c) There is already an Agncultu-
ral University in Kerala,
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[Translation]
Deaths in Police custody in Delhi
1324. SHRI MRUTYUNJAYA
NAYAK: Will the Minister of
HOME AFFAIRS be plcased to
state :
(a) the number of persons died

in police custody in Delhi during the
last three months:

(b) whether any inquir;l has been

conducted in this regard: and

(c) if so. the action taken against
officials found guilty?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): (a) Onme
person dicd in police custody during
last three months.

(b) and (c) Inquest proceedings
have been initiated under section 176
Cr. P.C. A Constable has been pla-
ced under suspension.

Post offices in Santhal Pargana-Chhota
Nagpur in Bihar

1325. SHRI SIMON MARANDI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of post oflices in
Santhal  Paragana-Chhota  Nagpur
commissionary in Bihar functioning
in rented houses: and

(b) the details of annual expendi-
ture being incurred thereon”

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V.RANGAYYA

NAIDU): (a) Thc number of Post
Offices in Santhal Pargana-Chhota
Nagpur Commissionary in Bihar

functioning in rented buildings is 334.

(b) The total annual expenditure
on rent of these buildings is Rs.
1122904/ (Rs. eleven lakhs tweniy
two thousand nine hundred and four).
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[English]

Scheme for amelioration of Jute
Growing Farmers

1326. SHR1 HARIN PATHAK:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there is any scheme
under the consideration of the Gov-

ernment for the amelioration of jute
growing farmers in the country:

(by if so,

(c) when the schemec is likely to
be implemented?

the details thereof: and

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c)
Government of India is already im-
plemonting Centrally Sponsored
Scheme on Special Jute Development
Programme (SYDP) in all the impor-
tant Jute/Mcsta growing States of
the country. Under the  scheme,
Central assistance is provided to the -
State for distribution of quality seed,
farm implements. plant protection
chemicals and equipments. soil ame-
liorants. essential nutrients, minikits
and fungal culturc to farmers at sub-
sidised rate.  Assistance is also pro-
vided to the farmers for construction
of retting tanks and training.  Be-
sides. demonstrations are organised
on farmers field to induce the farmers
to adopt new technology of jute.cul-
tivation.

{Translation]

Scholarships to foreign students for
Studies in India

1327. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) the number of foreign students
being nominated and granted scholar-
ships by the Government for under-
going studics in India, country-wisc:
and

(b) the
from Nepal,

number of such students
Sri Lanka and other
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neighbouring countries who hygve: been
granted scholarships durmg the last
three years?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAV-
SINH SOLANKI): (a) and (b)
Information is being collected from
various Ministries/Departments and

il be laid on the Table of the
House.

Cemversion of religion of Hindu girls
in Pakistan

1328. ®HR] SANTOSH KUMAR
GANGWAR : Will the Minister of
EXTERNAL AFFAIRS be pleased
to state

(a} ththcr the Government gre
aware -of . the -complaints of forcible

conversion of rehglon -of Hmdu ;;tls

in !!akxsmn

-(b):whether the
Gavernment "has been drawn to the
Ui State Department Report on

1m and

.(c) if 6. the.reaction of the Gov-
ernment. thereto? .

THE * MINISTER OF EXTER-

NAL AFFAIRS (SHRI MADHAV-

SINH SOLANKI) (a) and (b)
Yes, Sir. A R
(c)’lt is the ,duty of the Govern-

ment of Pakistan to protect the rights
and prevent the harassment of all its
citizens, including of those belonging
to the minority communities.

[English]

1329: DR. P.
MAN: Will the N
be pleased to state:

(a) the profits earned by the Salem
gt’ee) Plant during 1989-90 and 1990-

: c“;b)dw?:ther Aamproductlondcapa-
is plant gone up during
m ﬂ“”’* ymw
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(c) whether there is any plan to
export steel produced by this plant;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) Salem
Steel Plant incurred loss of Rs. 25.63
crores during 1989-90. In 1990-91.
the plant has made a profit of Rs.
20.05 crores (provisional subject to
finalisation of accounts).

(b) With the commissioning of a
new Cold Rolling Mill in March.
1991, the installed capacity of the
plant has increased from 32,000 ton-
nes per annum to 65,000 tonnes per
annum of Cold Rolled Stainless Steel
Coils/Sheets.

(c) and (d) As against the export
of 3628 tonnes of Cold Rolled Stain-
less Steel Sheets/Coils during 1990-
91, Salem Steel Plant proposes to ex-
port 8,000 tonnes during 1991-92.

Reservation for Postman and Branch
Post Master posts in raral Areas

1330. SHRI ANADI CHARAN
DAS:  Will the Minister of COM-
MUNICATIONS be pleased to state:

-{a) whether reservation is provided
to- Scheduled Castes and Scheduled
Tribes in recruitment to the posts of
Postman and Branch Postmaster in
the rural areas:

(b) if not. the reasons therefor; and

{c) the steps taken by the Govern-
ment to enforce reservation to these
categories of posts and fulfil the reser-
ved quota?

THE DEPUTY: MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V.RANGAYYA
NAIDU):. (a) to (¢) -In respect of
departmental Postmen, normal rules
of reservations apply. However, no:
reservation is provided to the Sche-
duled Castes/Scheduled Tribes in-
recruitment to the posts of Extra De-
partmental Branch Postmasters, but_
they are given preference -over -other
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candidates in appointment'to E.D.
posts provided they fulfil the mini-
mum eligibility conditions prescrib-
ed in this regard by the Department.

[Translation]

Opening of post offices in Rohtas dis-
trict of Bihar

1331. SHRI CHHEDI PASWAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
to open additional post offices in Bihar
particularly in rural areas of Rohtas
district; and

(b} if so. the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V. RANGAYYA
NAIDU): (a) Yes, Sir. It is pro-
posed to cpen 250 Branch Post Offi-
ces in Rural Areas of Bihar during
the current year ie. 199]1-92, out of
which 5 are proposed to be opened
in Rohtas District.

(b) 1t is propcsed to open Branch
post offices at Mojari, Kohari, Sarai-
Imalia, Narainpur and Bodarhi in
Rohtas District, Bihar.

Expansion of telephone excharges in
Bihar

1332. SHRI CHHEDI PASWAN:
Will the Minister of COMMUNICA-
TIONS be plcased to state:

(a) the number of telephone ex-
changes in Bihar expanded during
1989-90 and 1990-91: and

(b) the number of telephone ex-

changes likely to be expanded during
1991-92?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V.RANGAYYA
NAIDU): (a) The number of tcle-
phone exchanges in Bihar expanded
during 1989-90, 1990-91 arc 31 and
87 respectively.

(b) Buring 91-92 i is proposcd to
expand 106 telephone exchanges.

SRAVANA 10, 1913 (S4K4)
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Central assistance to Bihar for control
of water-logging

SHRI CHHEDI PASWAN:

SHRI RAM LAKHAN
SINGH YADAV:

SHRI MOHAMMAD ALI
ASHRAF FATMI:

1333.

Will the Minister of WATER RE-
SOURCES be pleased to state the
details of - Central assistance provided
to Bihar for the control of water-log-
ging in north Bihar during the last
three years. ycar-wise?

THE MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA): No Central
assistance  for the control of water
logging in North Bihar has been
given.  Six drainage schemes in the
Command of Kosi and Gandak pro-
jects costing Rs. 42.39 crores were
approved by Planning Commission
for execution by the State Government
from their Plan funds. As per the
present policy, Central assistance is
in the form of block grants and loans
not attached to any sector of develop-
ment or a project.

[Euglish]
Facilities to Kashmiri migrants

1334. SHR1 HARIN PATHAK:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the details of the facilities pro-
vided to Kashmiri migrants by the
Union Government: .

(b) whether seme instances of dese-
cration/destruction of religious places
have come to the notice of the Gov-
ernment; and

(c) the steps taken to protectZ:the
religious places?

THE MINISTER OF STATE IN
THE ‘MINISTRY OF PARLIA-
MENTARY AFFAIRS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): (a) 1o
(c) A statement is attached.
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STATEMENT

The Government has taken a num-
ber of relief measures to look after
the day to day needs of the migrants.
which arc as follows:—-

In Jammu. the  migrants are
being given cash assistance of
Rs. 10 per day per head subject
to a maximum of Rs. 1.000 per
month per family of 4 or more
persons.  in addition to free ra-
tion of 9 Kg rice, 2 Kg atta and
1 Kg sugar per head per month
and accommodation in Govt.
buildings  tents subject to avail-

ability. Free medical aid,
blankets etc. have also been
provided.

In Delhi. cash relief of Rs. 200/-

per person per month subject
to a maximum of Rs. 800 - por
month per family of 4 or more
persons is being provided to thz
migrants  living outside the
camps Those living in camps,
set up by Delhi Adminisiration,
are being paid cash relief of

= Rs. 125 - per head per month
subject to a maximum of
Rs. 503G;/- per month per fumily
of 4 or more members in addi-
tion to one time kitchen and
beddin: kit and monthly dry
ration costing about Rs. 500/-.
Arrangements for regular visits
of medical teams to the camps
have also been made.

Instructions have also been issued
for admission of children to
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schools, colleges and . professio-
nal Institutions, transfer of
bank and postal saving ac-
counts, payment of leave sala-
ry, Pension and also expedi-
tious disposal of LIC claims
etc.

In terrorist attacks some religious
places in the Valley have been

affected.

Security to religious places is a
part of the over all effort of
the Administration to contain

terrorism and bring back nor-
malcy in  the Valley. How-
ever. in case of sensitive reli-
gious places additional sccurity
has been provided.

[Translation]

Constitution of Telephone Advisory
Committee in Rajasthan

1335. SHR1 RAM NARAIN BER-

WA : Will. the Minister of COM-

MUNICATIONS be pleased to state:

(a) whether the Government  pro-
pose to constitutc any Telephone Ad-
visory Committee for Rajasthan; and

(by if so, the details thercof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V.RANGAYYA
NAIDU): (a) and (b) Telecom Ad-
visory Committecs for Rajasthan
Circle and Jaipur District have been
constituted as per dctails in Statement
I and II on 29-3-91 and are under
review.

STATEMENT 1

Telecom Advisory Committee for Rajasthan

List of Members nominated for Telephone/Tetecom Advisory Commitiee. Rajasthan

1. Members of Parliament—-To be nominated later on.

1. State Legislaluro

I. Shri Devi Singh Bati, Kolayat.
2. Shri. Rajendra Rathore. Churu.
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3. Shri Banwar Lal Sharma, Sardar Shahar.
4. Shri Ganga Ram Choudhry. Barmer.

111.  Strate Administration

To be nominated later on.

IV. Press

1. Shri Rakesh Sharma, Chief Editor. Rashtradoot. M.I. Road, Jaipuis
Shri Padam Mehta. Chief Editor, Manak. Jodhpui.

Shri Shyam Sunder Acharya. Chief Editor. Nav Bharat Times-
Jaipur.

4. Shri Vijay Bhandari. Rajasthan Patrikz. Jaipur.

w1

V. Medical Profession

1. Dr. Karan Singh Yadav, SMS Hospital, Jaipur.
2. Dr. R.N. Singh. Umed Hospital, Jodhpur.
3. Dr. Mohammed Azam, Jaipur.

VI. Legal Profession

1. Shri Ratan Singh. Advocate. Pokharan. District Jaisalmer.
2. Shri Sunil Saruparia, Advocate. 75, Moti Magri, Udaipur.
3. Shri M.L. Garg. Advocate. Paota "B’ Road. Jodhpur.

VL.  All other professions like Engineers, Architects etc.
I. Shri Vimal Singhvi, Engineer. Marwar Tent Factory, Heav
Industrial Centre. Jodhpur.

2. Shri N.S. Rathore, Chartered Accountant, Sardar Patel Marg.
Jaipur.

IX. Trade, Commerce & Industry

1. Shri Bhopal Singh. Raj Industries. Phase 1I. Industrial Area,
Basni, Jodhpur.

2. Shri Kishori Lal Garg. Industrialist. Digvijay Textiles, Jaipur.

3. Shri M.M. Goswami, C-1/203. Kamal Apartment. Bani Park:
Jaipur.

4. Shri Kamal Mundra. Near Jasusar Gate, Bikaner.

5. Shri Parash Mal Maheta. A-35. Shastri Nagar. Jodhpur.

6. Shri Ramchander Joshi. Mama Bhanja House. Swaroop Sagar,
Udaipur.

7. Shri Gurucharan Singh Anand. Near Airport, Kota.

8. Shri Ved Bhushan Sethi, B-10, Govind Marg. Adarsh Nagar,
Jaipur.

9. Shri Bishen Singh. Royal, P.O. Rawatsar, Via Hanumangarh,
Ganganagar.

10, Shri Tejfaran Surana, Churu (Rajasthan).
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X. Public Workers & .Others

RAE ol s

N

10.
11.

l‘)

s

14.
15.
16.

17.
18.

19.
20.

Shri Prahlad Singh-Peeh, ‘Raghukul’, Adarsh Nagar, Ajmer.
Shri Sikandar Bhai, Pali. o )

Shri Rajendra Singh Rajawat. 14/6. Durgadas Colony, Jodhpur.
Shri Tagaram. Pradhan, Baitu Panchayat Samiti, Barmer,

Shri Narayan Singh Digarna, Up-Pradhan. Jataran Panchayal
Samiti. Jataran. Pali. -

Shri Suresh Surana. Advocate. Sirohi:

Shri Doongar Singh, Advocate, Jasol House, Paota, Jodhpur.
Shri Ashram Chaudhury. Char Dhani Ki Bawari, Vijay Place,
Gulab Bari. Ajmer.

Shri Umaid Singh, Sarpanch, Pithalan, Jaisalmer.

Shri Sumer Singh. Gajsinghpura. Rajput Sabha Bhavan, Jodhpur.
Shri Bhimraj Bohra, 1-3, Hathroi Market, Ajmer Road, Jaipur.

Ch. Dharam Pal, H.No. 190. Scheme No. 5, Moti Dungari Road,
Alwar (Rajasthan).

Shri Ramdatt Thanvi, Near Jainarayan Vyas Udyan, Vir Mohalla,
Khalgal ki Gali, Phulla Ke Pol, Jodhpur.

Shri Mahir Azad, Vidhayak. Gandhi Nagar, Jaipur.
Shri Ramfaran Choudhry. Advocate, Mehta City, Rajasthan.

Shri Indra Chand Vinnapi. Sridungaragarh, District Churu,
Rajasthan.

Shri Pannalal Sethia, Adyacha Saayans Ballabh, Sardar Shahar.

Dr. Harikrishna Dikshit, Gandhi Chowk. Sardar Shahar, District
Churu,  Rajasthan.

Shri Rajesh Tandon. Nagina Bagh, Ajmer. -
Dr. Jaswant Singh, Jhotwara, Jaipur-12.

STATEMENT H

Jaipur Telephone Advisory Committee, Jaipur (Constituted 29-3-91)

1. Members of Parliament

To be nominated later.

II. State Legislature _
1. Smt. Suchitita Arya, MLA, Jaipur.

1I1. Srate Administration

1V. Corporation/Civic Body

V. Press

“'1. Shri Satyanarayan Sharma, Rashtradoot, M.I. Road, Jaipur.

2. Shei Ajai Dhadda, Dhadda Market, Johri Bazar; Jaipur.
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4l.. Medical Profession - - :

1. Dr. Veerendra Singh, B-28, Sudha Sadan, ’Gobin’d Matg, Jaipur.

2. Dr. S:S. Haldia, B-21, Saket Colony, Near Adarsh Nagar Police
Station, Jaipur.

VII. Legal Profession
1. Shri Sahib D;(yal Sharma, Advocate, High Court, Jaipur.
2. Shri Sajjan Singh, Advocate, Sethi Colony, Jaipur.
3. Shri Ramkumar Saran, Advocate 29, Madharam Vaidh Colony,
. Bikaner, Rajasthan.
VIIL.  All other Professions like Engineers, Architects etc.

1. Shri R.K. Sharma, Architect, Sharma Associates, ‘C’ Scheme,
Jaipur. :

2. Shri Pramod Patni, C.A. Shah Patni, & Co., Johari Bazar, Jaipur.

IX. Trade, Commerce & Industry
1. Shri Srikant Kabra, C-76, Sarojini Marg, ‘C’ Scheme, Jaipur,
2. Shri Bhim Garg. 6 Kha-12, Jawahar Nagar, Jaipur.

3. Shri Ashok Sharma, S/o Shri G.L. Sharma, Jagjeevan Complex,
Near Polo Victory, Jaipur.

4. Shri Mangal Singh, Srigovindam, Sarabagi Mansion, Link Road.
Jaipur.

he

Shri Narotham Dugar, Sri Agencies, Johri Bazar, Jaipur.
6. Shri Randeep Dhankar, 47, Sangram Colony, ‘C’ Scheme. Jaipur_

X. Public Workers & Others

1. Shri Lalit Tiwari. Naharghat Rord, Jaipur.

2. Shri Vimal Choudhury, Advocate, High Court, Jaipor._

3. " Shri Girivar Singh Singhasan, Hotel Sri Radhey Krishan, Opp

Railway Station, Jaipur.

4. Mrs. Sudha Raina, ‘Vasundhara’ Tonk Road Jalpur

5. Shri Abhay Arya, Durgapur, Jaipur.

6. Shri Babu Lal Dungar, C/o Shri Tifam Chand Daga, Sujangarh,
7

. Shri Angadh Kumar Chahar, Advocate Near Gandhi Pyao Road’
- Jodhpur (Rajasthan).

8. Shri Praveen Balwada. 13, Chetan Marg, Behind Jaipur Medical
Centre, Jaipur. v

9. Shri Sunam Khan, Advocate, Tripolia Bazar, Jaipur.
10. Shri H.N. Tiwari, 4/464, Jawaha: Nagar, Jaipur.
11. Dr. Jaswant Singh Rathore, Jaipur.

12. Shri Rajinder Singh, Jaipur.

13. Shri Ashok Sarsa, Jaipur.
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Cellular Mol

- 1336. SHR1 S’YED SHAHABUD-
DIN -Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Govemment are
coasidering to enter’into an agreement
with a ferefgn firm for Joint develop-

ment of : cellular. ‘mobile telephone
system

b) whether mmally 25000 lines
are proposed to be |mported to -meet
the demand of the metropohtan
cities: if. o, the. cost- theeeof ‘capital
and recurring; -

(c) the average urban and ' rural
population in the country served by
oné¢ telephone cmnectloﬁ separa‘te]y
-as -on April 1:-1991;

- {d)-the number of Gram Pancha-
yais with . population. of 5,000 and
‘above which do not have any tele-
pﬁnne coﬁneehon as on Apnl L. 109f

- fc} whether the ‘Governiment  ¢on-
sxder postposing. the .. introduction. of
cellular mobile telephone in the coun-
'ﬂ’y’ 5

THE DEPU']Y MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V.RANGAYYA
NAIDU): ~ (a) Against - a- Tender
Enquiry -of .Mj/s Mpotorola. a U.S.
firm, for development and supply of
cellular application platform, C-DOT
‘has submitied’ a bid and signed a let-
ter of -intent with M fs Motorola - 0
eater into a contractyal . relationship
that will enable Motorola Cellular
Systems to work with C-DOT swit-
ches through appropriate -interfaces.

{b) No Sir. .

(c)sThe average urban and rural

population in the country served by
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one telephone - connection  separately

_as on 1-4-91 is 51 and. 1154 reapeeﬂ-
" vely.

(@) Out of 4,503 .,vnljages havmg
population of 5,000 and above only
133 villages do not have-any’ teTephonc
connection as on. 1-4-91. -

- {e) No. Sir. All aspects of : thc
proposal are under examination. .

[Translation]

Sidghmukh and Nohar Projects in
. Rajasthan

1337. SHRI GIRDHARI LAL
BHARGAVA: ~ “Will the ‘Minister
of WATER RESOURCES be pleas-
ed to state:

(@) the present position of the
Sidhmukh -and ‘Nehar Projects in-Sri
‘Ganganagar district. of Rajasthan:

(b) the estimated cost of those pro-
jects and the area’ hke?yr to 'be rmga
ted thereby; and .

(c) the time by whnch' those projects
are likely to be completed?

“THE MINISTER OF - ‘WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA): (a) The Sidh-
mukh and Nohar Projects of Rajas-
than have been accorded investment
clearance by the Planning Commis-
sion in July 1990. The State Gov-
ernment has informed that work on
these projects has been taken up in
1990-91 and a total expcndmlre of
Rs. 1.46 crores was incurred in that
year. For 1991-92. an: allocation
of Rs. 4.75 crores has -beem made.
Both these projects have been posed
for external assistance.

(b) The estimated. cost and the area
to be irrigated by these pro;ects is as
under : :

Tehsils benefitied

Project Cost Annual
(Rs. Crores) _Irrigation
S (Iaertares)
Sidhmukh 7103 33620 Nohar and Bhadra in sn -
1 dlstnct and Rajgarh afid
‘ pnagar- . Chura - distriet. *
Nohar 40.59 w.m
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~4¢). These -projects are beings imple-
mented by - the State Government
undér its State Plan. ' The comple-

won o ‘these projects will dépend on

the budgetary  allocations made by
the State Government and the amount
of external assistance which may be-
come available.

States affected by famine

1338. SHRI . GIRDHARI LAL
BHARGAVA:  Will the Minister
of AGRICULTURE be pleased to
state : '

_{a) the amount of ‘Central assis-
tance sanctioned to thé famine affect-
ed States during the last year;

(b) the ambunt released by the
Union Government and the amount
-utiised by the States therefor;

s [t}
(c) the target fixed for generating
employment  opportunity by ecach
State: “and

(d) the details of the actual achieve-
ments made so far?

- THE MINISTER QF STATE IN
THE MlNISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): -
Based on the recommendations of
the 9th Finance Commission, the
‘fcheme for financing relief expendi-
ture, has undergone change with effect
from 1st Apnl. 1990. Under the revi-
sed scheme, "

Sme with an ‘allocated amount, of
,qudl 75,  is contributed by the
Centrat- Government as a non-plan
grant” in _folr - qharte’ﬂy hmaimmts
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(a) to (d) -

- Rs. 603 crores-

‘a’Calamity Relief Fund -
(CRF) has been constituted for each.
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."and "the balance amount is arranged

by the mmsncd State.. Gem-mmems
from their' own resburccs - AW
amount of Rs. 804 crores has been
aliocated to various States under this
CRF on annual basis, of which Rs.
663 crores is contributed by the Cent-
ral Government and balance Rs. 201
crores is contributed by the State
Governments. A Statement indi-
cating " the Statewise allocation under
the State Calamity Relief Fund, Cen-
tre’s and States’..contribution thereon
is at Statement I.

2. A State Level- Comnuittee head-
ed by the Chief Secretary of the State
is.empowered to decide on all matters
connected- with the finaicing of relief
expenditure including norms of  assis-
tance. The sectorwise allocations 1s-
cluding employment generation in-the
wake of drought are” decided by ‘the
State Governments themselves from
the State Calamity Relief Fund keep-
ing in view the severity- of the: situa-
tion. The Union GOvemmem is not
required to fix any target for the

various natural calamities and—for
various- sectors. With the creation of
C.R.F. the State Governments .are

required to meet entire .- expenditure
on management of natural calamities.

3. The Government of India had
released its entire central share of
to all the State- Go-
vernments during 1990-91.

4. The details of expenditure, re-
ported by the State Governments in
respect of natural calamities relief
during 1990-91 are given in state-
ment-IF: - o
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Contribution te Calamity Relief Fund of the States in each of the five years commien-
cing from 1st April, 1990-—Centre’s Contribution and State share

(In Crores of rupees)
Amount ~ Centre's  Statc’s
of annual centribu-  Share
contribu- tion
tion to the
States Calamity
Relief
Fund of
each
State
1. Andhra Pradesh . 86.00 64.50 21.50
2. Arunachal Pradesh 2.00 1.50 0.50
‘3. Assam ' ' 30.00  22.50 7.50
4. Bihar. 35.00  26.25  8.75
5. Goa . 1.00 0.75 0.25
6 Gujarat 85.00  63.75  21.25
7. Haryana 17.00 12.75 4.25
'8 Himachal Pradesh 18.00  13.50 4.50
9. Jammu & Kashmir 12.00 9.00 3.00
10, - Karnataka 27.00  20.25  6.75
1. Kerala . . 31.00  23.25 7.75
12. Madhya Pradesh. 37.00 27.715 9.25
13. Maharashtra 44.00 33.00  11.00
14. Manipur 1.00 0.75 0.25
15. Meghalaya 2,00 1.5 0.50
16. Mizoram 1.00 0.75 0.25
17. Nagaland . 1-00 0.75 0.25
18. Orissa 47.00  35.28 11.78
19. Punjab 28.00  21.00 7.60
20.. Rajasthan . . 124.00 93.00  31.00
21. Sikkim 3.00 2,25 0.75
22. Tamil Nadu 39.00 -29.25 9.75
23. Tripwra 3.09 225 . 0.75
24. UttarPradesh? . 90.00  67.50 - 22.50
25. West Bengal - . 40.60  30.00 - 1000
. 804,90 | 201.90

Toml . e

3. &3‘m *
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STATEMENT 1

The deatils of expenditure so far reported by the State Government in respect of
Natural Calamity Relief during 1990-91

(Rs. in Crores)

sL Name of the State Expenditure
No. e reported
: s so far
1. Andhra Pradesh 167.02
2, Assam " 10.24
3. Bihar. 17.28
4. Gujarat 66.79
5. Haryana 1.17
6. Karnataka - 7.49
7. - Kerala . 28.46
8. Madhya Pradesh 73.45
9. Mabharashtra. 2.88
10. Meghalaya 0.11
11.: Mizoram 0.13
12. Nagaland .. 0.39
13. Orissa 51.75
14. Punjab 18.42
15. Rajasthan . 41.75
16. Sikkim 3.63
17. Tamil Nadu 17.73
18. Uttat Pradesh 28.92
19. West Bengal 9.01
Total .

-

536.2139

Chambal Cad Project Phase 11

1339. SHRI GIRDHRI1 LAL BHA-
RGAVA: Will the Minister of WA-
TER. RESOURCES be plased to
state; - SR )

(a) whether the Chambal command
Area Development Project Phase-11
has been referred to the. World Bank
for financial assistance; ,

(b) if so, the details thereof. and

(© if nat,, the. reasons; thercfor?

THE MINISTER OF WATER
RESOURCES (SHR1' VI‘PYACHA-
RAN SHUKLA): (a) No, Sir.

(6) Dides not arise.

(c) On completion of detailed scru-
tiny, the project will be considered for
external assistance.

Code of Conduct for Lottcries

1340. SHR1 GIRDHR1 LAL BHA-
RGAVA: Will the Minister of HOME
AFFAIRS be pleased to state: -

) whether  the Government had
announced a code of conduct on June
27, 1984 to check lottery business:

(b) if so, the details thereol:

(c) whether the said ‘code of cun-
duct is being adhiered to; an¢’
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Ad).if not.. the action takén against

the persons who are not following this
code of conduct"

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
‘OF STATE IN THE MINISTRY OF
Ht’smz AFFAIRS (SHR1 M M. JA-

“(a) and (b) The Government
had- issued guidelines to dil the State
Govgenments/Union  Territories  of
27.6-1984 for the conduct of Statc
lottéries and lotteries permitied by the
State . Governments/Union Territory
Adninistrations. The guidelines cover
the mhaximum value for Ist Prize, price
of one ticket, and price of one ticket
for weckly and Bumper .raws. There
is also a ceiling on the number of
Bumper draws in a vear and the mi-
nimim revenue accruing from lottery
and the total value of prizes to be
paid-for each draw. The p:ize money
is to be paid within a momh of the
draw

) and d) Thc amd«:lmcs are-gene-
r£' being adhered 10 by ths concer-
ned States. However, ff there are com-

its or reports about malpractices,

are brought to the notice of the
conccmed State Governments for tak-
mg appropmte action. ‘

[Engltsh]

Law and Order Situation in the
Country

1341 SHRI RAJENDRA KUMAR
SHARMA Will -the Minister of
HOME AFFAIRS- bc rpleased to
state:

-{(a) ‘whether the Goverament pro-
pose 1o hold a confercnce of the Chicf
Ministers to discuss the law and order
sm:auon in the country; and

(b) if so, the details thereof?

. THE MINISTER . OF STATE IN
m MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER

*THE MINISTRY OF
@ER(-M. M. JA-
There's 10 such
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Relief to Farmers of Wyand- Distriet -

1343 SHR1 K. MURALEEDHA
RAN: Will the Minister of AGRI-
CULTURE be pleased to state: -

(a) whether coffee, pepper and gin-
ger growers of Wynad = District - in
Kerala have suffered huge losses due
to dheavy rains and floods in Kerala;
an

(b) if so. the steps taken by the
Government to provide relief to these
farmers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUE-
TURE (SHRI MULLAPALLY:- RA-
MACHANDRAN): (a) As per report
received from State Government- of
Kerala, the details of .damage to-cof-
fec. pepper and ginger creps in Wy
nad District due to necavy .rains - and
floods during the current south-west
monsoon period,- are as follows:

SIl. "Name of Extent of damage
No. Crop R
. . . Area Value
AN (ha.) (Rs. in

’ ’ Takhs) *
I Pepper . 24.92 12.77
2 - Ginger 1.00 9. 20
3 - Coffee --- 0.4 - 0@

(b) Annual allocation to State Go~ .
vernment of Kcrala under State Cala-
mity Relief Fund is Rs. 3).00 crores
for meeting expenditure on the mana--
gement of natural calamities, of which
75 per cent (Rs. 23.25 ciores) is con-
tributed by the Central Government as’
a non-plan grant. For 1991-92  the
Central Government has aiready’ rele-
ased Rs. 11.625 crores towards two
quarterly instalments of Central shai¥’
to State Calamity Relief Fund fo en-
ablé the State Government to™ umders
take various relief measures in ““the
areas affected by natural calamities:’
Government of Kcravl:d:s t?gw “né-
cassary  steps o pro relief < aggls-
tange to-the.affected farmers
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Incentives to- Farmers Aflfected ‘Due ‘to
Acguhiﬂon of Land in (‘handngnrh

‘1344, SHR! PAWAN KUMAR
BANSAL: Will the Minister of HOME
AFFAIRS be pleased to state:

“ta) whether in view of large scale
acquisition of ‘agricultural lands for
the - dévelopment of Chandxgaxh a
large number of farmers are forced
to adopt other professions like dairy
farmmg, poullry farmmg etc. and

(b) if- so. the incentives provided or
proposed to be provided by the Gov-
ernment to such persons?

THE MINISTER OF STATE IN
THE MANISTRY OF PARLIAMEN-
TARY AFFAIRS AND -MINISTER
OFSTATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M. JA-
COB)‘ (a) and (b) Inforiation is be-
ing collected and will be lmd on the
Fable of the House -

Kidnappings by ULFA . -

1345. SHRI MOHAN SINGH: Wil
the. Minister .of HOME AVE AIRS be
pleased to state:

(a) whether twelve senior ofticers of
Assam weer kidnapped by VILFA"ex-
tremists in Assam on July 1, 1991:

(by if so, whether one Russian Min-
ing Engineer, among those kidnapped
Government officers, was killed on
Jlﬂ?«? by the ULFA cxtremists; and

(c) the steps being taken by the
< Government to eliminate ULFA terro
nsm in Assam?

THE MINTSTER OF STATE IN
THE MINJSTRY OF PARLIAMEN.-
TARY AFFAIRS AND MINISTER
OF. STATE IN THE MINISTRY OF
HOME AFFAIRS (3HRI M. M. JA-
COB) (a) According to information

ived from. the Govt. of Assam, 14
?:Ials of State Govt., Central Govt..
pntral Public Undertakmgs including
a Russian Miniig Engineer were kid-
na,;ppe y. suspected ULFA extre-
5o,n l 7-91 . from diffcrent plncc;
inthe Siate. |

(W'Tﬁ ’ULFA thr

lease ‘dated *TAT-9T - that” the:
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Russian Engineer had been killed by
them:on 6-7-91 in an encounter. ’

(c)- The Chief Minister of Assam is
trying to bring round ULFA to the
negotiating table and has offered to
talk to them.

Clalmmg of Res‘ponslblhty for Assas-
sination of Shri Rajiv Gandhi

- 1346. PROF. K. V. THOMAS: Will-
the Minister of HOME AFFAIRS be
pleased to state: :

(a) whether the Government  are
aware of a letter from the Member of
the Central Committec LTTE publi-
shed in Sunday Observer, Colombo
regarding. the killing of Shri. Rajiv
Gandhi and also a hit list of Indian
VVIPs: and

(b) if so, the action tdken in this
rcgard’ ’

THE MINISTER Or ST ATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE-MINISTRY OF
HOME AFFAIRS (SHRI M. M. JA-
COB):*(a) Yes, Sir. :

(b) The contents of .the Jetter. were
conveyed to the concerned - security
authorities and they were requested to
cnsure necessary security arrangements
for the Indian VVIPs on the “hit
list.”

[Trarislalion]'
Infiltration of Pak Trained Terrorists

1347. SHRI1 YASWANTRAO PA-
TIL: Wil the Minister of HOME
AFFAIRS be pleased to state: -

(a) whether. the attention of the Go-
vernment has been drawn to the news
item captioned “12 Hajar Ugarvadp
yon Ko Pak Sena Ka Prashikshan”,
appearing in the daily “Hindustan”
dated July 12, 1991: ‘

(b) whether some womén terrorists
have also undergone training: and

«(c) if so- the steps taken by the Go-
vernment to combat terrorism in bor-
der States and.check tbe. infiltration
of Pak trained terromts,dfecuvcly‘? _
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SfIRI M. M. JA-
COB): (a) Yes. Sir.

(b) There are no confirmed reports
of .women (errorists having undergone
training.

. (c) Besides, stepping up vigil on the
border, dusk to dawn curew hus been
clamped in the 5 km. belt along the
border. Intelligence set up has been
beefed up, Disturbed Areas Act and
Armed Forces (Special Powers) Act
have been enforced in the border dis-
tricts of J&K and there is better co-
ordination between the Army, Para
military Forces and the State Police.

[English]

Condemnation of Acts of Terrorism
in Jammu and Kashmir by European
Parliament

1348. SHRI RABI RAY: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) Whether the Europcan Parlia-
ment has unequivocally condemned
all acts of terrorism in Jammu and
Kashmir: and

(b) if so, to what extent it has hel-
ped in the release of hostages and res-
toration of normalcy in the State?

THE MINISTER OF EXTERNAL
AFFAIR (SHRI MADHAVSINH
SOLANKI): (a) Yes Sir.

The European Parliament passed a
Resolution on 11th July. 91 unequi-
vocally condemning the terrorist ac-
tions and kidnappings committed by
certain Kashmin militant groups.

{b) The Foreign hostages had alre-
ady becn released before the passage
of the Resolution. The Resolution re-
flects the growing awareness of and
condemnation in Europe of the vio-
lence, kldnappmgs and cther terrorist
actions perpet by the fterrorists.
The release of ' hestages  or
imprevement in the situation:in Jam-
mu & Kashmir has fot taken place.

AUGUST |, 1991

Written answers 236

[Tramlaaon]
Schemes for D%Sﬂwﬂ Dnms

1349. SHRI V. N. SHARMA: Wiﬂ
the Minister of WATER RESOUR-
CES be pleased to state:

(a) whether some schemes for dred-
ging the silted dams and l.urge anciemt
tanks in Uttar Pradesh and Madhya
Pradesh are pending with the Union
Government:

(b) if so. the details thercof: and

(c) the time by which those are. Hi-
kely to be cleared?

THE MINISTER OF WATER
RESOURCES (SHR1 VIDYACHA.-
RAN SHUKLA): (a) No such sche-
mes are pending with the Union Gov-
ernment.

(b) and (¢) Do not arise.

[English] .

Constitatior of Goa Freedom Fighters -
Committee

1350. SHR1 RAM KAPSE: Will
the Minister of HOME AFF MRS ‘be
pleased to state:

(a) whether the Union Government
have received any proposal from the
Goa freedom fighters for the forma-
tion of a Commmec consisting of emi-
nent Goa freedom fighters for redres-
sal of their grievances: and

(b) if so, the details tuercof and the
action taken by the Government in
this regard? X

THE MINISTER Or STATE IN
THE MINISTRY Of PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF .
HOME AFFAIRS (SHRI M. M. JA-
COB): (a) and (b) The former Primg
Minister while inaugurating the All
India Goa Satyagrahis Couference on
27-4-91 at Panaji, Goa, had stated that
a nine member Committee headed by
Shri N. G. Gorey and consisting of
Prof. Madha Dandavate. S/Shri Mo-
han Dhaiia ‘and Shriblisu Liniaye 'with
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five  other menibers to be chosen by
Shri Gorey from other States could hc
formed to look into the grievances of
the Goa freedom_ fighters. The Akhil
Bhartiva Goa Swatantrata Sangram
‘Sainik Sangh has recently sent a letter
in this regard. Thzs matter is under
consideration of the Government.

Agro-Based Indnstries

1351. SHRI VIJAY NAVAL PA-
TIL: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have sur-
veyed the number of agro-based indus-
tries operating in various states:

(b) if so, the number of industries
operating at present: and

(c) the steps taken by the (Govern-
ment for setting up agro-based indus-
tries in rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY RA-
MACHANDRAN): (a) to (c) The
information is being collected and will
be laid on the Table of the House.

Fish Production

1352. PROF. K. V. THOMAS:
Will the Minister ot AGRICULTURE
be pleased to state:

(a) the quantity of fish available in
the ‘Arabian Sea, Indian Ocean and
Bay of Bengal separately: and

(b) the quantity of fish caught dur-
ing 1990-91?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The es-
timated fishery potential of the Indian
Exclusive Economic Zone which em-
braces the Arabian Sea, - Indian
Ocean ang- Bay of Bengal is as fol-
()w;s P .

Arab'an Sea  2.587 million tonnes
Ba of Bengal  1.014 million tonnes
ndian Gcean 0.299 million tonnes
(Oceanic)
Total ' 3,900 million tonnes
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SRAVANA 10, 1913 (SAKA) Written Answers 238

{b) The quaniity of marine  fish
landed -in the.country during 1990-91
was about 2.3 million tonnes.

[Translation]
Rese Cultivation in Sikanderpur (U.P.)

1353. SHRT HARI KEWAL PRA-
SAD: Will the Minister of AGRI-
CULTURE be pleased to state

{2) whether the Government pro—
pose to provide special - assistance - to
rose growing farmers in Sikanderpur
(Balia) of Uttar Pradesh for cultiva-
tion of superior quality rose;

(b} if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL.
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes, Sir.

(b) An assistance of Rs. 11.66 lakh
has been proposed for a period of
three vears from 1990-91 which will
be shared equally by the Central and
State Governments on 50:50 basis.
25 acres of land would be covered
under new plantations each year and
25 acres each during 1991-92 and
1992-93 will be covered under reju-
venation of old plantations. Techni-
cal assistance is provided by the State
Government and the National Horti-
culture Board.

(c) Does not arise.

Electrenic Telephone Exchanges -at
Akola District in- VIaharashtra

1354. SHRI PANDURANG PUN-
DLIK FUNDKAR: Will the Minis-
ter of COMMUNICATIONS be pleas-
ed to state:

(a) the number of electronic tele-
phone exchanges likely to be set up
in Akola District of Maharashtra dui-
ing 1991-92; .

(b) whether any time schedule has
been fixed for setting up of such’ex-
changes; and
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(c) if so. the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) Nine.

{b) and (¢} Yes, Sir. These are
planned to be provided by March
'92.

[English]

Merger of Executive and Ministerial
Cadres by Delh Admiuistration

1355. SHRIMATI D. K. BHAN-
DAR!: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) whether the Central Admini-
strative Tribunal orders on status quo
on merger of two cadres known as
executive and ministerial have been
implemented by Delhi Administra-
tion: and

{(b) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINI-
STER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI
M. M. JACOB): ¢a) and (b) The
Delhi Administraticn has reported
that the Central Administrative Tri-
bunal has not passed anv order of
status-quo on the merger of executive
and ministerial services of Delhi Ad-
ministration  Subordinate Service
Cadre. However, the CAT has pass-
ed certain interim corders on transfer/
posting from the erstwhile executive
cacre to ministerial cadre and vice-
versa. which orders are implemented
by the Delhi Adm‘nistration,

Compensation paid to persons killed
injured during Elections

1356. SHRI GOVINDRAQ N!.
KAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of compensation paid
to the injured and the next of kins of
those who lost their lives in violence
during election period State-wise;
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(b) the details

of property during

State-wise: and

of loss and looting
such incidents.

(c) the steps the Government pro-
pose to take to tackle such situations
in future?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINI-
STER OF STATE IN MINISTRY OF
HOME AFFAIRS (SHR1 M. M.
JACOB): (a) and (b) The informa-
tion is being collected from State Go-
vernments/Union Territory Admini-
strations and will be laid down on the
Table of the House.

() Under the VIIth Schedule to
the Constitution, ‘Public.Order’ and
‘Police” are State subjects. The pm-
mary responsibility for maintenance
of law and order thus directly devol-
ves on the State Governments. Ne-
vertheless. the Central Government
remains in touch with the State Go-
vernments and constantly monitors
and reviews the situations. As and
when necessary. suitable assistance is
also provided to the State Govern-
ments.

Upliftment of Fishermen Community

1357. SHRI K. MURALEEDHA-
RAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the programmes implemented
bv the Government for the upliftment
of the fishermen community: and

(b) whether there is any scheme to
write-off the loans and other debts in
the name of these people in case they
sustain loss due to natural calamities?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICUL-
TURE (SHR1 MULLAPPALLY
RAMACHANDRAN): (a) Impor-
tant welfare programmes implement-
ed by the Government for upliftment
of the fishermen are:

(i) Group Accident
Active Fishermen:

Insurance for
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~ (ii)\Development of Model Fisher-
\rnen Village having housipg,
drinking water ard commu ity

hall; and
(iii) Sa\}jngs-cum-Relief for Marine
Fish\ermen. ’
(b) No, Sir.
12.60 hrs.
[Translation]
KUMARI UMA BHARATI1
{Khajuraho): Mr. Speaker, Sir, I

thank you for giving me an ~pportunity
to speak. 1 want to draw the atten-
tion of the hon. Members, particularly
the lady members to mushroom growth
of centres throughout the country.
particularly in Delhi, which are con-
ducting pre-natal sex determination
tests. If the foetus is of a female
child. it is aborted.

Mr. Speaker Sir, here I would like
to cite an example of an incident that
occurred in Rohtak. A few days
back a tea stall owner reported to a
police station that a dog was carrying
the body of a newly born child in his
mouth. It came to light later that
such incidents occur there frequently.
A journalist had gone there to collect
the facts. He brings out a magazine
also. He highlighted an amazing
fact that on the one hand - the sex
ratio in the country is 929 females per
10(4) males. on the other it is 866
females per 1000 males in and around
Rghtak. This means that the bal-
Ance is getting disturbed...(lnterrup-

Cfions) }

R

Don't wake it lightly, it is a serious
matter.. (/nterruptions) 1t is happen-
ing particularly in a country like
India. Mr. Speaker, Sir. I should not
have interrupted but I had to do so
because whenever we discuss the
plight of women in the House the
male Members think as if something
interesting is going on..([nterrup-
1ions), , .
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Mr. Speaker, Sir, I thank all those
Members who are supporting me and
are with me.  Mu. Speaker, Sir, On
the one hand we worship and pay
reverence to womean folk during the
‘Navaratri’ twice a year whereas on
the other hand girls are treated as
burden. This is aappening through-
out the country. particularly in Delhi.
I would rot blame the women be-
cause if they give birth to girls con-
tinuously  they have to face lot of
difficuities in the family.

Sir. T would like to say that an Act
like the Sharada Act may be enacted
to stop this practice. Though it is
true thar Sharada Act has not been
able to check the child marriage com-
pletely but in case there is a com-
plaint, the child marriage is stopped.
I hope that if a legislation to stop
this practice ol sex determination tests
is enacted, peoplc would not teat
airls as burden anymore. There was
a mention of it in a letter from the
Minister of Human Resource Deve-
lopment addressed to almost all the
hoen. Members of Parliament. I would
appeal 1o all the Members present in
the House to urge upon the govern-
ment to enact such a legislation. It
should be made a legal offence and
the doctors who conduct such tests
should be punished. If a law is not
made the problem would become very
serious.

1 thank all the Members who have
supported me...(Interruptions.)

[English]

MR. SPEAKER: [ think lady
Members are in minority in this
House though not outside. 1 think

the House will glive them full protec-
tion today at least.

(laterruptions)

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PILOT:
Sir, you can put them in one line.

SOMNATH CHAT1ER-
Protection is there is in this

SHRI
JEE:
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House.- What will happen in the other
House?.. (\Interruptions)

" SHRIMATI VASUNDHARA
RAJE (Jhalawar): Sir, an excise tax
of over 40 per cent has been levied
on glass bottles, white plastic bottles
and anything which is paper-based
package is, at the moment, excise
free. This structure favours the use
of non-renewable energy, that is, pla-
stic which cannot be recycled. This
is mostly oil-based and imported and
causes destruction of forests from
wiere fine paper is made. On the
other hand, 100 per - cent recyclable
glass produced from 100 per cent lo-
cal raw materials is getting a very
very severe setback. All over the
world, plastic packaging is being dis-
couraged by taxes on deposits. We,
of course, must do it the other way
round. Because of this situation, our
glass industry lies.in complete sham-
bles today. - India produces less glass
than Thailand which is quite very
shameful. Huge export markets like
the Middle East, Japan, Maldives are
being serviced by, at the moment,
Thailand -and -‘Malaysia and not India.
Fhis excise duty, Sir, is not only un-
fair but definitely foolish. Scrapping
it-and the revenue losses so incurred
would be completely compensated by
the growth of production if it is freed
from the excise burden. The Govern-
ment must review their policy so that
glass industry may not just survive
but prosper. 1 will be very grateful,
through you, if this particular matter
on policy decision will be conveyed to
the Government and perhaps the Go-

vernment will do everything so that
the .glass industry will survive and
prosper. (Interruptions)

PROF. SRIMATI SAVITHRI

LAKSHMANAN (Mukundapuram):
Sir, T thank you very much for allow-
ing me to raise an urgent matter of
public importance.-

Due to over-age bad condition and
leakage of railway wagons, food arti-
cles transported to Kerala get spoiled
and, this causes uadue loss .to the in-
coming of food articies. The
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number of wagon are also not enough.
As this State is fully dependent on
impott of food articles. from other
States] the consequent hardship on
account of the above reasons are very
clear. So, 1 urge upon the Govern-
ment through you Sir, to issue neces-
sary orders to save my poor State,

SHRIMATI MALINI BHATTA-
CHARYA (Jadavpur):  Sir, the
youths all over the country have ob-
served this day as ‘Save Tripura Day’
to protesi against the forcible repres-
sion of democratic movements and
the attack upon tribals, poor peasants,
women and students in Tripura. I
want to draw the attention of the
Government to the. acute scarcity con-
ditions now prevailing in Tripura.
The scarcity conditions are consider-
ed to be a direct result of the shatter-
ing of democratic institutions in that
State. Particularly, in the tribal areas
of North Tripura, the public distribu-
tion system operating through the
autonomous District Councils has
completely broken down and the total
failure of rural employment scheme
has completely eroded the buying
power of the rural and tribal poor.
The poor people there are unable to
draw their rations. The owners of the
ration shops are selling whatever is
available in the public distribution
system in the black market. Rice is
sold at Rs. 12 per kilo. Mass exodus
of people from the tribal areas in
search of food and work is reported.
People are dying not only of malnu-
trition. but also of starvation. In
this situation, T would request the
Government to immediately ensure
food supplies to Tripura. It should
also be ensured that when the supplies
g0 to Trioura. they are not disrupted
by speculators and black-marketeers.
Schemes for rural employment should
be fully implemented in Tripura Yor
the benefit of the poor.

People should come to know how
through the destruction of democratic
institutions, Tripura has been brought
to such a sorry pass. We want that

the Report of Raghunath Reddy
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should be made . public. ([nterrup-
tions)

SHRI S. B. SIDNAL (Belg§um):
It is reported in the papers today that
some terrorists have entered our coun-
try from Bangla Desh to assassinate
Shri Advani. The Home Secretary of
West Bengal has made a statement.
The Government  of India should
take necessary action to control -all
these things. ;

MR. SPEAKER: In this regard 1
would like to say that we have suffer-
ed a Jot in this country. Appropriate
investigation in this matter may be
donc and appropriate action may be
taken. 1 am just bringing it to the
notice of the Government.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI
M. M. JACOB): Yes, Sir. (Interrup-
tions)

[Translation]

SHR1 SATYA PAL SINGH YA-
DAV (Shahjahanpur): Mr. Speaker,
Sir, 1 want to draw the attention of
the House and.the Government to a
matter of grave concern. Some 0:-
ganisations are openly distributing
thousands of swords in =very district
of Uttar Pradesh to their Members
against a nominal fee and these
swords are being distributed at a time
when there is tension in U.P. and the
Arms Act Prohibits anybody to keep
a sword, knife or a spear without a
licence. 1f anybody violates it, he is
challenged under section 25 of the
Act. But these swords are being
carried openly. Whenever a U.P.
Minister visits a district, he is taken
in a procession where thousands of
people carry these swords...(Interrup-
lions). These people remain standing
‘public meetings with thees swords.
The U.P. Govt.. the administration,
the Police and the District Offices
are a mute spectator. There is a fear
psychosis among the secular minded
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Hindus and the minorities. There is
nobody to check them even in the
existence of the district administra-
tion. 1 therefore demand that the
government should put a ban on these
swords and seize the swords which
have already been distributed so that
the fear and panic among the people
is set at rest. If a person is caught
with a knife of six inch length, he is
caught by thc policeman and booked
under section 25 of the Arms  Act.
But Members the Vishwa Hindu
Parishad and Bajrang Dal are openly
carrying one metre long swords with-
out licence in shahjahanpur and even
then they are not caught... (Interrup-
tions). ’

SHRI MADAN LAL KHURANA
(South Delhi): We want to protest..
{Interruptions)

SHRI RAJENDRA AGNIHOTRI
{Jhansi): Mr. Speaker, Sir, this is
totally wrong...(Interruptions) He is
not correct...{/nterrupticns).

SHRI SATYA PAL SINGH YA-
DAV: 1 challenge him that if the
facts are proved correct, he should
resign or 1f the facts are proved other-
wise 1T would resign. (Interruptions)

[English]

MR. SPEAKER:
your point.

You have made
Please sit down.

(Interruptions)

SHRI K. MURALEE DHARAN
:Calicut): People of Kerala, belong-
ing to all religions. will be celebrating
Cnam festival in the third week of
August. The Keralites who are staying
outside Kerala will move to Kerala
in the first week of August. For their
convenience 1 reqliest the hon. Rail-
way Minister to provide special tratns.-
(Interruptions)

MR. SPEAKER: Shri Dwirke

Nath Das.



247 AUGUST 1, 1991 248
[Transtation] (UInterruptionsy*
" SHRI MADAN LAL KHURANA: [Translation)

The Bihar Chief Minister was leading
the “Muharam’™ procession with a
sword. Such a photograph has appear-
ed in the newspapers. Will be not
say something on this? He says
something about U.P. everyday. (In-
terruptions)

[English)-

MR. SPEAKER : Please take vour
seats. |

(Interruptions)

MR. SPEAKER: I don't know
actually what the Members want to
raise at this, point of time.

[Translation]

SHRI MADAN LAL KHURANA:
You should ask them.

(English]
MR. SPEAKER: It is not possible.

{Interruptions)

MR. SPEAKER: Mr. Khurana,
you please discontinue giving me in-
structions from that seat.

I don't know what the hon. Member
wants to raise at this point of time.
1f I know and I don’t allow him, even
then you and other Members get up
What can I do?

(Interruptions)

[Translation)

SHRI RAJENDRA AGNIHOTRI
(Jhamsi): 1 challenge if he can prove
even one fact incorrect......

[Engl&]

MR. SPEAKER: This is not going
on record.

MR. SPEAKER: That is over now.
Please do not continue it any longer.

(Interruptions)

[English)

MR. SPEAKER: You please sit
down.

[T ranslation]

Shri Sonkar you also please  sit
down.

(Interriuptions)

[English]

MR. SPEAKER: Please understand
that if a maiter is mentioned once
in the House and if ten Members are
repeating. it is ten times  recorded.
You please take note of it. There are
certain things about which it is not
always necessary to take notice by
every Member with such an intensity.

SHRI DWARKA NATH DAS
(Karim Ganj): Sir, there are a large
number of Scheduled Caste and Sche-
duled Tribe unemployed vouths in the
Barak vailey of Assam. Though. there
is a provision of reservation of seats
in the State as well as in the Central
services. practically they ure not be-
ing absorbed accordingly. As most of
the S.C. and S.T. families are depress-
ed economically. giving services to
their educated unemploved youths
would be of immense help to  them
and they can also lead a decent life.
I feel that there should be an enquiry
to study the unemployment situation
of SC and ST youths.

So. will the Hon. Minister be pleas-
ed to take an early step in this re-
gard?

Secondly. Sir. the problem of un-
employment is an acute one in the

*Not recofdcd
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Barak Vailey of Assam. Every yeat
hundreds of graduates and post-gra-
duates coming out of universities ac-
centuate the problem to an unprece-
dented situation. Continuance of this
situation. 1 feel is definitely unwhole-
some for the society. So, I urge upon
the Government to set up one Indus-
trial Training Institute in Karim Ganj
district to impart technical education
to those youths diverting them 0 some
vocational  trainings for their self-
sufficiency.

Will the hon. Minister be pleased
to provide the unemploved youths with
daequate unemployment role tili
their absorbtion to some assignments?

SHRI MORESWAR SAVE (Auran-
gabad): Mr. Speaker. Sir. 1 would
like “to draw the attention of thz
Minister for Information and Broad-
casting 0’ the Government’s plan to
closs down 100 Watts Low Power TV
Transmitting  Station of  Sambhaji-
nagar, that is Aurangabad on com-
missioning of 10 KW Mhaismal High
Power TV Transmitting Station,

If the Sambhajinagar. that i3
Aurangabad Channel is allowed 1
continue. the people in that area
would benefit by way of access to
both Hindi programmes from Delhi
on Channe! 10 and Marathi program-
mes from Bombay on Channel 6 from
5.30 P.M. 10 8.40 P.M. Since Sambhaji-
nagar, that is Aurangabad is a grow-
ing -industrial and tourist centre. it is
a cosmopolitan city and the choice of
programmes is well divided between
both Hindi and Marathi and hence if
the Aurangabad Channel is not closed
down. the people of that region woull
benefit immensely through access to
both the Channels.

Especially. since the infrastructurs
and wherewithals a'ready exist: ¥ urge
that the Aurangabad Transmitting
Station be allowed to continue its
Operation irrespective of commission-
Ing of Mhaismal TV Transmitting Sta-
tion. An urgent and immediate action
in this respect is essential to issue
necessary . instructions. '

“why 1 request the Government
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SHR1I MANORANJAN BHAKTA
(Andaman-Nicobar) : Mr. Speaker,
Sir, today. The Hindustan Times has
published a very alarming news item
regarding the hike in price of News-
print.

“The Government has enhanced the
price of the imported standard
newsprint by Rs. 4,670 (30 per cent)
per metric  tonne (PMT) and
Rs. 10410 (45 per cent) PMT oa
glazed newsprint. This increase in
the price is over and above an in-
crease of Rs. 3.000 PMT and Rs.
4.565 PMT. respectively, from July
1.2 :

Sir. this will very badly affect the
small newspapers. They are facing a
threat of closure and this will affect
a large number of workmen. That is
that
they should consider this matter. This
is a very important jssue. I think ail
sections of this House will be agree-
able on this.

SEVERAL HON.
Yes.

MEMBERS:

12.23 hrs.

RE. ACTIVITIES OF BANK OF
COMMERCE AND CREDIT
INTERNATIONAL IN INDIA

[Translation]

SHRI RABI RAY (Kendrapada):
Mr. Speaker, Sir, I want to draw the
attention of the House to an important
matter. [ think the entire House is
one with me on this issue. During the
last 10-15 days regularly, we have been
reading the news in national news-
papers and other newspapers of the
world about the fraud and scandals in
which the Bank of Commerce and
Credit International has indulged.
Sir 1 would like to quote from todav’s
Newspaper wherein it has appeared
that-

[English]

“The United States Federal Re-
serve has . imposed a 200 Million
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[Sh Rabn Rayl]

Paunds penally on the Bank of Com-
merce and Credit International, pes-
haps the largest in the history ™.

[T ranslation]

That is a criminal organisation. 1
want to submit that about 8-10 days
back one of our High Commisisoners
Shri L. M. Singhvi gave a statemen.
to the Press that the BCCI is a crimi-
nal bank. The Government had pro-
mised to examine the ‘matter particu-
larly in regard to aid given to tha
militants. who are infiltrating from
Pakistan ' into Kashmir and creating

trouble there. But so far neithec
Finance Minister nor :he Piime
Minister ha: said anything in this
regard. It has its branch in Bo inhay,

So they sso might have committed
fraud. That is what T belicve. There
has been scandal on a very large
scale, about which the House is not
aware yet. Shri Murli Deoraji is also
present here. he is a resident of Bom-
bayv 1 would like to call the attenticn
of the Government through you that
this Bank bas committed fraud in 70
countries of the world. (Interrupiions’
They have committed fraud and pro-
vided help to militants, and we are
surprised to see that the Government
of India is silent.

[English]

~This Government is involved in the
conspiracy of silence.

[Translation}

Mr. Speaker, $ir, by now Government
should have mformcd the House re-
garding both these issues. Governmeut
should have given a suo motu state-
ment. about this matter and told us
as to what is happening. You can
just imagine as to what kind of fraud
might have been commiited in Bom-
bay (branch of the) whcn Shri
Singhvi ‘hes made afl
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internal affajrs of India by sending
militants in Kashmir with the help of
the funds received by it from this
Bank. Mr. Speaker, Sir, the Govern-
ment has not furnished any informa-
tion about these two issues to the pev-
ple of India.

All the Cabinet Ministers are pre-
sent here. Through you I would like
to ask as to how the money was given
to the militints and as to how Pakis-
tan could send terrorists.into India
with the help of the money received
by it from this Bank. Secondly, 1
would like to know the number of
Indians against whom fraud has been
committed by the Bombay branch

of B.C.C.I. Action against this Bank
necessary,

has become
Pcdera\ Reserve (Bank)

s imposed a fine
dnHars on it and they Wl
the “greatest criminal or# :
the world”. Government should cYanfy
the situation in this regard, (Interrup-
tions)

[Erglish]

SHRI SATFUDDIN CHOUDHU-
RY (Katwa): On this I also support
what Mr. Rabi Ray has said. It has
beceome a very serious matter concern-
ing the un'ty and integrity of our
country. These banks have been finan-
cing the terrorist organisations. The
most alarming thing is that the Bom-
bay branch was okayed. How was
that okayed? What did they do all
these years? Who is responsible for
all that? We want information regard-
ing all these things and the customers.
Ts the Government coming to this
House today to make a statement?
We must have a thorough discussion
on this.

SHRI SOMNATH CHATTER-
JEE: What did the Reserve Bank.
of India dc? .The Reserve.Bank of
India_has a role to play.

SHRI1: SAIFUDDIN CHOUDHU-
RY: First of all, let them come out
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with a statement. Then we will have
a’ discussion on this. If necessary, we
will also form a oommattee of the
House to look into the matter of their
opcratlon in our oountry :

SHRI BASU DEB ACHARIA
(Bankura): The Government should
come out with a statement.

SHRI CHANDRA JEET YADAV
(Azamgarh): A newspaper in Bom-
bay has also published some wmora
information  about this branch. This
branch is headed by a Pakistani
national. Ths money which is com-
ing. into “this branch is very dubious
monev. Soms of the Arab countries
and the American banks have collabo-
rated with that. The paper soecificallv
says that this branch has given moneyv
to certain Indian politicians includine
MPs and some of the high bureaucrats
without mentioning their names. An
allegation is made that it has financed
and its main overation was only to
create internal trouble in India as well
as in many other developing coun-
tries. As the branch is overating in
Bombay, it is necessary that the Gov-
ernment must come out with a state-
ment giving the comvlete picture.
What was ths nurpose of operating this
branch in India? This question was
raised in U.K. Parliament. There the
Minister hac to make a statement on
the Floor of the Parliament. After that
the Bank of England had taken certain
steps. As the branch is operating in
our country. the Government must
come out with a statement.

[Translation)

_SHRI LAL K. ADVANI (Gandhi
Nagar): Mr. Speaker, Sir, for the
last fortv years, this point has been
raised time and acain that there has
been foreign interference in our in-
ternal politics and some foreign cour-
tries have been trving to defile the
volitics in India with money power.
Now the issue of this particular bank
has come to light and news of soecific
mﬁiances. which have already aovear-
ed in the newspapers, are very disturb-
ing and raising voice against that is
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not enough. This matter should be
enquired into thoroughly. First of all
it is-the responsibilitv -of the Govern-
nient to furnish all the available infor-
mation with it, to the House so that
we comid ge deevo into this matter and
do away with distortions.

[English]

SHRI NIRMAL KANTI CHAT-
TERJEE /Dum D''m): This is a verv
simnle noint. It is not such a bank
that we do not know the peovle wh»
have accownts in this Rank. Tnstead
of gettine ‘the information from th m-
the Government of India should come
out with a list of the denositors . in
that Rank and those who have drawn
funds from there This cecrecv has ‘¢
he broken at least aoainst this Rairk
That is all that showld be done in
this- conne-tion and then the i-ve-ti-
aation can continue.

SHRT SOMNATH CHATTER-
JSE (Bolvur): The reoorts that are
chHmine out are most dicarieting and
there is an attemnt to nollnte onr 2a¢
tire Parliamentary system of Goyern.
ment in this comntry. TIf Members !
Parlio-ment can be purchaced and c¢-»
he infirenced by paving some monev
there. bv this laundering of resonrces
abot which we do not know anvthina.
and if bureaucracv is to be pollutcd
in this manner. it afects the verv func-
tioning of onr Parliamentarv = Demo:
cracv. Therefore, it is essential that
the Honse takes un -the matter and
the Wouse shou'd = concern itself
and a House Committee is the hest
solution to find it -out. The
Committee can go into this matter
znd accertain how it is being done
and whether anv snch pavments. have
been made. That is verv imnortant. Y
want the Government to make a ctate-
mént on this. This proposal should be
accepted by them.

[Translation]

SHRT ATAL BIHART VAIPAYEE
(Lucknow): ‘Mr, Sneaker. Sir. the
issue which Has ‘been raised in the
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[Sh. Atal Bihari Vajpayeel ,
House is of a serious nature. First
of all, all the facts about this issue
should be brought before the House.
i do not think that we can take any
decision here on the basis of the
reports published in the newspapers.
You should direct the Government to
collect all the information about this
bank and place before the House. Jf
that information is found to be objec-
tionable, the House may take any de-
cision. Later on a Committee of this
House may also be formed. I think
that first of all Government must
come out with a statement.

[English) ‘

SHRI BASU DEB ACHARIA
(Bankura): This matter was raised
three days back in this very House,
that this Bank is supplying money or
giving money to bureaucrats and poli-
ticians. On that day we demanded
that the Government should come out
with a statement. But vp till now the
Government has not clarified the mat-
ter and has not stated anything. Why
is the Government silent? Why is the
Gevernment not coming out with a
statement? So, we demand that first,
the Government should come out with
a statem~nt and also lay on the Table
of the House all the papers relating
to this BCCI. .

[Trwn:lqtion]

SHRI SUBASH CHANDRA NA-
YAK (Kalahandi): Mr. Speaker, our
rezion has been facing drought conti-
nuously since 1965 to the present Jday.
There has been rain there only a few
days back which abated the fury of
drought, Honourable Member, Shri
Sarat Chandra Pattanavak, Union
‘Minister. Shri K. C. Lenka and I my-
self had visited the droaght affected
area. . Thereafter there has been heavy
downpour and it has affected our
Indravati Project also. Many people
have lost their lives there. Only yester-
day I got a telephonic message that
nearly 40 people have lost their lives
‘there %0, far. Just now I was reading
the newspapers. , The. Indian Express
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dated 21st of the last month has re-
ported that 15 people have lost their
lives there. The Revenue Minister of
Orissa, Shri Nayak has said that 12
d:ad bodies have been recovered sc
far. The people who were at work
there have said that about 30 people
have died there. I have received a
phone-call from Kalahandi that more
than 300 people have died. Thousands
of houses have collapsed, road and
other communication systems have
been completely disrupted. Reports in
National Herald say that 40 people
have died. Reports in Times
say that the number -of the dead is 20.
I would like to know fram the Govera-
ment, through you, the actual num-
ber of casualties and the number of
people who are still stranded in floods.

. I would also like to know the steps

being taken by the Government to
start relief programmes urgently. The
relief works should be started without
delay. (Interruptions)

[English]

SHR1 BASU DEB = ACHARIA®
We have raised this matted but the
Government has not responded or
this. The Government should respond
on tais first.. (Interruptions) ’

SIZRi SAIFUDDIN CHOUDHU-
EY: We have been condemned bv
the press. The press is saying why
the l)’ar}iament is silent...(Interrup-
tions

MR. SPEAKER: Not like this.

THE MINISTER OF HUMAN
RESOURCES DEVELOPMENT
(SHRI ARJUN SINGH): Many Mem-
bers were speaking. I thought that
when every one has spoken on it,
only then I should say something

.That is why I was keeping quiet.

SHR1 CHITTA BASU (Barasat):
| also want to speak on this.

_ MR. SPEAKER: Not everybody.,.
(Insterriptions)
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Zero Hour is becoming more impor-

tant than the regular proceedings. SO

many Members have been allowed on
this.

SHRI ARJUN SINGH: In the light
of the concern expressed by the hon.
Memters in the House I will draw
the attention of the hon. Finance
Minister and ask him to see what he
can do in the matter...(Interruptions)
I will draw the attention of the Finance
Minister. As you see, I cannot make a
statement on this. He will do what
he wanis to do. (Interruptions)

MR. SPEAKER: 1 think that the
Members have expressed their views
and the Government also think that
it is a serious matter. I would ask
the Finance Minister to make a state-
ment,

'SHRI BASU DEB ACHARIA:
Tcday.

[English]

DR. VENKATESHWARLU UM-
MAREDDY (Tenali): It has becomne
a mﬁ: feature that several villages
on Coast right from Tada to
Ichhapuram particularly in Diviseema
and Naidamolu areas in Krishna Dis-
trict and Rapalle, Vemur, Tenali, Dug-
girala and Mangalgiri areas in Gun-
tur District of Andhra Pradesh are
chronically cyclone and flood orone
areas. During 1977, 1986 and 159C
floods: cyclones and tidal waves,
thousands of persons have died losing
cattle and poultry population and fish
farms, suffered hundreds of crores
worth of crops and orchards render-
ing millions of poor mhabitants home-
less and losing the total equipment by
the handloom weavers and fishermen
folk with every calamity. Neither the
insurance institutions nor the Govern-
ment ugencies could adequately com-
pensate the losses suffered by millions
of people on such occasions, thereby
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several fami.ies have been deprived of
their uivelihood. There shou!d be a
compruhensive scheme to rescue the
unfortunate victims who suffer at the
fury of the ncture persistently because
of their locational disadvantage. Any
amount of temporary and meagre assis-
tance provided by the Government
ana voluntary organisations do aot
help them in any way for restcring
their losses und livelihood. I urge upon
the Gcvernrent to think about cer-
tain lcng term and permanent mea-
sures such as large scale pucca hous-
g programme, effective crop, :cattle,
poultry, handloom and hut nsarance
scheme and aso creation of a perma-
nent natuvral calamities disaster stabi-
liastion fund so that the State Guvern-
ment could immediately draw up aad
swing into rescue operations in a g
way without waiting for the visit of
the Central teams. Further, thess areas
can be declared as natural calamity
zone anc provided assistance or spe-
cial grants to strengthen the flond
banks. This aspect deserves special
attention of the Government.

SHRI S. MALLIKARJUNAIAH
(Gumkur): While agreeing with the
views expressed by Shri Venkatesh-
warlu 1 would also like to draw the
attenuon of the Government that my
constituency in Karnataka is :erribly
aflected by floods. I learn and heard
that the Prime Minister has scid
about Bihar and Maharashtra having
been affected, and some amount has
been allotted to meet the demands of
the affected people. But my demand
is that the Government should occme
forward to send a Central team 10
Karnataka to assess the damage caus-
ed. Actually, property and crops worth
Rs. ten crores to Rs. fifteen crores
have been damaged. There is loss of
animals and more than eleven persons
have died...(Imterruptions) Terrible
devastation has taken place. Therefore,
my humble request is that the Central
Government should send a Central
team to assess the exact damage caus-
ed to the property and the people. I
expected the Government to come
forward to send a team by this time
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byt gn far the Government has not
come forward. 1 am afraid whether
it has come to the notice of the
Pame Minister or not. Yesterday 1
neaid on radio that our Prime Minis-
ter kas shown lot of sympathy to other
ueigrbouring States where devastativn
uas taken place...\Imerruptions)

[Translation]

. SHR! RAM " PRASAD SINGH
(B'kiamganj): We are not being given
any caance to speak, so I walk out of
..e House.

i2.41 brs.
Lnglish]

Al this stage, Shri Ram Prasad Singh
- left the House

MR. SPEAKER: You have to be
very- orief. There are others also who

save to speak.

_ SHRI1 S. MALLIKARJUNAIAH:
But unfortunately, Karnataka is still
anauenaed to. Therefore, I wish 0
bnng 1t to the notice of the Govern-
ment that they shall have to send a
team of experts to assess the damages
caused in Karnataka, -

SHRI H. D. DEVEGOWDA (Has-
sany: Mr. Speaker, Sir, I support the
views expressed by my friend shr
Mall;karjunalah. It has mostly affect-
ed by constituency. 1 would like to
draw the attention of the Govern-

_ment to the fact that Karnataka has
been ncglected on all fronts, including
e fiood control, Nearly five persons
nave been washed away during tae
receat fioods and eight persons nave
died ia Coorg, Shimoga and '~ Hassao
districts. Several houses have collaps-
ed acd the property and standing
crops worth several crores have oeen
wasiied away due to heavy floods in
Hassau, Mandia, Coorg and Chikma-
galur districts. This is the phght of
the farmers and, the people who are
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residing on- both sides of the river.
So, | urge upon the Government to
at least release Rs. two crores to pro-
vide relief to the flood victims.

SHRI LAL K. ADVANI (Gandhi
Nagar): Mr. Speaker, Sir, 1 rise to
ra;se ap issue which was earlier men-
tioned by my colleague but which I
think needs to be taken far more seri-
vusiy by the Government than 1t is be-
Ing taken. A very serious crisis threa-
tens the newspaper industry and if
the proposed hike of newsprint is
edecied by the STC, it would cripple
the whole industry. It would mean
that except for a few affluent houses
which run newspapers, ail the others
woul be closed down. It 1s -a kind
of a death warrant for a.l those small
newspapers and journals, not only
small but even medium sized, which
cannot bear this particular hike. After
all, there is a Newsprint Price Fixa-
tion Committee which meets every
infee months. When in the month of
June tiiey met, the price of imported
standara newsprint was Rs. 13,000
per tcone, They agreed at that time
to enhance it by Rs. 1,200-and the
price became Rs. 14,200 per tonne.
‘1his was on June 21 and this was x-
ed for the quarter July-Septembe:.
Then once again there was devaluation
and ¢n July 3, the Committee was ask-
ed to meet again and a further nike
was istroduced and the price was
raced to Rs. 16,000 per tonne from
Rs. 13,000 to Rs. 16,000! And when
once again on the 30th of July, that
1s, day before yesterday, the meeting
of the Price Fixation Committee was
convened, they were shocked and
flabbergasted to hear the STC’s re-
commendation that it should now be
increased to Rs. 20,670 per tonne.
So, in the last one month, it is sou-
ght to be increased from Rs. 13,000
per tonne to Rs. 20,670 per tonne.
It is something which is unheard of.
It was, therefore, that the newspaper
industry protested in that meeting
and the meeting had to be put off to
the 8th of August. I understand that
today the Secretary, Information and
_Broadcasting is' to nicet thé Finance
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Secretary in this regard and a deci-
sion is to be taken. I wish that the
matter were taken up more seriously
and not merely at the Secretaries’
level. Political intervention is sought
for and I appeal to the Government
to intervene immediately and to
come to a decision.

Here is a Government which, if it
takes the step, it will not be viewed
only in monetary terms. It will be
viewed as an assault on the media,
an assault on democracy and an as-
sault on information.

I, therefore. rise to protest against
this particular hike and to request
the Government to see that this pro-
posed hike is withdrawn. After all
this hike is also being introduced be-
cause of the failure of the State Bank
of India to fulfil its commitment to
foreign newsprint dealers and be-
cause of the State Bank of India’s fai-
lure. which means the Government of
India’s failure, the newspapers shcula
not be penalised. The media -should
not be penalised. This is my humblc
request.

[Translation]
SHRI SURYA NARAYAN YA-
DAYV (Saharasa): Mr. Speaker, Sir,

today 1 am pained to say that what-
ever we speak in the House is not
broadcast by A.LR. or telecast by
Doordarshan.  If some how it is
included in the Parliament News bul-
letin it is broadcast in Hindi bulletin
alone and not in the Parliament News
bulletin in English. I have been a
member of Bihar Legislative Assemb-
lv for the last ten years and I was
elected to Parliament last time also
from Bihar. But since then I have
been watching that whatever we say
is not telecast, broadcast or published
at all. 1 am much pained by all this.
Speeches of important leaders and the
honourable Members occupying the
front seats are published as well as
broadcast and telecast. This makes
us feel as if we have been elected to
this House by animals and not by
human beings. After a lot of efforts
we get a chance to speak, but we are
pained when we find that whatever

SRAVANA 10, 1913 (SAK4)

262

we speak here is not given publicity.
1 request you to issue a direction to
the media in this regard.

[English]

SHRI MURLI DEORA (Bombay
South): I am trying to add one line
to what Shri Advaniji has just said
in the House. The problem which
has just come for raising the rate of
newsprint is because of the canalisa-
tion of newsprint through STC. The
real solution to this problem will be
to decanalise the import of newsprint
through STC or anybody else. Be-
cause most of the time the L.Cs. are
not opened in time, the commitments
are made and the newsprint does not
reach in time. 1 hope the Govern-
ment will decanalise so that this pro-
blem does not come up. I only hope
that all the liberal measures will be
supported by Shri L, K. Advani (In-
terruptions)

[Translation]

SHRI BHOGENDRA JHA (Ma-
dhubani): - Sir, before speaking on
the subject of my 'notice, I would
like to comment on the matter raised
by my hon. colleague Shri Surya
Narayan Yadav...(Interruptions)...

MR. SPEAKER: Please confine
yourself to the subject of your notice.

SHRI BHOGENDRA JHA: I am
speaking on the subject of my notice
only. I urge our media persons to
take note of these things. Actually
people ask me the reasons behind the
statements and speeches made here
not reaching them. Now I come to
the subject of my notice. Last week
the erosion caused by Kosi river
caused the river's embankments to
collapse. This prompted the Minis-
ter of Water Resources of Bihar to
submit his resignation. Fortunately
the Chief Minister did not accept his
resignation as he is an able Minister.
Kosi, Kamala and Bagmati are three
rivers which carry silt as they fow
down from the northern Himalayas
beyond Kathmandu. Had I not seen
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it, I would not have believed it Sagar-
malha......

MR. SPEAKER: Your speeches
are so interesting that we want (o
keep listening, but there is not mucn
time at our disposal.

SHR1 BHOGENDRA JHA: 1 am
not giving a speech. 1 am putting
my point very briefly. All the three
rivers are bringing top soil from the
Himalayas...

" MR. SPEAKER: Please wind

ar NOW.

SHRI BHOGENDRA JHA: [ am
concluding. This matter is related
to Nepal also. Due to the machina-
tions of some contractors the repair
work cannot be donme. So I request
that a team be sent there consisting
of MPs from all parties and also re-
presentatives of the Nepalese Govern-
ment. A solution to this problem
could be delayed if handled by the
official machinery. This problem of
erosion is troubling both India and
Nepal. I would, therefore, request
that a Parliamentary team may be
formed for the purpose.

. SHRI. RAM VILAS PASWAN
(Rosera): Sir, 1 would like to draw
vour attention to an important inter-
rational matter. As vou know, Sir,
india has always worked for world
peace. Yesterday a treaty was sign-
ed between Russia and the U.S. by
Mr. George Bush and Mr. Mikhail
Gorbachev. 1 think this is a historic
treaty. Government of India and this
house should have welcomed this
treaty. I would like the Government
on Hon. Speaker to bring a resolu-
tion which expresses support for this
treaty, because by this move. the
super powers are moving towards
world peace which has always been

our .goal.

. SHRI BHOGENDRA JHA: Iy
the Chair brings such a Resolution, it
will be passed unanimausly.

AUGUST 1, 1991

264
[English]

SHRI CHANDRA JEET YADAYV
(Azamgarh): Sir, it is no doubt a
historic Treaty. I met you tais momm-
ing in your Chamber and you yourself
welcomed that and said that this is a
major historic treaty. After meeting
vou, 1 talked to the Foreign Minister
and also I talked to the former
Foreign Minister, Shri Atal Bihari
Vajpayeeji and the leaders of various
parties. There is full agreement on
the proposa: that a small welcome
message should go from the House,
and the Foreign Minister is consulting
the Prime Minister and 1 think that
with a small message he will come,
may be from the Chair that message
will go welcoming this historic Treaty
and also hoping that it will ultimately
lead to total ban on armaments. I
think it is a2 welcome historic Treaty
and it concerns the entire world, the
peace-loving people all over the world.

[T ranslation]

SHRI ATAL BIHARI VAJ-
PAYEE (Lucknow): Sir, it would
be better if the Government makes a
statement on this Treaty. This state-
ment should reflect the Governmént’s
point of view because whatever has
happened is most welcome. What-
¢ver remains to be done should also
be discussed. India has adopted a
stand on nuclear disarmament and to-
day there is need to reiterate it. That
is why I had suggested to Shri Yadav
that a statement should come from
the Government and then all of us
may express our support.

SHRI CHANDRA JEET YA-
DAV: The hon. Foreign Minister
has said that he will talk to the hon.
Prime Minister and convey our senti-
ments today itself.

MR. SPEAKER: 1 think this is
a very good suggestion. I will dis-
cuss it with the Government, Opposi-
tion leaders and other hon. Members
and an appropriate step will be taken.
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J THE MINISTER OF AGRICUL-
TURE (SHRI BALEAM JAK-
HAR): I agree with you and shall
convey your feelings. We have al-
ways been active supporters of such
things. We have always passed Re-
solutions in support of such develop-
meats. So this is nothing new.

SHRI RAJNATH SONKAR SHA-
STRI (Saidpur): Sir, I am grateful
to you for giving me this opportunity.
The hon. Agriculture Minister is
about to make a statement on the
drought situation. In tkis context...
(Interruptions)...

SHRI BHUBANESHWAR PRA-
SAD MEHTA (Hazaribagh): Sir,
those sitting on the back benches are
not given an opportunity to speak...
(Imterruptions)... Please allow the
backbenchers also to make a submis-
sion.. . (Interruptions)...

SHRI RAJNATH SONKAR SHA-
STRI: I would like to raise a very
serious matter. Although power is in
short supply throughout the country,
the situation in Uttar Pracesh is parti-
cularly bad and everyone in the state
is facing the difficulty. In the situa-
tion of drought the farmers are un-
able to use their pump-sets and tube-
wells as there is a shortage of electri-
city. The supply of power is very
erratic. The Power Minister also
belongs to that region. Even kero-
sene lamps cannot be lit as there is
scarcity of kerosene oil. There is no
electric supply even for lighting pur-
poses. People are facing a lot of
hardship. The Government should
make arrangements to se’ up an effi-
cient power supply system in Uttar
Pradesh so that there is power supply
round the clock. (Imterruptions).

[English]

MR. SPEAKER: The hon. Member
on the last Bench will speak now.

(Interruptions)
[Tremslation)

- SHRI. BHUBANESHWAR PRA-
SAD MEHTA (Hazaribagh): Sir. I
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would like to make a request regard
ing Hazaribagh district of Bihar. North
Kampura.. {Interruptions)... two years
back the Bihar Government had sent
a proposal for setting up a  Super
Thermal Power Stations at that place.
The project which would have a cap-
acity of 1000 MW is estimated to cost
Rs. 100 crore. This power station is
expected to meet the power shortage
in Bihar. There are two projects in
the area—the Ashoka project and the
Magadh project. Both are coal-based
projects. These projects are also ex-
pected to contribute towards fulfilling
the shortage of power. So 1 would
urge the Central Government to give
clearance to the North Karnpura pro-
ject so that work can be started im-
mediately (Interruptions)*

[English)]

MR. SPEAKER: This is not going
on record. Now, the Minister of Agri-
culture will make a Statement on dro-
ught situation.

(Interruptions)*

[Translation]

MR. SPEAKER: We are discussing
the flood and drought situation in the
countrv. Pleased don’t do this.

(Interruptions)*

MR. SPEAKER: We are discussing
the flood and drought situation in va-
rious. parts of the country. Please al-
low us to listen. :

(Interruptions)*

[English]

MR. SPEAKER: All matters are
important. You will not interrupt and
what you are going to say will not
go on record. :

(Interruptions)*

*Not recorded.
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PAPERS LAID ON THE TABLE

Central Reserve Police Force, Recruit-
ment Rules 1991 and Foreign Contri-
bution (Regulation) Amendment
Rules, 1991.

[English)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS {(SHRI M. M. JA-
COB): Sir, on behalf of Shri S. B.
Chavan, I beg to lay on the Table-—

(1) A copy of the Central Reserve
Police Force (Combatised Hindi
Translators Cadre) Recruitment
Rules, 1991 (Hindi and English
versions) published in Notifica-
tion No. G.S.R. 203 in Gazette
of India dated the 30th March,
1991 under sub-section (3) of
section 18 of the Central Reser-
ve Police Force Act, 1949.

[Placed in Library. See No. LT--
227/91]

(2) A copy of the Foreign Contri-
bution (Regulation) Amend-
ment Rules. 1991 (Hindi and
English ‘versions) published in
in Notification No. G.SR. 179
(E) in Gazette of India dated
the 25th March, 1991 under
sub-section (3) of section 30 of
the Foreign Contribution (Re-
gulation) Act, 1976.

[Placed in Library. See No. LT—
228/91]

Notification under Delhi A dministra-
tion Act, 1966

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M. JA-
COB): $ir, 1 beg 30 lay on the Table
a copy «f the Netification No. S.O.
274F)  (Hindj, and English versions)
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published in Gazette of India dated
the 9th May, 1991 containing Presi-
dent's Order dated the 9th May, 1991
regarding suspension of operation of
certain provisions of the Delhi Admi-
nistration  Act, 1966 for a further
period of four months with effect from
the 13th May, 1991 issued under sec-
tion 31 of the said Act.

[Placed in Library. See No. LT~
229/91]

Notifications under Essential Com-
modities Act, 1955 and Review on the
Working of and Annual Report of
Haryana Agro-Industries Corporation
LTD, Chandigarh for 1989-90 etc.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPALLY
RAMACHANDRAN): Sir, I beg to
lay on the Table—

(1) A copy each of the [ollowing
Notifications (Hindi and Eng-
lish versions) under sub-section
(6) of section 3 of the Essen-
tial Commodities Act, 1955:—

(i) S.0. 259(E) rublished in
Gazette of India dated the
16th April, 1991 specify-
ing that every manufac-
turer of SSP fertilisers,
micro-nutrient  fertilizers,

" physical/granulated  mix-
tures of NPK, micro-nutri-
ents and combination
thereof shall possess the

* minimum laboratory faci-
lities mentioned in  the
list annexed to the motifi-
cation.

(i) S.O. 260(E) published in
Gazette of India dated the
16th April, 1991 making
certain amendments to
Notification  No. S.0.
977(E) dated the O9th -
November, 1987.

(iii) The Fertiliser (Control)
(Amendment) Order, 1991
published in ~ Notification
No. S.0. 261(E) in Gazette
of India dated the 16th
April, 1991.
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(iv) S.0. 350(E) published in
Gazette of India dated
the 21st May. 1991 con-
stituting the Central Fer-
tiliser Committee.

S.0. 1439 published in
Gazette of India dated
the 25th May, 1991 ap-
pointing Shri K. G, Krish-
namoorthy, Joint Secre-
tary as the controller of
Fertilisers vice Shri R. M.
Sethi.

(vi} The Fertiliser (Control)
{Second Amendment)
Order, 1991 published in
Notification  No. S.O.
444(E) in Gazette of India
dated the 2nd July. 1991.

)

[Placed in Library. See No. LT—
250/91]

(2) A copy each of the following
papers (Hindi and English ver-
sions) under section 619A of
tte Companies Act, 1956:—

(i) Review by the Govern-
ment on the working of
the Haryana Agro-Indus-
tries Corporation Limit-
ed, Chandigarh, for the
year 1989-90.

Annual Report of the
Haryana  Agro-Industries
Corporation Limited.
Chandigarh, for the year
1989-90 along with Audit-
ed Accounts and comments
of the Comptroller and
Auditor General thereon.

(3) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (2) .above.

(i)

" [Placed in Library. See No. LT—
231/91]

THE MINISTER OF STATE 1IN
1‘HE MINISTRY OF INDUSTRY
(SHRI 'P. K., THUNGON): Sir, I
beg'tp lay on the Table a copy of the
Detailed ‘Demands for Grants (Hindi

18—19 LSS/ND/9]
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and English versions) of the Ministry
of Industry for the year 1991-92.

[Piaced in Library. See No. LT-
232/91]

13.05 hrs.
STATEMENT BY MINISTER

Drought situation in the Country
[English] '

THE MINISTER OF AGRICUL-
TURE (SHR1 BALRAM JAKHAR):
Sir. 1 seek leave of the House to make
a statement on the rainfall situation
in the country during the current
south-west monsoon.

2. The forecast for the south-west
monsoon made by India Meteorolo-
gical Department (IMD) on the 27th
May. 1991 is that the quantum of rain-
fail in the country as a whole for the
scason would be 94 per cent of the
long-term average value, within the
estimated error of 4 4 per cent

3. The south-west monsoon set in
over Kerala on 2nd June, 1991, around
the normal time. During the first two
weeks of the south-west monsoon, i.e.
Ist June, 1991 to the 15th June, 1991,
the rainfall was quite satisfactory
throughout the country. The Northern
Limit of Monsoon (NLM) continued
to advance till the 15th June, slightly
ahead of schedule, and passed through
Veraval. Ahmedabad, Bhopal, Sagar,
Khajuraho, Kanpur, Bareilly, Dehra-
dun and Dalhousie. The monsoon dur-
ing this phase was active in the Penin-
sula. central India, east India. east
Uttar Pradesh and parts of North
India, However, it did not advance
further for about 3 weeks upto 10th
July, and the amount of precipitation
declined from 1839, of normal on the
12th June to 89°; of normal on_the

"10th July. However, it reached Delhi

and the mneighbouring areas on the
16th July and covered the entire coun-
try by the 19th July. The rainfall posi-
tion in the country has shown some
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improvement since the middle of
July. 1991. Normally. the south-west
monsocn covers the entire country by
the 15th of July and so. this year there
was a delay of four or five days in
covering the entire country.

4 The cumulative rainfall position
so far has been poor as compared to
the corresponding period in all the\
past 5 vears from 1986 onwards ex-
cept in 1987. As on the 10th July.
1991, only 17 out of the 35 meteorolo-
gical sub-divisions and 47 per cent of
the districts of the country had re-
ceived excess or normal rainfall as
against 16 sub-divisions and 37 per
ceat districts in 1987. Subsequently.
widespread rains improved the posi-
tion considerably and as on the 24th
July. 21 out of 35 meteorological sub-
divisions and 52 per cent of the dis-
tricts in the country received excess
ar normal rainfall as against 10 meteo-
rological sub-divisions and 339 of
districts in 1987 and 23 sub-divisions

and 57 of the districts in 1986.
S. The delay in the advance of
monsoon over north-west India was

mainly due to the prevalence of un-
favourable pressure patterns over the
areca. From the second week of July
onwards, three low pressure areas and
one depression developed over the
north Bay of Bengal and moved over
land increasing the rainfall activity
over Orissa and central and west
India. This provided much needed
rainfall to Orissa, Madhya Pradesh.
and Gujarat. All these states have now
come to “normal” category. Bihar.
Uttar Pradesh, Himachal Pradesh.
Deini. Haryana and West Rajasthan
did not benefit much from the passage
of these systems although these regions
also received rainfall. As a percentage
of ncrmal rainfall. the precipitation as
on the 24th July. was only in 36 hills
of West Uttar Pradesh, varied from
50 to 59 in Bihar Plateau & Plains.
East Uttar Pradesh. plains of West
Uttar Pradesh and Himachal Pradesh.
and from 60 to 69 in Haryana, Chandi-
gal:'h and Delhi. East and West Raja-
sthan, -
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0. It is. thus, clear that rainfall has
been very good over the Peninsula,
Northeast India. West Bengal, Orissa.
Madhya Pradesh. Punjab, East Raja-
sthan and entire Gujarat State includ-
ing Saurashtra and Kutch. Rainfall
activity has been subdued over Bihar,
Haryvana. Delhi, Himachal = Pradesh
and Uttar Pradesh although rainfall
has occurred over most parts of Bihar
and some parts of Uttar Pradesh and
Haryana during the perjod from 27th
to 29th July.

7. The Central Water Commission
monitors the storage position of 56
important reservoirs in the country.
The total live storage position in these
reservoirs  stood at 3747 T.M.C.
(Thousand Million Cubic-meter) on
Sth July, 40.15 T.M.C. on 15th July
and 56.54 T.M.C. on 26th July, 1991.
The position is more than the average
of last seven years’ live storage position
which is 34.94 TM.C. However. the
position of reservoirs located in Uttar
Pradesh and Bihar is at present not
satisfactory.

8. Delay in monsoon has affected
sowing and transplantation of kharif
crops particularly in Uttar Pradesh.
Bihar and Haryana. In Bihar trans-
plantation of paddy has, by about the
end of July, taken place on 33 per cent
of the total area as against the normal
coverage of over 70°,. Sowing of
Maize nas taken place only in 65,
of the normal area and oilseeds in
80, of the normal area. In Uttar
Pradesh. only 40/ of normal rice area
has been transplanted. Coarse grain
crops like Jowar and Bajra are also
badly affected in Uttar Pradesh. The
Maize sowing in Rajasthan is particu-
larly aflected and is not likely to im-
prove as the sowing season is already
over. The State Government is promo-
ting pulses as an alternate crop. The
sowing of oilseeds is progressing well
in  Andhra  Pradesh, Karnataka,
Madhya Pradesh. Maharashtra, Raja-
sthan and Tamil Nadu. In Gujarat.
even though the sowing of groundnut
was lagging behind substantially for
some time. the good rains during last
fortnight has improved the prospects.
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Cotton sowing in Northern States js
already over in the irrigated areas and
is in progress in the rainfed areas of
Rajasthan, Madhya Pradesh, Mahara-
shtra and Gujarat. In Haryana, the
sowing operations in Rohtak and Re-
wari Districts have been affected. In
the rest of the country the sowing and
transplantation of kharif crops are
on expected trends particularly as a
i*cqe;t;lt of good rains after 17th July,

9. The concerned  State Govern-
ments have already geared up their
machinery to meet the present adverse
situation  effectively due to delayed
maonsoon. Shortage of drinking water
was experienced in some pockets of
Gurgaon. Narnaul, Rewari and Roh-
tak districts of Haryana, and the State
Government has initiated prompt re-
medial measures. The Government of
Bihar has drawn up a contingency
agricultural plan and initiated steps
for creating an awarness among far-
mers for taking up alternate crops.
Steps have been taken to ensure un-
interrupted supply of power for ope-
rating tube-wells and to provide em-
ployment under Jawahar Rojgar Yo-
jana 1 needy areas. The Govt. of
Uttar Pradesh has geared up the Dis-
trict machinery to ensure supply of
mputs, irrigation water and  power.
Instructions have also been issued for
undertaking works to provide employ-
merit and remove drinking water diffi-
cultics in affec<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>